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LEGISLATIVE ASSEMBLY.
Monday, 218t November, 1932.

The Assembly met in the Assembly Chamber of the Council House a¢
F¥leven of the Clock, Mr. President (The Honourable Sir Ibrahim

Rahimtoola) in the Chair.

MEMBERS SWORN.

‘The Honourable Sir George® Schuster, K.C.8.1,, K.C.M.G. .
M.C. (Finance Member); and Sir Alan Parsons, Kt., C.LE., M.L.A.

(Finance Secretary),

QUESTIONS AND ANSWERS.

PosrTioN oF MusLIiMs IN THE CONSTITUTIONAL REFORMS,

1271. *Mr, M, Maswood Ahmad: Will Government be pleased to state
whether they are aware that while laying before His Majesty’s Secretary
. of State for India, in the 5th Despatch on the Indian Constitutional
.Reforms, No. 4 of 1919, dated Simla, April 28, 1919, their views upon the
proposals for franchise and constituencies and the composition of the
reformed legislative bodies, they have said:

{a) In paragraph 19:

“As :you are aware, representatives of the Indian Natiomal -Congress and - the
- All-India Muslim League met at Luoknow in December, 1916, and arrived at an a
ment respecting the proportion of seats to be allotted to the Muhammadan mem
in the various Provincial Legislatures and the Legislative Council.’’"

(b) In paragraph 22:

“If we were writing on a clean slate, we should greatly desire to establish a ratio
of Muhammadan seats which would bear a closer relation with their strength as a
community, while amply fulfilling our undertakings to safeguard them as a minority.”

(c) In paragraph 22 again:

“In the first place, the Muhammadans have been definitely prorﬁised some -electoral
advantage on the ground of their- political importance. We should have to measure

that advantage and to fulfil that promise.’
(@) In paragraph 22 again:’ ' .
“Past history and the presence of Muhammadan centres count for much.”?
The Honourable Sir Brojendra Mitter: Sir, with your permission, I

will answer questions Nos. 1271 to 1275 together. Government are aware
of the quotations vited by the Honourable Membar.

{ 2231 ) a



2232 LEGISLATIVE ASSEMBLY. [21sT NovEMBER 1932.

PosrTioN or MUSLIMS IN THE CONSTITUTIONAL REFORMS.

11272, *Mr. M, Maswood Ahmad: Are Government aware that Sir
William Vincent has said about the Muslims of Bengal in the same
Despatch:

(a) ‘“The Muslims of Eastern Bengal stand in need of protection perhaps more than
any other part of their community. They are, as the despatch says, impoverished and
backward, and, unless we specially help them, will have little chance in competition
with other communities. This was shown in tho days before partition when their
interests did not secure sufficient bearing. The desire to help the Eastern Bengal
Muhammadans was one of the reasons for the partition of Bengal. That the position.
improved, while the province of Eastern Bengal and Assam lasted, is a well-known
fact. The re-partition of 1912 came as a heavy blow to many of them. I doubt,
whether in the Lucknow Agreement of December, 1916, their interests were adequately
represented’’.

(b) “I consider that they should get representation in the Bengal Legislative
Council in proportion to their population strength’.

(c) I accept the principles laid down in para. 22 of the Despatch. They lead me
to conclude that what is wanted is a sliding scale in which the (weightage) given to
Muhammadans increases as their numerical weakness does. We have, as the Despatch
says, to measure the advantage to be given to them. To do =0, some arbitrary assump-
tions must obviously be made. The fewer and simpler these are, the better. Where
the Muhammadans are in a censis majority, let them get representation in that
proportion’’ ?

PosITioN oF MoSLmMS IN THE CONSTITUTIONAL REFORMS.
+1273. *Mr. M. Maswood Ahmad: Are Government aware that:

‘Lord Minto gave, on behalf of the Government of India, a binding pledge to the
Muhammadans which Lord Morley endorsed and Lord Hardinge repeated that their
position should be estimated not merely on their numerical strength, but with respeet
to their political importance?”

PosiTron oF MusLiMS IN THE CONSTITUTIONAL REFORMS.

$1274. *Mr. M. Maswood Ahmad: Are Government aware that the
scheme of reforms passed at the 8lst Session of the Indian National
Congress held at Lucknow on the 29th December, 1916, and adopted by
the All-India Muslim League at its meeting on the 31st December, 1918,
embodies \

_ “Provided, further, that no Bill, nor any clause thereof, nor a resolution introduced
by non-official members affecting one or the other community, which question is to be
determined by the members of that community in the Legislative Council concerned,
shall be proceeded with, if three-fourths of the members of that community in the

particular Council, Imperial or Provincial, oppose the Bill or any clause thereof or the
resolution ?"’

" PosiTiIoON OF MUSLIMS IN THE CONSTITUTIONAL REFORMS.

+1275. *Mr. M. Maswood Ahmad: Are Government aware that the scheme
of reforms passed at the 81st Session of the Indian National
Congress, held at Lucknow on the 29th December, 1916, embodies 50
per cent, for the Muslims in the Punjab Legislative Council by the separate
electorate while, by the Premier’s decision, Muslims of the Punjab will get
less than 50 per cent. seats by the separate electorate? ';

— e e = gt ——

4For answer to this questioh, see apswer to question No, 1271.

L



QUEBTIONS AND ANSWERS, 2233

" ABSENQE OF STATUTORY MAJORITY ¥OBR MUSLIMS TN THE PUNJAB AXND
THE BENGAL LEGISLATIVE COUNOILS.

1276, *Mr, M. Maswood Ahmad: Are Government aware:

(a) that in spite of the weightage given to minorities, Hindus in
Madras, Central Provinces, United Provinces, Bombay and
Bihar and Orissa will be in clear majority; and

(b) that Muslims in the Punjab and Bengal did not get a statutory
majority in their Legislative Councils? ' ;

The Honourable Sir Brojendra Mitter: I can only refer the
Honourable Member to the Communal Decision.

REDUOTION OF THE MAJORITY COMMUNITY TO MINORITY OR EQUALITY IN
: THE PRoOVINOIAY LEGISLATIVE COUNCIL. ’

1277. *Mr. M, Maswood Ahmad: Arc Government aware that the Premier
definitely promised that the community in majority will not be reduced
to minority or equality in the Provincial Legislative Councils?

L]

The Honourable Sir Brojendra Mitter: I have not seen the statemen$
attributed to the Prime Minister.

Mr. M. Maswood Ahmad: Are Government aware of the statement
of Mr. Ghuznavi made on the 5th Scptember in this House that the
Prime Minister did give us that assurance?

The Honourable Sir Brojendra Mitter: At the moment I have not
that present to my mind, but if the Honourable Member wants any
further information, I shall look up that statement and give further
information, if necessary.

Mr. K. Ahmed: Do I understand, Sir, that while speeches are made
by the Prime Minister with regard to this Round Table Conference and
matters ancillary to it, the Government of India and, particularly, the
Honourable the Law Member does not keep himself informed of them?

The Honourable Sir Brojendra Mitter: Will the Honourable Member
kindly repeat the questionj? I really could not follow it.

Mr. K. Ahmed: It is as plain as water. Do I understand that the
Honourable the Law Member has not been keeping himself familiar
with what took place at the Round Table Conference and with the
speeches ancillary to it made by the Prime Minister from time to time?

The Honourable Sir Brojendra Mitter: The ILaw Member does
follow the proceedings of the Round Table Conference just as other
Honourable Members do, but he cannot be expected to remember
everything taking place there at all times. ,If, however, any particular
point arises, then he can look it up. :

Mr. K. Ahmed: There are the particular points raised with regard
to these two questions, Nos. 1276 and 1277.
L[]

A2
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y The Honourahle 8ir Brojendra Mitter: I have said that I shall look
it up.

Mr. K. Ahmed: That will be of no use to us and to the Assembly.

‘PLEDGES GIVEN TO MUSLIMS.

1278. *Ms. M. Maswood Ahmad: Do Government propose to draw the
attention of the Premier and the authorities concerned to the binding
pledges and to the questions raised in the preceding seven questions?

The Honourable Sir Brojendra Mitter: In view of paragraph 4 of
the Communal Decision Government do not propose to tuke any action.

SEATS ALLOTTED TO NoN-MUSLIMS IX THE NORTH-WEST FRONTIER PROVINCR
UNDER THE COMMUNAL AWARD.

1279. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total popula-
tion of the North-West Frontier Province is 2,425,078 persons, of which
42,510 are Sikhs, 2,227,303 Muslims and 155,263 general (including Hindus,
Buddhists, Zoroastrians, Christians, Jews, etc.)?

(b) Is it a fact that Sikhs are less than 1.8 per cent. in the province,
while they will get 6 per cent. seats of the whole House by separate
electorates by the Premier’s decision which will be about four times of
their share on population basis?

(c) 1f the reply to parts (a) and (b) be in the negative, will Government
be pleased to state the correct figures?

(d) Have Mussalmans of any province got scats, by separate electorate,
in the same proportion to the population basis as the Sikhs have got in
the North-West Frontier Province according to the Premier’s decision?

|
The Honourable Sir Brojendra Mitter: With vour permission, Sir, I
propnse to deal with questions Nos. 1279 to 1281 together.
I am prepared to accept the figures quoted by the Honourable
Member as generally correct. As to the rest, I am not in a position to
add anything to what is already laid down in the Communal Decision.

SEATS ALLOTTED TO MUSLIMS IN MADRAS UNDER THE COMMUNAL AWARD.

} 1280. *Mr, M, Maswood Ahmad: (a) Is it a fact that according to the
Premier’s Hecision general seats in the North-West Frontier Province
will be 18 per cent. in the whole House of the Provincial Legislature, while
the population of the general (leaving Muslims and Sikhs) is less than
65 per cent. of the whole population of the Province?

(b) Is it a fact that the general copstituency will be separate in which
Muslims cannot contest?

(c) Is it a fact that the Muslim population in the Madras Province is
more than 7 per cent. whilé, according to the Premier’s decision, Muslims
of the Madras Province will get 183'8 per cent. seats in the whole House
.of the Provincial Legislature? ‘ :

{For answer to this question, ses amswor to question No. 13W.




QUESTIONS ' AND ANSWERS, 2238

SEATS ALLOTTED TO MUSLIMS IN BIHAR AND ORISSA UNDER THE COMMUNAL
AWARD.,

+1281. *Mr. M. Maswood Ahmad: (a) Is it a fact that geperal cum
Sikhs are 81 per cent. in population in the North-West Frontier Province
while they will get, according to the Premier’s decision, 24 per cent. seats
in the whole House in the Provincial Legislature?

(b) Is it & fact that Muslims in Bihar and Orissa are more than 11
per cent. while they also will get the same 24 per cent, seats in the whole
House in their Provineial Legislature !

| f
FRANCHISE FOR. MUSLIM LANDHOLDERS IN BIHAR AND ORISSA.

1282, *Mr. M. Maswood Ahmad: (a) Are Government aware how many
Muslim Landholders have been returned in the Bihar and Orissa Legislative
Council through the Landholder’s Constituency in the last three Elections
after the Reformg of 19207 .

() Will Government be pleased to state the corresponding figures in
connection with part (a)? '

(¢) Are Government aware that Muslimy are petty Landholders in Bihar
and Orissa and, unless a low franchise is fixed, it will be difficult for them
to be eligible for voting? '

(d) Do Government propose to draw the attention of the authorities and
to consider how Muslim Landholders can get at least one of the five seats
speciallv reserved for the Landholders of the Bihar and Orissa Province?

The Honourable Sir Brojendra Mitter: (a) None.

(b) It is not quite clear what corresponding figures the Honourable
Member wants.

(c) Government are aware of the existence of numerous petty
Muslim landholders.

- (d) Government do not propose to take the action suggested by the
Honourable Member. In this connection I would invite the Honourable
Member’s attention to paragraph 4 of the Communal Decision.

Mr, M. Maswood Ahmad: Is there any difficulty in drawing the
attention of the authorities to this fact?

The Homourable Sir Brojendra Mitter: Sir, paragraph 4 of the
Communal Decision provides for the communities coming to an agreement,
ond I would invite the Honourable Member's attention to the terms of
that paragraph. It is & matter for the communities now and not for
the Government.

Mr. M. Maswood Ahmad: I romember that it is said about the Punjab
and Bengsl m paragraph 18 of the Deoision, that the Award will not
be opan to change, but that for other minor provinces changes wili be
possible, and that Government have reserved the right for slight variations.
Is that or is that not a fact?

The Honourable Sir Brojendra Mitter: If the Honourable Member will
read that paragraph carefully, he will see thap alterations will be possible
provided the communities concerned come to an agreement. So it is a
matter for the communities concermed and not a matter for the
Government,

! fFor answer to this questi;m, see ;;{swer.w question No. 1279,
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Mr. K. P. Thampan: May I know, Sir, how the interests of Muslim
landholders, as such, are different from those of the Hindu landholders?

Mr. M. Maswood Ahmad: In many respects.

The Honourable Sir Brojendra Mitter: That question might well be

addressed to my Honourable friend, Mr, Maswood Ahmad, instead of to
me,

Mr. M. Maswood Ahmad: T am ready to explain.

dnr. President (The Honourable Sir Ibrahim Rahimtoola): Order,
order.

WoMEN LANDHOLDERS IN BIHAR AND Orissa.

1283. *Mr. M. Maswood Ahmad: («) Are Government aware that
women as well are Landholders in DBikar and Orissa?

(b) Do Government propose to draw the attention of the authoritios
concerned to keep in view the point of safeguarding the interests of women
Landholders while making rules for the Landholders’ elections?

The Honourable Sir Brojendra Mitter: (a) and (b). This is a matter
for investigation primarily by the local authorities. A copy of the
Honourable Member’s question will be forwarded to the Government of
Bihar and Orissa.

RESERVATION OF SEATS FOR HANDLOOM WEAVERS IN THE LEGISLATURES.

1284, *Mr, M. Maswood Ahmad: (a) Are Government aware that the
handloom weavers are a special class of labour in British India and that
they are to be found in all the provinces?

(b) Are Government aware that the handloom weaving labour is a
special kind of labour which is quite different from other kinds of labour?

(c) Are Government aware that charkha yarn is used generally in hand-
looms only?

(d) Are Government aware that khaddar is woven on handlooms by
handloom weavers belonging to different communities?

(¢) Do Government propose to draw the attention of the authorities
concerned to consider the desirability of reserving some seats for hand-
loom weaving labour in Provincial and the Central Legislatures?

The Honourable Sir Brojendra Mitter: (a) No. I understand thaf
while handloom weaving is the sole occupation of considerable numbers,
it is also done by persons who have othar occupationst’

(b) One kind of labour naturally differs from another kind and I am
not sure what peculiarities the Honourable Member hag in mind.

(¢) and (1). Yes.

(e) No.
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RESERVATION OF SEATS FOR HanDLOOM WEAVING COTTAGE INDUSTRY IN
: THE LEGISLATURES.

1285. *Mr. M. Maswood Ahmui: (a) Are Government aware that

amongst other industries there is a handloom weaving cottage industry?

(b) Do Government propose to consider and to draw the attention of
the authoritics to reserve a seat from amongst the industrial seats of the
Provincial and Central Legislatures for the handloom weaving cottage
industry?

The Honourable Sir Brojendra Mitter: (a) Yes.
(b) No.

RELIEF TO INDIA IN THE INTEREST CHARGES OF WAR CONTRIBUTION.

1286, *Mr, M. Maswood Ahmad: (a¢) Will Government inform the House
of the relief that has accrued or is likely to accrue to India in the interest
charges of the War contribution, ¢n account of the recent conversion of
the War Loan to 3% per cent.?

(b) Has there been any communication’on the subject of reduction of
interest of War contribution bhetween the (Government of India and the
British Government? Will Government lay on the table the copies of the
despatches on this subject?

(¢) Has any agreement been reached between the Government of India
and His Majesty’s Government on the question of repayment of the interest
for the period of the Hoover Moratorium? If so, what?

The Honourable Sir George Schuster: These matters are under
consideration.

RATE oF INTEREST ON INVESTMENT OF BALANOCES 1N THE HOME TREASURY.

1287. *Mr. M. Maswood Ahmad: Will Government be pleased to state
the rates of interest at which the amount of balances in the Home
Treasury in the six months of this year were invested?

The Honourable Sir George Schuster: The average rate of discount at
which British Treasury Bills were purchased by the Secretary of State
for the investment of balances in the Home Treasury and in the Gold
Standard Reserve during the half year ended 30th September, 1932, was
1-024 per cent.. per annum, the highest rate being 2:44 per cent. and the
lowest ‘375 per cent, :

RECOMMENDATIONS OF THE TRIBAL CONTROL AND DEFENCE COMMITTEE,

1288, *Mr. M. Maswood Ahmad: Will Government be pleased to lay
‘on the table the recommendations of the Tribal Control and Defence Com-
‘mittee with a list of recommendations which have been adopted, which have
not been adopted and of those which are undgr consideration ?

. Mr, H. A. F, Metcalfe: The Govemment; regret that they are not

_prepared to lay on the table the recommendations of the Tribal Control

“and Defence Committee nor the lists asked for by the Honourable Member.
(]
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Such lists would be meaningless except when read as part of the
Committee’s Report, which cannot be made public because it contains
muclh information the publication of which Wwould not be in the public
interest,

IMPORT AND EXPORT OF PADDY AND RIOE TO AND ¥rROM CALOUTTA.

1289. *Mr. M, Maswood Ahmad: («) Will Government be pleased to
state:

(i) the total quantity and the value of the import and export of paddy
and rice {o and fromn Calcutta; and

(ii) names of ports from which or to which paddy and rice were
imported or exported, and the different figures for each port?

(b} If it is not recorded separately, do Government propose to direct to
record it separately in the Sea-borne Trade Account?

(c¢) Are Government aware that paddy is the chief agricultural product
of Bengal and Bihar and Orissa?

The Homourable Sir Joseph Bhore: (¢) and (b). The Honourable
Member iv referred to pages 42, 63, 76, 82, 104, 141, 152, 185 and 204 of
7olume II of the Annual Statement of the Sea- borne Trade of Dritish
India for the fiscal vear ending 81st March, 1931, copies of which are in
the Library. The Statement for the vear ending 31#4 March, 1932, is in
course of preparation and, when available, copies will, as usual, be placed
in the Library.

(c) Yes.

Mr. K, Ahmed: Is it not a fact that almost all the points raised in all
‘the questions regarding export and import asked by Mr. Maswood Ahmad
could be answered by reference to the volumesv of the Bea-borne Trade
of India which are available in the Library of the House?

Dr, Ziauddin Ahmad: May I draw the attention to the fact that the
reference to the volumes of the Sea-borne Trade of India only means that
Members are deprived to put supplementary questions, and this right is
taken away from us?

. The Honourable 8ir Joseph Bhore: My Honourable friend can always
give notice of another question framed on the information which will be
found available in the Library.

Mr. M. Maswood Ahmad: I know that all this information is available
either in the Becretariat Library or in the Assembly Library to the
Members, but we want the Honourable Member to give it on the floor
of the House so that we may put questions and get all the figures
collectively in one place.

The Hovoourable Sir Joseph Bhore: I have given the Honourable
Member the precise references in the Volume so as to facilitate his

inquiry. .
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STaANDING CENTRAL ADVISORY COMMITTEE ON AGRIOCULTURE.

'1290. *Mr. M. Maswood Ahmad: («) Ts therec any standing Central
Advisory Committee on Agriculture?
(b) Will Government be pleased to stute the nameg of the members of
the Standing Committee on Agriculture ?

Mr. G. 8. Bajpai: (a) and (b). There is no Standing Committee of
the Tndian Legislature to advise exclusively on agricultural questions.
Such questions may, however, be referred to the Standing Committee
which advises the Education, Health and Lands Department on all
subjects other than Haj Pilgrimage and Indians Overséas. A statement
showing the names of the members of this Committee is placed on the

table,

—_—
Names of members of the Standing Advisory Committee attached to the Department of
Education, Health and Landz for subjects other than ‘Indians Qverseas—Emigration®

and ‘Haj Pilgrimage’.

Chairman.
[ ]

The Member of the Governor General’s Executive Council in charge of the Depart-
'

ment of Education, Health and Lands.

Members.
1. The Hon'ble Sir David Devadoss.
2. The Hon’ble 8aiyid Md. Padshah Sahib { Members of the Council
Bahadur. of State.
3. Rai Bahadur L. Brij Kishore. .
4. Raja_Bahadur G. Krishnamachariar. } Members of the Legislative
Ajssembly. .

5. Rao Bahadur B. L. Patil.

Mr, M. Maswood Ahmad: Are Government aware that India is an
agricultural country and, thereforec, a Spécial Committee for agriculture

is required to protect the rights of the poor agriculturists?

-Mr, @. 8, Bajpai: That is a wsimple fact and is obvious even to
Government,

Dr. Ziauddin Ahmad: Did this Committee ever meet in the year
19822

Mr. G. S. Bajpai: The year 1932 is not over yet, Sir.

Dr. Ziauddin Ahmad: Did the Committee ever meet in the year 1981-32 :
from April 1931 to March 1932?

Mr @. 8. Bajpai: I would like to have notice of that question, Sir. I
cannot say off-hand.
Move or THE GOVERNMENT OF INDIA OFFIOES BETWEEN DELRI AND SIMTLA.

1291, *Mr M. Maswood Ahmad: (a) Is it a fact that, owing mnin]y: to
the shortage of water supply in New Dei, it has not been found possible:
to arrive at any final decision in the matter of the move of the Government

of India offices from Delhi to Simla? .
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(b) Will Government be pleased to state what will be the cost for
improving the water supply to remove the trouble?

(¢) What will be the annua! saving if the recommendation of the Com-
mittee in the matter of the move of the Government of India offices be
accepted ?

The Honourable Sir George Schuster: (a) Yes.

(b) A scheme is under consideration for increasing the water supply
by instalments in accordance with the probable growth of population in
New and Old Delhi. Government have not yet decided how many
instalments of the scheme they should undertake meantime nor whether
funds will be available next vear to initiate the extension.

(¢) If the General Purposes Commitice’s main recommendation that
Departments should be left in Delhi all the year round were adopted, the
-direct saving would Le¢ nearly 93 lakhs, rully half of which would be at the
expense of the Norti Western Railway. This direct saving would be
counterbalanced to u considerable extent by the extra capital expenditure
needed to make New Delhi habitable by a much larger population all the
“year round. .

Mr. S. @. Jog: How long will it take to develop the scheme?

The Honourable Sir George Schuster: The Honourable Member will
see from the wording of my answer that there are various possible schemes.
The schemes may vary according to the instalments by which they are
undertaken and according to the estimate of what the growth of population
is that has to be allowed for. I cannot answer the Honourable Member’s
question in reference to a particular scheme, because various alternative
schemes are under consideration and Government have not yet decided
‘what would be the best scheme to adopt.

" Mr. M. Maswood Ahmad: Do Government propose to stop the wastage
of water in New Delhi which i» very frequent by putting meters in
quarters and other places and stopping the fountains and thereby increase
the water supply in Old Delhi?

The Honourable Sir George Schuster: Government are considering
schemes for metering the supply of water in the areas in which water is
now being wasted.

+ 1292, *

SHORTAGE OF WATER SuppLY IN OnLD DELHI.

1293, *Mr. M. Maswood Ahmad: («) Are. Government aware of the
troubles in Old Delhi due to the shortage of water supply ?

(6) Will Government be plensed to state the detniled schémes i-eny,
under consideration, for removing the above-mentioned $roubles?

‘Mr, @. 8. Bajpai: (a) ond (h). Government reccived some complaints
with regard to the shortage of water supply in Delhi during the last
summer.. A scheme for the improvement of water supply has been
prepared and is under consideration. ’

Y'I;:I'lwlis question was withdrawn by the questioner.
.
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INSTALLATION OF WATER METERS IN GOVERNMENT QUARTERS IN
NEw DELHI.

1204, *Mr. M, Maswood Ahmad: (¢) Are Government aware of the waste
bf water in the quarters of New Delhi?

(b) Have meters been fixed in the water supply pipes in the quarters
in New Delhi?

(¢) Will Government be pleased to state the scheme, if any, under
-consideration, to stop the waste of water in New Delhi?

Mr. G. S, Bajpai: (a), (b) and (c). Government understand that
wastage tokes place mainly in clerks’ quarters which are not fitted with
meters, and proposals for making good this defect are under consideration.

4

NtMBER OF AppPrALS TO THE PrIVY COUNCIL.

1295. *Mr. Bhuput Sing (on behalf of Pandit Ram Krishna Jha): Will
‘Government be pleased to state:

() the number of appeals from decrees and from orders of each
of the High Courts and Judicial Commissioner’s Court, and
Chief Courts in India to the Privy Council during each of the
years 1925--1932;

(b) the number of such appeals as aforesaid (from each of the
aforesaid courts) allowed by the Privy Council during each
of the years 1925 to March, 1932; and

(c) in how many cases since 1925 has the Privy Council made

observations regarding the delay in the disposal of cases in
each of the High Courts or Courts subordinate thereto?

The Honourable Mr. H, @. Haig: I have called for the information and
will communicate it to the House in due course. ¢

RECRUITMENT OF THE PROVINOIAL PEOPLE TO THE [NDIAN SERVICE IN THE
PuBrLic WoRKS DEPARTMENT.

1206. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola Haroon):
{a) Will Government be pleased to state whether it is a fact that an order
has recently been issued by the Government of India, stating therein that
recruitment of the provincial people to the Indian Service in the Public
Works Department will be stopped until the rules for Class One Service
are promulgated?

(b) Are Government aware that this sort of promulgation has created
resentment among the Provincial Service?

(¢) Have Government considered the question whether it is advisable
to cance! the above order and promulgate orders to the effect that, pending
the promulgation rules, recruitment be continued us heretofore?

The Honourable Sir Frank Noyce: («), (b) and (¢). Government have
not issued any order of the nature mentioned, but they have decided, with
the approval of ‘the Secretary of State, {o suspend further recruitment to
the Indian Service of Engincers either by gromotion from Provinclal
Engineering Services or by open competition pending n decision on the
recommendation of the Services Sub-Committee of the Indian Round
Table Conference that the Irrigation Branch of the Service should be
provincialised.
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FormaTioN oF Porr Had CoMMITTER.

1297. *Seth Haji Abdoola Haroon: (a) Will Government be pleased to
state whether the formation of Port Haj Committees at the various centres,
according to the new Act passed on the 16th September, 1932, on the floor
of the House, is arranged to come into force before the commencement
of the ensuing Haj season? ' :

(b) Tf the reply to part (a) above be in the ncgative, are Government
prepared to issue orders to the authoritics:concerned to constitute the said
Committees before the ensuing Haj season, which commences in J anuary ?

Mr. -@. S. Bajpai: (a) and (b). The Governments of Bombay nand
Bengal have heen requested to muke every effort to set up the Committees
at Bombay, Kuarachi and Calcutta, if possible, before the commencement
of the ensuing Haj season. .

!

IN VESTIGATING INSPECTORS ATTACHED TO THE OFFICE OF THE POSTMASTER
GENERAL, BoMuay.

1208. *Mr. S. G. Jog (on behalf of Sardar G, N. Mujumdar): With
reference to the reply given on the 6th September, 1932 to my starred
question No. 64, will Government be pleased to state:

(a) whether there were distinct cadres, one for clerks working in
the office of the late Deputy Postmaster-General, Railway
Mai] Service, Western Circle, and the other for sorters work-
ing in the Divisions of the Circle;

(b) whether the selection grade posts in the said Circle office were
meant only for the clerks working in that office;

(c) whether Inspectors attached to that office were merely attached

' officers and appointments to those posts were meant only
for men in the Divisions and the clerks of the Circle office
had no claim over them;

(d) whether not less than 18 clerks, originally recruited for the
Circle office, were appointed as Inspectors and that this was
pointed out to the Director-General, Posts and Telegraphs,
by the All-Tndin (including Burma) Postal and Railway Mait
Service Union; and

(e) if the replies to parts (a) to (d) above be in the affirmative, why
Messrs. 8. V. Panwalkar and P. R. Gokhale were allowed
to qualify themselves for the posts of Inspectors, Railway
Mail Service, when they were originally recruited as clerks
for the Circle office and the posts were meant for men in the
Divisions?

Mr. T, Ryan: (a) Yes.
(b) Yes, except the posts of Inspectors attached to the Circle Office
which belonged to the Inspgctor’s cadre.
ly .to the first part of the question is in the affirmative.
As fgéu’:‘;: tlll':plgst part, appoinfm’ents to bheqcadre of Inspoctors, R. M. 8.;
were made from clerks, whether belonging to the Divisions or to the Circle
Office, who had passed the qualifying examination for such posts.
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(d) Government have no information nor is any reference on -this
subject, from the All-India including Burma Postal and R. M. §. Union,
traceable, ]

_ (¢) Does not arise in view of the replies given to parts (c) and (d)
above., '

RETRENCHMENT IN THE Orrice oF THE HiocH COMMISSIONER FOR INDIA.
1209. *Mr. Bhuput 8ing: Will Government be pleased to state:

(a) whether retrenchment has recently taken place in .the office of
the Indian High Commissioner in London;

(b) it so, the nature of such retrenchment whether it is by reduec-
tion of pay or by complete discharge;

(c) if by reduction of pay, fhe proportion of such reduction in the
salary;

(@) if by complete discharge, the number of men altogether dis-
charged specifying their nationalities;

(¢) how many hands there were in all in the office before the
discharge ; .

(f) the reason or reasons for which the retrenchment operations
have been ‘undertaken; and

(9) whether the salaries and emoluments of the High Commis-
sioner and his immediate subordinates have been affected
for the sake of retrenchment in his office?

The Honourable Sir Joseph Bhore: The information is being collected
and, when complete, will be laid down on the table,

Mr. Lalchand Navalrai: Is there any truth in the statement that we
have been reading in the papers that the Secretary of State has announced
that there will be a retrenchment in the pay and salaries of the Imperial
Bervices in India?

The Honourable Mr. H, G. Haig: The Honourable Member is possibly
referring to proposals for considering whether the pay of the future
recruits to the All-India Services should be modified or not. That matter
is, at the moment, under consideration.

Mr, M. Maswood Ahmad: Will the Honourable Member be pleased to
supply this Housec with the information as to how many Indians with
the Communities they belong to and Europeans there are in that staff as a

whole ?

The Honourable Sir Joseph Bhore: I do not know to what question *
.my Honourable friend is referring?

Mr, M. Maswood Ahmad: It relates to question No. 1299 about which
the Honourable Member is going to lay the information on the table.

The Honourable Sir Joseph Bhore: I will see if that information is
readily available and, if it is, I shall incorporate it in the reply.
L ]

Mr. 8. G. Jog: Are Indians given any preference for the clerkship in
the office of the High Commissioner for” India?

‘The Honourable Sir Joseph Bhore: I must have notice of that question.
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ARRIVAL AT MATIABURJ, CALCUTTA, OF REPATRIATED INDIANS FROM SOUTH
AFRICA.

1300. *Mr. Bhuput 8ing: Will Government be pleased to state:

(a) whether they have information that a large number of repatri-
ated Indians from South Africa have recently been landed ih
- the suburbs of Calcutta; -

~(b) if the answer to part (a) be in the affirmative, whether they
are aware that they are homcless and workless;

(c) whether they are aware that most of them have got families
and children with them:

"(d) whether they are aware that some gentlemen have been trying
lo save them from starvgtion by begging subscriptions from
public men of Calcutta;

(e) whether they are aware that only rccently they wanted to
march in procession to the Writers’ Buildings to lay their
present troubles and gricvances before the authoritics;

(f) wnether they are aware of the letter which S8ir Deva Prasad
Sarbadhikary of Caleutta has recently contributed to the
press detailing the troubles and grievances of the repatriated
Indians landed in Calcutta and whether they are aware that
it has become a problem wilh the citizens of Calcutta; and

(g) what steps they have alreadv taken or propose to take to
ameliorate the miseries of the repatriated persons forthwith?

Mr. G. 8. Bajpai: The Honourable Member is referred to the answer
given bv me on the 16th instent to Mr. Sukhraj Roy’s question No. 1256
and to the supplementary questions arising out of it.

CoMM1SSIONED OFFIOERS OF THE INDIAN MEDICAL DEPARTMENT.

1301. *Mr. B. N. Misra: Are Government aware that the figure 11 per
cent. of Subedar-Majors of the Indian Medical Department referred to in
the answer to question 150 (b) made by Mr. G. R. F. Tottenham on the
80th September, 1932, is lower than that of the strength (7 per cent.) of
the commissioned ranks in thc Indian Army? Are Government taking
any action to increase the strength of Commissioned Officers of the Indian
Medical Department?

Mr. G. R. P. Tottenham: By the term ‘Commissioned officers’ I have
been unable to discover whether the Honourable Member is referring to
King’s Commissioned officers or Viceroy’s Commissioned officers or only
to officers of the rank of Subedar Major. .

The proportion of Subedar Majors to other Viceroy’s Commissioned
officers varies in different branches of the Army and it is not proposed to
increase the proportion in the Indian Medical Department.

NoX-REORUITMENT OF MILITARY SUR-ASSISTANT SURGEONS HOLDING THE
RAN ROF SUBEDAR-MAJOR.

1302. *Mr, B, N. Misra: (a) Ig it a fact that the four Sub-Aseistant
Surgeons referred to in the answer to unstarred question No. 152 (a) made
by Mr. G. R. F. Tottenham on the 80th Beptember, 1082, have completed
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80 years service and, if retrenched, are, under para. 208, Pension Regula-
tions for the Army in India, entitled to double the rate of ordinary pension
admissible? If so, have Government considered the question of retrenching
these Sub-Assistant Surgeons? If not, why not? :

(b) Are Government aware of the hardships which the senior Subedars
are undergoing due to block in promotion on account of these Sub-Assistant
Surgeons not having been retrenched?

(c) Have Government considered whether there will be considerable
saving to Government by retiring these four SBub-Assistant Surgeons?

(d) Are Government prepared to comsider the .point referred to in the
reply to question No. 152 (b) made by Mr. G. R. F. Tottenham when the
financial stringency is over? .

Mr. @G, R. F. Tottenham: (a) Yes. One of the four Sub-Assistant
Burgeons who has earned the double rate of pension is being retrenched.
The Honourable Member’s suggestion that the other three should also be
retrenched has been considered, but it would be uneconomical to accept
it. In the ordinary course these officers have to hold the Honorary King’s
Commissions for three years before being dligible for the double rate .of
pension, but if they are compulsorily retired before the three years elapse
they get the double rate automatically. None of them has yet served for
three vears in that rank and, therefore, to retrench them would involve
unnecessary extra expenditure.,

(b) The lower ranks are not suffering any greater hardship than would
have been the casc if no retrenchment had been necessary at all.

(¢) No, Sir. On the contrary, as explained in the answer to part (a),
some ‘extra expenditure would be involved.

(d) The matter will be reconsidered when financial circumstances
permit.

CoMMUNITIES OF RETRERCHED MILITARY SUB-ASSISTANT SURGEONS.

1308. *Mr. B. N. Misra: (a) With reference to unstarred question
No. 153, dated the 30th September, 1932, replied to by Mr. G. R. F.
Tottenham, will Government please state why 29 junior Sub-Assistant
Surgeons drawing less pay were retrenched when there were a few seniors
drawing more pay?

(b) Are Government aware of the hardships of the retrenched junior
Military Sub-Assistant Surgeons? If so, are Government prepared to re-
engage the retrenched junior Sub-Assistant Surgeons whenever this
Department requires the services of the members of the Indian Medical
Department ?

Mr. @. R. F. Tottenham: (a) The selection of senior men for retrench-
ment does not necessarilv produce greater savings than the selection of
junior men in a service like the Indian Medical Department, because if
senior men are retrenched junior men are pgomoted in their place and
the pay saved is that of the junior grade men. The 29 junior men
“retrenched were selected with due regatd to the principle laid down b
Government to govern the order of retrenchment. '
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(0). Government are fully aware of the hardships of all retrenched
:personnel, whether junior or senior. They are prepared to re-employ
rretrenched Sub-Assistant Surgeons when vacancies occur, giving preference
to those who have joined the Reserve of Sub-Assistant Surgeons.

MrLrTarY SUB-ASSISTANT SURGEONS PROMOTED TO THE RANK oF SUBNDAB-
MaJor AND HoNorARY K1NG’S COMMISSIONS.

1304. *Mr. B, N. Misra: Is it a fact that the Government’s declared
‘policy is to protect the rights of minority communitieg in all the services?
If 8o, are Government prepared to take action to see that the ratio between
sthe various communities represented by the present number among the
‘Military Sub-Assistant Surgeons promoted to the rank of Subedar-Major
and Honorary King's Commissions is maintained to accord with the
Government’s declared policy?

Mr. G. R. T. Tottenham: Government’s policy is to prevent the pre-
ponderance of any one community in the matter of recruitment for the
public services; but, as has frequently been pointed out in this House,
-claims to promotion are determined without regard to communal con-

-giderations.

MILITARY ASSISTANT SURGEONS AND SUB-ASSISTANT SURGRONS,

1305. *Mr, B. N, Misra: Is it a fact that the Military Assistant
Burgeons and Sub-Assistant Surgeons are attached to the Medical Store
Depot and a Military Assistant Surgeon is placed in charge of the Depot in
the absence of the Officer-in-charge on leave or on sick list? If so, is the
“Military Sub-Assistant Surgeon attached there placed in Sub-Medical
-charge of that unit during the absence of the Officer-in-charge? If so,
~does he get any allowance for the extra work done by him?

Mr. G. R. F, Tottenham: Normally the stafl of Medical Store Depot
includes an Indian Medical Service or Royg) Army Medical Corps officer
in charge, a militarv Assistant Surgeon, and a Sub-Assistant Surgeon.
“When the Officer-in-charge is absent for short periods the Assistant
-Surgeon usually holds charge of the Depot and in addition continues to
perform his own duties. During this period he receives an allowance.
No nllowance ir granted to the Sub-Assistant Surgeon as there is no
addition to his duties or responsibilities.

: v
.GOVERNMENT’S ATTITUDE TOWARDS ANTI-UNTOUGHABILITY PROPAGANDA
STARTED BY MR. GANDHI.

1306. *Pandit Satyendra Nath Sen: With reference to the statement
made by the Honourable the Home Member (in reply to my supplementary
question on the short notice question asked by Mr, B. Das on the 7th
" November, 1982) that Government do not desire to take any active parb
in the anti-untouchability propaganda started by Mr, Gandhi, are Gov-
ernment prepared to issue & communiqué entirely dissociating themselves

from the movement? .

The Homourable Mr. H. G.' Halg: Government see no mnecessity ‘fer
the issue of any communiqué. ' r
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Pandit Satyendra Nath Sen: Do Government realise that their reticence
‘has been and will be interpreted as a partiality for Mr. Gandhi’'s move-
‘ment?

The Honourable Mr. H. G. Haig: I do not think that that conclusion
can legitimately arise. It must be well known that in all matters of
religious controversy, the Governmant maintain an attitude of neutrality.

Pandit Satyendra Nath Sen: Is it an act of neutrality for Government
to identify themselves with this movement indirectly ?

The Honourable Mr. H. G, Haig: I cannot admit that Government are
identifying themselves with the movement either directly or indirectly.

Pandit Satyendra Nath Sen: Has the attention of the Government
‘besn drawn to an article which appeared in the Hindustan Times under
the caption ‘‘Lord Willingdon'’s friendly act’’, in which they take this
attitude of Government as an agsistance to the cause of national develop-
-ment as they describe it.

The Honourable Mr. H, G. Haig: No, Sir. I do not think that the
removal of a certain accidental impediment can be taken as an act of

‘positive assistance. .

Pandit Satyendra Nath Sen: Are Government prepared to extend similar
facilitien and protection to the Sanatanists in their fight against the

reformers ?

The Honourable Mr. H. G. Haig: In what respect does the Honourable
Member suggest that similar action is required on the pdrt of Government,
with regard to the Sanatanists?

Pandit Satyendra Nath Sen: In their fight against Satyagraba and
foreible temple entry.

The Honourable Mr. H. @. Haig: The Honourable Member does not
suggest that any action taken by Government has in any way impeded the
Sapatanists.

DISCHARGE OF OFFICE STAFF OF THE CAWNPORE CENTRAL STATION, EaAsT
INDIAN RArLway.

1307. *Mr. Amar Nath Dutt: (a) Is it a fact that the case of one of the
office staff of Cawnpore Central Station, East Indian Railway, was rejected
by the Railway Enquiry Committee in applying the rule of superannuation,
which was discussed among administrative cases on the 18th November,
1931? If so, on what grounds? Wag it on the principle of seniority of
service or seniority of age or any other principle? -

(b) Isit a fact that several officers, senior both in service and age,
were retained till long after the discharge of the aforesaid office staff of the
-Cawnpore Central Station, East Indian Railway? If so, on what principio?

(c) Did the Railway Board select 68 coses for re-examination and not
the one mentioned above? If so, what are the reasons? What was the prin-
ciple underlving the non-examination?

Mr. P, R. Rau: (a) Government are ot in a position to know the
reasons that led the Court of Enquiry, to reject any cace.

{b) Government have no information.
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(c) The 68 cases referred to were not selected by the Railway Board.
They were recommended by the Court of Enquiry for re-examination.
Government are unaware of the reasons that led the Court of Enquiry
1o select these out of the large number of cases placed before them.

BENGAL NAGPUR RaILwaYy LEVEL CROSSING ON THE BANKURA-TALDANGA.
RoAD,

1308. *Mr, Amar Nath Dutt: (¢) Is it & fact that the Bengal Nagpur

Railway line passes through Bankura dividing the town in two parts?

b) Is there a level crossing on the Railway line on the Bankura-
Taldanga Road about a furlong from the Bankura Railway Station? Is the
road the only means of communication between Bankura Town and the
Thanas of Raipur, Simlapal, Taldanga and parts of Khatra, Onda and
Benkura?

(c) Are Government aware that the gate of the level crossing is often
closed unnecessarily, causing great hardship to vehicular traffic and people
are subjected to blackmailing?

~ (d) Is it a fact that complaints against the gate-keeper are not inquired
into by the Permanent Wayv Inspector or the Apprentice Permanent Way
Inspector?

(¢) Are Government aware that inquiry into the complaints of the
Permanent Way Inspector are verv much delaved by the Railway Police,
who harass persons complained against and often terms of compromise are
proposed to those complained against?

(f) Have Government considered whether the shunting could be carried
on at night instead of during the busiest hours of business, or within the
station limits? If so, with what result?

(9) Are Government prepared to put up an sutomatic gate at the level
crossing, like the one at Kanchrapara, Eastern Bengal Railway? If not,
why not?

Mr. P. R. Rau: Information is being collected and a reply will be
laid on the table in due course,

PaRPONDERANCE OF ENGLISH AND FRENCE NATIONALS IN THE LEAGUE OF
NATIONS SEOBETARJAT.

1309. *Mr. Amar Nath Dutt: Is it a fact that before 1980 the Secre-
tariat of the League of Nations consisted chiefly of English and French
officials? Is there any representation of the minor nations in the Secre-
tariat of the League? If so, what is their percentage ?

The Honourable Sir Brojendra Mitter: The attention of the Honourable
Member is invited to pages 82-41 of the Minutes of the 4th Committee
of the Assembly of the Leauge of Nations, 1938, from which he will observe
that the Secretary-General of the T.eague stated at that time that he
would not, in the future, appoint any members of British or French
nationality until the proportion of the nationals of other countries im the
T.eague Secretariat had received due and adequate consideration. As
reoards the representation of minbr nations in the League BSecretariat
T would invite the Honourable Member's attention to pages 1991-2021 of
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the Official Journal of the League of Nations, October 1931, which furnishes
the names of the staff, with their nationalities, of the I.eague Secretariat
and the International Labour Office. From this material the Honourable
Member will be able to make the calculations which he desires.

MONOPOLY OF THE LEAGUE OF NATIONS SECRETARIAT BY THE ENGLISH AND
THE FRENCH NWATIONALS.

1310. *Mr. Amar Nath Dutt: Is it n/fact that the German und the
Italian nations protested in 1980 against the mowmopoly of the League’s
Secretariat by the English and the ¥rench? If so, what steps, if any,
have been taken by the League against such monopoly?

The Honourable SBir Brojen@ra Mitter: [ would invite the attemtion of
the Honourable Member to the proposals and resolutions contained in the
Report of the 4th Committee of the Assembly on the organisation of the-
Secretariat and the International Labour Office and the Registry of the
Permanent Court of Internatiorral Justice, at pages 79-88 of the Final
Report of the Delegates of India to the 11th session of the League Assembly.
It will be seen therefrom that «ertain Governments including the
German and Italian Governments did press i 1980 for the employment
of nationals of different countries in the Lgague Secretariat and the Inter-
nstional Labour Office. The Assembly in 1980 adopted a resolution
instructing the Secretary-General to ainend the staff Regulations in accord-
ance with the proposals of the 4th Committee.,

Mr, S. G. Jog: In view of the sybstantial contribution from the Govern-
ment of India towards the expenses of the League of Nations, will the
Government of India impress upon them the necessity or advisability of
having Indians in the Secretariat staff?

The Honourable 8ir Brojendra Mitter: The Indian delegation, for
several years in succession, have pressed this point on the Secretary-
General.

Mr. 8. @. Jog: I asked, did the Government of India impress upon
them, 1 did not wek, whether the delegation impressed upon them?

The Honourable Sir Brojendra Mitter: The Honourable Member ought
to realise that the Government of India, as such, are not in direct com-
munication with the League of Nations, but the Indian delegation from
year to year pressed this point on the Secretary-General of the League
of Nations.

Mr. 8. @. Jog: Did the Honourable Member, when he represented this
cvuntry at the League of Nations last vear, make any attempt to impress
upon them the necessity? -

The Honourable Sir Brojendra Mitter: I not only made an attempt, but
was partially successful. (Hear, hear.) .

Dr. Ziauddin Ahmad: In view of the fact that India will be the second
lurgest contributor %o the League of Nations, did the Honourable Member
ever use the argument that the Legislative Assembly would reduce their
contribution if sufficient numbers are not emPloyed?

The Monourable Sir Brojendra Mitter: In the first place, India is net
the seoond largest comtributor and, in the second place, the Government
of India or anyv other outside body cannot determine the quota which is

: bl -
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assessed to the different nations who are Members of the League of
Nations.

Mr. Lalchand Navalrai: What has been the result of the pressure
which the delegates exerted with ragard to this subject?

The Honourable 8ir Brojendra Mitter: There has been an increase in
the number of Indians employed in the Secretariat.

Mr. Lalchand Navalrai: Is it substantial?
The Honourable Sir Brojendra Mitter: That is a matter of opinion.

Mr, Lalchand Navalrai: Will the Honourable Member please say how
much increase there has been within the last two years?

The Honourable Sir Brojendra Mitter: I think there is a question follow.
‘ng when I shall give the necessary answer.

AMOUNTS PAID BY INDIA AND ITALY AS CONTRIBUTIONS TO THE LEAGUE OF
NaTIONS.

1311. *Mr. Amar Nath Dutt: Will Government be pleased to state

what is the amount which ha3 been paid by India up till now to the

T.eague of Nations since her original entrv? 1Ig it less than what Ttaly
contributes? If so, by how much?

The Honourable Sir Brojendra Mitter: A statement is 1aid on the table.

Statement showing the amounta paid by India and Italy (in Gold Francs) to the Teague
of Nationg,

Yeoar. l India. Ttaly.
19190 . | 203,615 203,615
1020 . 523,000 523,000
1921 .} 1.041,688 | 1,041,668
1922 .y 1,011,335 | 1,011,335
1923 -+ 1,767,773-28 | 1,858,987-23
1024 .1 1,620,371-61 | 1,520,658-43
1925 .| 1,453,998-18 | 1,478,231-48
“1926 | 1.370,454-06 | 1.468.343-61
1927 . { 1,260,713-68 | 1,360,006-15
1928 .| 1,207,730-93 | 1,399,667-61
1929 .| 1427.175-03 | 1,533,736-87
1930 - .| 1,632,885-20 | 1,816,976-34
1931 S . .| 1,708,811-54 | 1,882,276-03
w2 . . . . . .. . .| 183458883 | 1,970,251.69
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NUMBER oF INDIANS APPOINTED TO THE LEAGUE OF NATIONS SECRETARIAT.

1312, *Mr, Amar Nath Dutt: Will Government be pleased to state the
number of Indians who have been appointed in the League of Nations
Secretariat since her original entry? What is the total strength of the
employees in the League’s Secretariat?

}

The Honourable Sir Brojendra Mitter: The total number of Indians
who have been appointed to posts in the League of Nations Secretariat
including the International Labour Office since the inception of the League
is 10. As regards the second part the Government have no information.

Mr. Amar Nath Dutt: Will the Government of India collect information
atout the second part of the question and supply the House with the
information ?

The Honourable Sir Brojendra Mitter: I will try. But I do not expect
anything will come out of it. The question is, what is the total strength
of the employees in the League’s Secretariat? Whether we shall get the

information or not, I cannot say.
[ )

StaTUs oF INDIA IN THE LEAGUE OF NATIONS.

1313. *Mr, Amar Nath Dutt: Wil! Government be pleased to state
whether Indis enjoys the same status and privileges as the other independ-
ent signatories of the League of Nations in regard to their representation
in the League’s Council, Assembly and their sub-committees ?

The Honourable Sir Brojendra Mitter: The Honourable Member is
referred to Articles 3 and 4 of the Covenant from which he will observe
that all members of the League are equally represented on the Assembly,
and that all members who are not permanent members of the Council are
equally eligible for election to the Council. In connection with his refer-
ence to ‘‘the other independent signatories’’ he is referred to the reply to
question No. 100 usked on the 8rd February, 1932.

Dr, Ziauddin Ahmad: Is the contribution by the Government of India
subject to the approval of the Assembly?

The Honourable S8ir Brojendra Mitter: No, Sir. It is the League
Council which fixes the amount according to a principle which it has laid
down.

Dr. Ziauddin Ahmad: Is it a votable item? -
The Honourable Sir Brojendra Mitter: I think it is a votable demand.
*

Dr. Ziauddin Ahmad: We will remember this point when it comes up
for discussion in the Budget Debate. (Laughter.)

COMMISSIONS APPOINTED BY THE LEAGUE o¥ NATIONS TO REPORT ON THR
EDUCATIONAL PROBLEMS 1% INDIA.

1314. *Mr. Amar Nath Dutt: (a) Will Government be pleased to state
whether the League of Nations has taken any steps to advance the cause
of education in India, both rural and urban?
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(b) Is China an arrear member of the League?

(c) Is it a fact that the League of Nations sent some educational experts
to China to report about her educational problems?

(d) 1t the replies to parts (b) and (c) sbove are in the affirmative, will
Government be pleased to state how many such Commmissions, if any, have
been appointed by the League to report about the educational problems
of India? If nome, why?

The Honburadle Sir Brojendra Mitter: (a) No
(b) and (¢). Yes.

(d) None. The Government of India must dissociate themselves from
the suggestion, which the Honourable Member apparently desires to
convey, to the effect that the League, having sent an educational mission
to China, a country which is in arrcarg with her contributions, should
a fortiori have sent educational missions to India, a country which is not in
arrears with her contributions. It is no part of the League's functions
to confer benefits on individual members.

Stupy AXD REPORT ON THE EdoNoMIc AND HYGIENIC PROBLEMS OF INDIA
BY THE LEAGUE oF NATIONS.

1315. *Mr. Amar Nath Dutt: (a) Will Government be pleased to state
with names how many experts, if any, have been deputed by the League
of Nations to study and report on the economic and hygienic problems nf
India?

(b) Who has borne their expenses®
(¢c) What places have they visited?

(d) What steps, if anv, have Government taken with regard to their
recommendations ?

(¢) Were there any continental experts among them? If none, why?

The Honourable Sir Brojendra Mitter: (a), (¢) and (¢). A statement is
laid on the table containing the desired information in respect of the
Malaria Commission of 1920 which is the only case in point.

(b) The League of Nations.

(d) The Commission submitted a report to the League of Nations,
¢opies of which were received by the Government of India and circulated
to Local Governments and Administrations to whom it was left to take
such action as they might consider necessary.

Statement relating to the Mularia-Commirsion.

This Commission was invited by the Government. of Indis and. compngad six
experts—five Europeans and one American. It visited India in 1920. The names of the
"\{embers of the Commission were :

Dr. Schuffner, Director of the Section of Tropical H)}mne of the Royal
(‘o]omal Inmtnte Amsterdam and Professor at the Umversxtv of sterdam,

2. Dr. N. H. Swellengrebel, Chiet of Laboratory of the Section of Tropical Hygiene
q(f t?e dRoyaI Colonial Institute, Amotordam, and Profesaor at the University of
Amsterdam

3. Dr. M. Ciuca. Professor at the F, an;v of Medlcme in the Um,vemty of Jassy,
Roumania, Secretary of the Ma]&na ) '
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4. Burgeon Louis Williams, Head of the Anti-Maleria, United States, Public Health
:Bervice, Richmond, Virginia, United States of America. ‘

5. Dr. 8. de Buen, Professor of Parasitology, Institute of Health Madrid.

6. Medecin Commandant M. Peltier, Professor of Social Hygiene, School of Sanitary
Service for Colonial Troops, Marseilles.

The Commissibn visited the following places :

Bombay, Karnal, Lahore, Lahore Cantonment, Khanki, Chankanwali Reclamation
Tarm and neighbouring villages, Aik Nallah, SBambrial, Mir Alim Upper Chenab Canal,
Lower Chenab Canal, Kathala,  Gujranwala, Kasauli, Simla, Dethi, New Delhi and
rural areas, Agra, Saharanpur, Kathgodam, the Terai and Bhabar, Banbassa, Lucknow,
Moghul Serai, Calcutta where visits were paid to Co-operative Anti-Malarinl Societies,
Sonarpur area, Salt Water Lake area, Buderhati and Tarpassa. From Calcutta the
Commission proceeded to Singhbum area, Dangoaposi, Bara Janda, Naomundi, Jessor,
Birnagar, rhampur, Murshidabad, Jiaganj, Bhagwangols, Krishnagar and
surrounding villages, Silliguri and the 'Terai, Darjeeling, Phulbarighat, Syles, Tea
Garden at Menglass Gauhati, Dudnai area, Mariana, Jorhat, Toklai, Melling Tea
Garden, Kotalguri Tea Garden, Naganijan Tea Garden, Shillong, Cachar, Rangoon,
Mandalay and surrounding villages, eMaymyo, Sakantha, Hsipow, Lashio Madaya,
Vizagapatam, Ravajada, Parvatipurram, Satikona, Salur and Koraput, Waltair,
Madras including Ennore, Errode, Coonoor, Ootacamund, Nadvattam, Mysore and
“finally returned to Bombay.

FAOILITIES OFFERED TO INDIAN STUDENTS IN EUROPEAN COUNTRIES.

1316. *Mr. Amar Nath Dutt: (¢) Is it a fact that France, Germany,
Czechoslovakia and other continentai nations offer free tuitions, free
lodging and boarding and, sometimes, stipends and scholarships to educate
the Indian youths?

(b) Tf the reply to part (a) above be in the affirmative, will Govern-
ment be pleased to state whether the T'nited Kingdom offers guch facilities
tc the Indian students? If so, to what extent? If the answer be in the
negative, what are the reasong for not offering such facilities to the Indian
students as offered by the aforesaid foreign countries?

Mr. G. S. Bajpai: (a) Government arec not aware that France or
Crechoslovakia and European continental nations generally offer the
facilities referred to by the Honourable Member. They have seen news-
paper reports to the effect that some such facilities are offered by the
India Institute of Die Deutsche Akademiz of Munich in Germany.

(h) Government assume that Indian students are eligible for competitive
scholarships at educational institutions in the United Kingdom on the same
conditions as other students. The last part of the question does not
appear to narise.

Mr. K. Ahmed: What is the amount offered at Munich and other places
in Germany? -

Mr. G. S. Bajpai: The conditions of these stipends, as they are called,
varv. Sometimes they do not go bevond the supply of free board, some-
times free board and lodging, and sometimes it is a small pocket allowance;
T cannot say how much.

§ *
EDUCATIONAL ADVISER IN THE OFFICEOFTHE HicH COMMISSIONERFOR
"INpIA, LoXDON®

1817. *Mr. Amar Nath Dutt: Is it « fact that the inefficiency of the
service of the Educational Adviser to the Indian students, in the High
‘Commigsioner’s Office, L.ondon, was condémned by a public resolution of

[ ]
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the London Branch of the Interntional Students’' Service? If so, what
steps, if any, have Government taken to remedy the grievance? If none,
why ?

Mr, G, S. Bajpal: Government have not seen the regolution of the
International Students’ Service, Londcn Branch, referred to by the Hou-
ourable Member, but they have no reason to believe that the services of the
officer on the staff of the High Commissioner for India, whose functions
correspond to those of an Fducational Adviser, are in any way
unsatisfactory.

|
GREAT INDIAN PENINSULA RaT.wAY EMPLOYEES MUTUAL BENEFIT SOOIETY.

' 1318. *Mr. 8. @. Jog: (a) Will Government be pleased to state whether
it is a fact that there is a society called ‘“The Great Indian Peninsula
Railway Employees Mutual Benefit Socliety’?

(b) Is it a fact that the Agent of the Railway 18 one of the trustees
of the society?

(c) Is 1t o fact that the Railway recovers the monthly subscriptions of
its members through the Railway salary bills of the staff?

(d) Are Government aware that there is considerable dissatisfaction
amongst the members of the society about the management of its funds
and other affairs?

(e) Is it a fact that the funds of the said society amount to nine lakhs
of rupees?

(f) Is it a fact that the society has not been registered with Govern-
ment ?

(9) Are Government prepasred to bring to the notice of the Agent the
desirability of registering the society with Government; if not, why not?

Mr. P. R. Rau: I have called for information and will lay a reply on
the table in due course.

TRANSFEE OF THE STATISTICAL DEPARTMENT TOo THE CONTROL OF THE
RESPECTIVE ACCOUNTS DEPARTMENTS OF RAILWAYS.

1319. *Mr. 8. @. Jog: (a) Wil Government be pleased to state
whether it is a fact that the Railway Retrenchment Committee had recom-
mended the transfer of the statistical department to the control of the
respective accounts departments?

« (b) Is it a fact that the said recommendations had been accepted
by the Railway Board?

(c) Is it a fact that the statistical department of the Great Indian
Peninsula Railway has not yet been transferred to the control of the
accounts department of the railway?

(d) Is it a fact that the Agerit was asked to arrange for the said transfer
in November, 19817

(e) Is it a fact that the’transfer of the department involves the aboli-
tion of two posts of officers? .

(f) Have the statistical . departments of ofher State Railways been
transferred to the control of their respective accounts departments and,
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it go, from what dates and whether, in consequence, any post of officers
have been abolished ; if so, how many, and whether the officers concerned
were discharged; if not, why not?

Mr. P. R. Rau: (a) The DRailvay Retrenchment Sub-Committee
recommended the transfer of the cowmnpilation of statistics to the Accounts
Department.

(b) Not generally. The question is under the congideration of the
Railway Board in consultation with Railway Administrations.

(c) Yes.

(d) No.

(¢) It bas been proposed to abolish the post of Compilation Officer and
to redistribute the work in the Agent's Office so that one Senior scale post
in that office will be reduced.

(f) On the East Indian and North Western Railways the compilation
work of the Statistical Departments has been transferred to the Accounts
Department with effect from the 1st October, 1981, and 1st June, 1932,
respectively, and the posts of Statistical and Compilation Officers have come
to an end. The Statistical Officers of thegp two Railways have reverted
to the departments to which they belonged. The Compilation Officer of
the North Western Railway has been transferred to the Accounts Depart-
ment and that of the East Indian Raiiway has proceeded on leave
preparatory to retirement.

EXPENDITURE INCURRED IN CONNEOTION WITH THE RAILWAY COURT OF
INQUIRY.

1320. *Mr. S. @. Jog: (a) Will Government be pleased to state the
total expenditure incurred in connection with the Railway Court of Inquiry
appointed in 1931?

(b) What was the total amount of fees paid to the Railway counsel
on each railway?

The Honourable Sir Frank Noyce: (a) The cost incurred by Government
on the Court was Rs. 46,572.

(b) The total amount of legal (larges borne by the Railways was
Rs. 62,881 and was divided equally among the four State-managed
Railways.

Mr, K. Ahmed: Was it advisable to spend Rs. 62,000 on legal advice

at this time of retrenchment and rcduction of salaries? If so, was this
amount squandered or well-spent from the Government’s point of view? =

ll}'. P, R. Rau: The issues raised were so important that Government
considered it necessary to have the Court assisted by the best legal advice.

. l?)r. Zlauddin Ahmad: Was the result commensurate with the expendi-
ure
Mr. P. R. Rau: That is a matter of opinign.

. Mr. K, Ahmed: Will the Honourgble Member kindly explain what
justification there is for saying that therc were important issues involved
on which they had to spend over Rs. 62.000 on legal advice alone?
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My, P. B. Rew: I must leave it to the House to judge whether the
fssues raised by the dispute before the Court of Inquiry were important or
not.

CALOULATING MACHINES PURCHASED RY THE CHIBF ACCOUNTS OFFICRB,
GREAT INDIAN PENINSULA RaAlLway,

1321, *Mr. B. @. Jog: (a) Will Government be pleased to state the
number of culculating machines purchased by the Chief Accounts Officer,
Great Indian Peninsula Railway, in connection with the Local Traffic Divi-
sional Scheme in 1930-31?

(b) What was the total amount paid as the cost of the machines?

(c) Is it a fact that since the abandonment of the scheme in 1931 the
said machines are lying idle?

(d) Is it a fact that the T.ocal Traffic'Divisional Scheme was introduced
as an experimental measure; and, if so, why was the expenditure in the
purchare of these machines incurred?

HMr, P. R. Rau: (a) Four,
(b) Rs. 7.840.

(¢) One machine is being utilised in workshop accounts and the rest
are idle for the present. The possihilitv of utilising them in other offices
in the Great Tndian Peninsula or other Railways is under investigation,

(d) The divisional traffic scheme was introduced as an expsrimental
measure. The machines were purchased because the cost was expected
to be met by savings effected by radnetions in the staff, hut the expecta-
tions could not be recalised because the scheme was ahandoned as a part
of the economy campaign. '

Mr. S. @. Jog: What use can be made of these idle machines?

Mr. P. R, Rau: We are trving to find out whether other Railwavs are
in a position to utilise them.

TERMS AND COXNDITIONS FOR VOLUNTARY RETIREMENT OF STAFF IN THE
A0COUNTS DEPARTMENT OF THE GREAT INDIAN PENINSULA RATLWAY.

1322. *Mr. 8. @. Jog: (a) Will Government be pleased to state whether
it is a fact that the termg and conditions for voluntarv retirement of staff
were sanclioned and communicated %o the Agent of the Great Indian
.Peninsula Railway by the Railway Board in March, 19821

(b) Ts it a fact that this concession was applicable to the staff of the
Accounts Department, Great Indian Peninsula Railway? o

(c) Is it a fact that this concession was not notified for the mforma:
tion of the Great Indian Peninsula Railway Accounts staff up to the 21st
Julv, 1932, and, if so, why?

Mr. P. R. Rau: (a) Yess
(b) Yes.

(d) Yes. The Chief Accounts Officer is being addressed to nascertain
the reason.
.
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QRANTOY ADVANCESTO THE RaATLWAY EMPLOYEESFROMTHE STATE RAmLwAy
ProviDENT FUND.

1323.*Mr. S. @. Jog: (a) Will Government be pleased to state when
the concession of granting advances to staff from the State Railway
Provident Fund under relaxation of rules was sanctioned by Government?

(b) How many applications were forwarded to the Agent, Great
Indian Peninsula Railway, up to July, 1932, and how many were re-
jected by the heads of departments and divisional officers?

(c) How many applications were sanctioned by the Agent during the
period, how many of them were from officers, upper subordinates, sub-
ordinates and menials, what is the total amount applied for and sanc-
tioned by the Agent for each of the above grades of staff and how many
of them were Europeans, Anglo-Indians and Indians?

(d) Is it & fact that in the case,of Indian employees, the advances were
made equal to about one month’s pay, and, in the case of Europeans and
Anglo-Indian emplovees, the same were sanctioned to the extent of two
months’ pay? Tf so, why ig this distinction made?

Mr. P. R. Rau: The information requited is being collected and &
statement will be laid on the table of the House in due course.

PRrROVIDENT FuND BoONUS PATD TO THE GREAT INDIAN PENINSULA RATLWAY
STAFFE.

1324.*Mr. 8. G. Jog: Will Government be pleased to state the total
number of staff who left the Great Indian Peninsula Railway before the
completion of five years’ service during the vear 1931-82, and in how
many cases the Provident Fund bonus was paid to such staff by the
Agent and how many of them were Indians and non-Indians?

Mr. P. R. Rau: I am informed that the total number of staff who left
the Great Indian Peninsula Railway before completion of five vears’ ser-
vice during 1931-32 was 81. and that Provident Fund bonus was paid in nine
cases. Three of these were Tndians and six non-Tndians.

PrinTING OF TEN-RUPEE NOoTES 1N THE CURRENCY NoTr PrESS, NASIK.

1325. "Mr. Gays Prasad Singh: (o) With refercnce to my starred
question No. 6 of the 5th September, 1982, will Government kindly state
the total number of forged notes of ten rupees detected by the Currency
authorities from the time of the inception of the printing of 10-rupee
notes in the Currency Note Press, Nasik, up to the date on which it wase
decided to change the design; and also the total number of such forged
notes detected before the inception of the printing of notes of the parti-
cular design in the Currency Note Press?

(b) Will Government kindly state whether the Supervisors, due to
whose ‘‘insufficient supervision, stupidity and carelessness”, the theft of
the 10-rupee notes occurred, were removed from service or werc merely
transferred to some other post? Ts it a fact that the Assistant Supervisor,
responsible for the theft, was subsequently promoted to the grade of
Re. 200—15—850—20—550 from Rs. 160—10—150—15—3002? What is
the name of this individual? _Is his name Mr. Critchell, and is he related
to Mr. J. V. Hildreth, Chief Supervisor, Control, Security Printing, India?

[ )
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Is he the same man who was responsible for an outbreak of fire due to
hiy throwing a lighted cigarette which he was smoking inside the Prees

in contravention of the rules of the Press? If so, what action wag taken
against him? :

(c) Will Government kindly state why the changed design was not
printed on the 10-rupee star-watermarked paper instead of indenting fresh

supply of the new design of paper. and utilising the costly paper for print-
ing Postal Cash Certificates?

The Honourable Sir George Schuster: With vour permission. Sir, I shall
answer questions Nos. 1325, 1326 and 1328 to 1836 together. The informa-
tion is being collected.

AMENITIES IN'EUROPEAN AND INDIAN STYLE QUARTE 6§ FOR T E STAFF OF
THE CURRENCY NOTE PrEss, NasIk.

11826. *Mr. Gaya Prasad 8ingh: (a) With reference to my starred
question No. 9 of the ith September, 1932, will Government kindly state
the names of those Indians who live in European styvle quarters in Nasik;
and the names of those Indians who refused to live in the European style
quarters? Is it not a fact that no Indian officer has been allowed to
occupy a European style quarter, although some of them applied for the
same? Ig it not a fact that Rao Bahadur Wasudev Anant, Chief Super-
visor, Control, Currencv Note Press, applied for the first grade European
stvle quarters vacated bv Mr. Allison, but was not allowed to occupy
it?

(b) Is it not a fact that there is a good deal of difference in the amenities
of European stvle and Indian style quarters of the same grade? Is it
not a fact that Furopean stvle quarters arc fitted with electric fans, while
Indian stvle quarters are not; if so, why is this diserimination? Ts it not a
fact that those living in European style quarters, first and second grade,
get a free supplv of 6,000 and 4,000 gallons of water respectively, whereas
those living in Indian style quarters of the same grades get exactly half
of this allowance? If so, why?

REPORT OF THE ACOOUNTANT GENERAL, BOMBAY, REGARDING TBE NASIK
PrESS BUILDINGS AND QUARTERS.

1327. *Mr. Gaya Prasad 8ingh: With reference to my starred question
No. 11 of the 5th September, 1932, will Government be pleased to place
a copy of the report of the Accountant General. Bombay, regarding the
Nasik Press buildings and quarters, on the table? If not, why not?

The Honourable 8ir George Schuster: As alreadv stated in reply to the
Honourable Member's starred question No. 11 on the 5th September,
1982. the Auditor General brought the matter to the attention of the
Public Accounts Committee. The Memorandum presented to the Public
Accounts Committee by the Auditor General on the results of the audit
of the accounts of the Architects of Nasik Buildings is printed as Appendix
XXV to the Report of the Public Acicounts Committee on the Accounts
of 1980-81 and the views o the Committee are contained in paragraph 47
of the Proceedmgs on page 56 of that Roport Copies of this Report have

—— i

i For answer to this question, see answer to question No. 1826.
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already been circulated to the Members of the Assembly and I do not,

therefore, think that any purpose wil! be served by placing the Report on
the table of the House.

Mr. Gaya Prasad Singh: Do I understand that the report of the
Accountant General, Bombay, is included among the papers to which
reference has been made?

Sir Alan Parsons: I think not.

Mr. Gaya Prasad Singh: The specific question was that the report of
the Accountant General. Bombay, should be placed on the table, but that
report, according to the reply just given, has not been supplied to the
Public Accounts Committee or anywhere else. Is there any objection to
placing a copy either on the table of the House or at least in the Librarv?

Bir Alan Parsons: The specitig answer given by the Honourable the
Finance Member was that as the Honourable Member will have on these
matters the opinion of a higher officer than the Accountant General,
Bombay, namely, the Auditor General, that should be sufficient for all

purposes.

SHORTAGE OF CURRENCY NOTES AT NASIK.

$1328. *Mr. Gaya Prasad Singh: Will Government kindly state the
.number of occasions of shortage of currency notes at Nasik, with the
names of the Supervisors responsible for them ?

“CASES oF THEFT 0F CrrRRENCY NOTES REPORTED TO THE MAGISTERIAL
JGURTS AT NASIK.

$1329. *Mr. Gaya Prasad Singh: (a) Are Government aware that in a
certain casc of theft, the City Magistrate of Nasik criticised and condemned
the work of an Assistant Supervisor of the Currency Note Press, Nasik,
and recommended him for severe departmental punishment? Will Govern-
‘ment kindly place in the Library a copy of this judgment, and also state
‘how the magisterial recommendation was carried out? Will Government
also state the name of the Assistant Supervisor?

(b) Will Government kindly state the number of thefts which were
reported to the Magisterial Courts at Nasik and place copies of judgments
in the Library?

PREFERENTIAL TREATMENT IN THE DISCHARGE OF AN EMPLOYEE OF THE
CurrENCY NOTE PrESS, NASIK.

$1330. *Mr. Gaya Prasad Singh: (a) Is it a fact that Mr. M. H. Patel,
of the Currency Note Press, Nasik, who was proved to be responsible for
the theft of 5-rupee currency note sheets due to carelessness and
ignorance, has been retained, while Mr, B. B. Mishra, against whom there
is not a speck of any bad remark of any kind, has been discharged due to
retrenchment? If so, why?

(b) Will Government kindlv state if the past records of all the Assistant
Supervisors were taken into consideration wflile selecting them for dis-
~charge? If not, why not? R

+ For answer to this question, see answer to question No. 1328.
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ALLEGATIONS AGAINST THE MASTER, SECURITY PriNTING, INDIA, NASIE.

11331. *Mr, Gaya Prasad Singh: (a) Is it a fact that a report against
the misbehaviour of Mr. H H. Johnson, a Printing Supervisor, was filed by
Mr. B. B. Mishra, in which he criticised the policy of indifference and
leniency of the Master in matters where Indians were insulted by Anglo-
Indians and Europeans? ’

(b) Will Government kindly lay on the table a copy of Mr. Mishra's
vomplaint against Mr. Johnson and other papers relating to this matter?

(¢) Is it not a fact that no reply whatever was given to Mr. Mishra
although fair and impartial enquiry was promised by the Master to dissuade
him from taking legal action against Mr. Johnson, permission for which he
sought in writing? Tf so, why? Are Government aware that in such
matters the attitude of the Master is alwavs anti-Indian?

(d) Are Government aware that there were certain other cases where
Indians were insulted by Europeans and Anglo-Indians and action by the
Master was not suitable?

APPOINTMENT OF ADYA GAUD BRAHMINS AS ASSISTANT SUPERVISORS,
CorrENOCY NOTE PRrESS, NASIK.

+1382. *Mr. Gaya Prasad Singh: (a) Will Government kindly state the
reasons for appointing six Adya Gaud Brahmins of the Ratnagiri district as
Assistant Supervisors, Nasik, out of the total fifteen, and retaining nll of
them with the exception of the temporary hand even after retrenchment?

(b) Is it not a fact that these Adya Gaud Brahmin Assistant Supervisors
are either relations of, or have been closely connected with, the Chief Super-
visor, Control, Currency Note Press. who himself is an Adya Gaud Brahmin
hailing from the district of Ratnagiri?

(¢) Ts it not a fact that one of them, Mr. A. R. Dest_zi, is related to the
Chief Supervisor, and another., Mr. G. V. Desai, is m]qted to
Mr. Naravanrao Anant Desai Topiwala of Bombay who is an intimate
friend of the Chief Supervisor? Is it a fact that Mr. G. V. Desai was
taken on only two months’ probation instead of the usual six months? 1If
so, why?

(d) Will Government state the date of the appointment of the Chief
Supervisor, Control, in the Currency Note Press.. together with th_e.nu.mb.er
of appointments conferred on Adya Gaud Brahmins of the Ratnagiri district
out of the total number of appointments of Assistant Supervisors after that

date?

(¢) Ts it not a fact that out of the total nine appointments of Assistant
Supervisors after that date, six appointments were conferred on Adya
Gaud Brabmins of the Ratnagiri district? If so, why?

(f) Will Government kindly state how the claims of different communities
were respected in the appointment of fifteen Assistant Supervisors in the
Currency Note Prees? e

(9) Is iﬁ a fact that the rules made by the Government of India were
not respected while these appontments were mede? If so, why?

B 1 For a.nswer to this guestion, see answer to question No. 1325.
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CraiMs or RETRENCHED SUPERVISORS FOR VACANCIES OCCURRING IN THE
C'URRENCY NOTE Prmss, NASIK.

11333. *Mr. Gaya Prasad Singh: Will Government be pleased to state
whether, in the event of vacancies occurring in the staff of the Currency
Note Press, Control Depa.rtment Nasik, the claims of the Supervisors
retrenched will be favourably considered? If not, why not?

INDIANISATION IN THE NASIK PRESSES.

+1834. *Mr. Gaya Prasad Singh: (a) Will Governimment kindly state how
far Indianisation has progressed in the Nasik Presses, and the particular
posts which have been Indianised since the Master submitted his last
report ?

(b) Will Government state when it will be possible to Indianigse the
:][aosts of the Master and Deputy Master of the Security Printing, Nasik,
ndia?

RETRENCHMENT IN THE CURRENCY NOTE PRESS, Nasik.

41335. *Mr, Gaya Prasad Singh: With reference to my starred question
No. 13 ot the 5th September, 1932, will Government be pleaszd to stute
whether the selection for retrenchment of the staff was made by the Master
only? If so, was it not in contravention of the principles laid down by the
Government of India in their Finance Department Cir. No. F.-78-XA-Ex.
1/31 of the 3rd August, 1931, which lays down in para. I(2) that selection
of individuals for discharge should be entrusted to a Selection Board
specially constituted in each department or office? If so, why was this
departure from the general principle made?

ASSESSED RENTS PAID BY EUROPEANS AND ANGLO-INDIANS FOR THEIR
QUARTERS AT NASIK.

11836. *Mr. Gaya Prasad Singh: (a) Will Government kindly state the
names of those Europeans or Anglo-Indians who pay assessed rents at
Nasik together with the amounts they pay?

(b) Will Government kindly state if the Master pays any assessed rent

or not, in' view of the fact that his quarters have cost Government a sum
of Rs. 1 lakh and 12 thousand?

(c) Will Government also state if the Master should pay any assessed
rent or not?

(d) Will Government state what should be the rent of the Master’s
quarters according to rules, and what should have been the worth of his
quarters in consideration of his pay?

COMMUNITIES oF THE OFFICERS AND CLERKS WORKING IN THE POSTAL
DEPARTMENT AT SRINAGAR.

1887. *Dr, Ziauddin Ahmad (on behalf of Seth Haji Abdoola Haroon):
Will Government please lay on the table a statement showing the "total
number of officers of all grades and clerks worlsing in the Postal Depart-
ment, Srinagar (Kashmere Division), and how many of them belong to
each ot the iollowing communities: (g) *Hindus, (b) Muslims, and (o)
Christians ?

t+ For answer to this question, see answer to Qwstion No. 1325.
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The Honourable 8ir Frank Noyce: A statement giving the required
information is laid on the table.

. Statement.
—_— ‘ Hindus. | Muslims, :Chriatisns. | Total.
1. Superintendent of Post Offices . o ! 1 —‘_—T—

2. Postmaster, Rs, 250--350 . . f .. 1 i ! 1
3. Deputy Postmaster, Rs. 160—250 . 1 I t ]
4. Assistant Postmaster, Rs. 160—250 . 1 f 1
5. Inspector of Post Offices, Rs. 160—250i 1 3 \ 1

6. Head Clerk to the Superintendent of . :
Post Offices, Rs. 160 —250 . . 1 ; 1

7. Sub-Postmasters and Clerks, Rs. 35 | '
—135 . . . 36 ‘ 4 40
Total . 10 ' 5 ;__ 1 46

CONFIRMATION OF CERTAIN STAFF OF THE KaSHMERE DIvISioN oF THE Pos AL
DEPARTMENT.

1338. *Dr. Ziauddin Ahmad (on behalf of Seth Haji Abdoola Haroon):
(a) Is it & fact that the rules make it obligatory on the Postal Department
to confirm approved candidates in the Postal service within six months of
their being accepted as candidates?

(b) If so, are Government aware that it is in the Kashmere Division
only where there are approved candidates of six years’ standing awaiting
‘confirmation ?

(c) Is it a fact that these candidates are regularly working as paid
clerks in season months and are unpaid in the winter months, and, by
this, have passed the prescribed age limit and thus are prevented from
-gervice in the State?

(d) Are Government aware that the Kavhmere Division is the only Divi-
sion, where candidates, some of them graduates, telegraph-trained
hands and sons of deceased postal employees are still unconfirmed ?

Mr. T. Ryan: (a) No.

(b) Does not arise.

(¢) As regards the first part of the qucstion, the facts are substantially
as stated by the Honourable Member. As regards the second, Govern-
ment have no information as to the age limit prescribed for entrance into
the Kashmir State service.

(d) The reply is in the negative.
CONFIRMATION OF CERTAIX STAFF OF THE KASHMERE DIVISION OF THE PoSTAL
: DEPARTMENT.

e
1339. *Dr. Zisuddin Abmad (on behalf of Seth Haji Abdoola Haroon):
(a) Is it a fact that Governmertt have very recently introduced the system
of lower division clerkship in the Postal Department, 50 per cent. of which
posts are being filled up by the inferior staff?
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(b) Are Government aware that these candidates, although approved
for the higher cadre, have shown their willingness to work ag lower division
olerks, irrespective of their higher educational and technical qualifications?

(c) If the answer to the above queries be in the affirmative, what are
the reasons that led the authorities concerned to bring about this state
of affairs?,

Mr. T. BRyan: (a) That fact is not exactly as stated. The scheme of
the lower division clerical cadre has Lcen in existence since 1928 and
vacancies in that cadre are now being filled alternately, (1) by qualified
men of the postmen class and of inferior staff, and (2) by approved candi-
dates for the upper division eclerical cadre enlisted prior to November,
1931. '

(b) Government have no information.

(6) I regret that I do not understand this part of the Honourable
Member's question and am thercfore unable to reply to it.

INADEQUATE REPRESENTATION OF MUSLIMS IN THE KASHMERE DIvisioN
OF THE PosTaL DRPARTMENT.

1340. *Dr. Ziauddin Ahmad (on behalf of iSeth Haji Abdoola Haroon):
Are Government aware that Muslims are not being well represented in
the Kashmere Division of the Postal Department, and, if so, do Qovern-
ment propose to rectify communal inequality? If not, why not?

The Honourable Sir Frank Noyce: As regards the first part of the
question the facts are substantiallv s stated by the Honourable Member.

As regards the other two parts, the¢ Honourable Member is referred to
the replies given by the Honourable Sir Bhupendra Nath Mitra to
Mr. Muhammad Anwar-ul-Azim's starred questions Nos. 352 and 3830 in

this House on the 7th March., 1928, and the 30th January, 1929,
respectivelv.

SoHEME of PrOVIDENT FUND FOR GOVERNMENT EMPLO YRES.

134). *Mr. Lalchand Navalrai: With reference to starred question

No. 146, dated 8th September, 1982, will Government be pleased to
state :

(a) whether the Provincial Governments have approved the new
Provident Fund Scheme;

(b) whether the Service Associations under the Government Qf
India were consulted;

(¢) whether the scheme is different from the ope originally pro-
posed and rejected by 90 out of 95 Associations; :
(d) if the reply to part () be in affirmative, whether it is more
beneficial to the staff than the one originally proposed;
(¢) whether Giovernment will be pleased to lay a copy of the scheme
on the table for the informatiqn of the Members? If not,
Why not ? )
(f) in case any of the Provincidl Governments or Service Associa-
tions again reject the scheme, whether Government propose
_ to keep it pending for some years more;
! o



A6 LEQISLATIVE ARSRMBLY. [21sT NoOVEMBER 1932.

(@) mebither .(Govennment iwtend thet the families of non-gazetted
-and infevior servants, #ho die whjle in sexvice, should be
ibhppan ont ;on treets begging; if not, the zepsens why the

~ .scheme is not given e¢ffect to immedistely;

(h) -whather the .question of fwnds is:in the way of Government; and

(1) whether it is a fact that Service Associations want that the
Government contribution should be 100 per cept. as in State
Railways and other semi-Government concerns, instead of
‘75 per cent. as proposed by Government; if so, whether Gov-
ernment are prepared to increase their contribution to
87 per cent. as a temporary measure and give immedjate
effect to the scheme? If not, why not?

The Honourable Sir George Schuster: (a) Nome of the ‘Provincial
Governments whose replies have been rmceived have supported the. scheme.

(b) All service associations lmve already had ample opportunity to
express their views on the subject as a whole. On this occnsion it bax
been left to I ocal Governmengs to consult their Service Associations if they
8o desire, but it has net been thought necessary to consult Associations

. ypder the Government of India.,

(c) and (d). To a certain extent.
(¢) T will consider laying papers, or ss thev are very voluminous,
full resume of them.

(/) No.

(9) und (k). The difficulty throughout hus been to devise an acceptable
scheme which would not involve undue cxpenditure.

(f) A majority of Service Associations favour the mstitution of a contri-
hutory provident fund on the iines of that in force for State Railway
employees; but, for reasons which were given by the Government spokes-
man in the debate on this question in the Council of Stute on the 8rd
March, 1932, it was decided that a provident fund scheme should not be
adopted.

~Mr. ;Lalchand Maneiai: ‘Will the Honeurable Member be pleased to
state how much time it will take for the Government of India to complete
their,scheme and put. it in force?

Alan Parsqps: The Goyemnpuent, of Jndis have.decided, in view of
the oppomtnon of the Local Governments, got. to,go.,on with the scheme.

.8, "@.,Jqg: Is it not a,fact that,1u the Coyncil of State the Resolu-
tion that was moved was withdrawn on the assurance by Gaqvernment that
+the scheme will be given effect to without Junnecessary delay ?

+8ir sMAlan 7ifessens: 1 think my Honoursple friend goes rather further
than the statements madg by ‘Government Members on those occasions
which are in my mind would scem to warrant. 1 am prepared to agree
-that . madwentently $he . Gavernmrent epokcamen on those occasions gnve
perhaps an impression that Gewernment.were committed to the scheme
to an extent to which actually.thev were not committed.
[ ]
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Mr. Lalchand Navalrai: Will the Honourable-Member be pleased to state
if the Provincial Governments have suggested any alternative in order to
meet the- desire ‘of ‘these services?

8ir Alan Parsons: No. The Provincial Governmments have not suggested
any alternative scheme, except in one case, as far :as I remember. The
‘Gov:rnment of the United Provinces have suggested, I believe, that -an
extension of compulsory subscriptions to the General Provident Fund would
Tmeet ‘the difficulty in those cases in which it arises.

Mr. Lalchand Navalrai: Is the¢ Honourable Member prepared to say
that the Government of India are now inclined to finish with this question
or if they have any alternative under their own consideration?

‘Sir -Alan Parsons: We are not at the moment considering the introduc-
“tion of any alternative, becauge, 1s 1y Honourable friend is aware, we
-are not at the present moment able to afford any unnecessary expenditure.

QUALIFICATIONS FOR APPOINTMENT AS TRANSPORTATION INSPECTORS,
COMMERCIAL, ON THE EaST INDIAN RAILwWAY.
L ]

1342. *Mr. E. H. M. Bower: Will Government be pleased to state:

(a) whether a subordinate aspiring for the post of Transportation
Ingpector, Commercial, on the Kast Indian Railway is required
to have any practical outdoor experience and, if so, in what
capacities; .

(b) whether the candidate is required to pass any departmental
examinations and, it so, what they are; and

(¢) whether such aspirants are required to go through a course of
training at Chandausi and at Dehra Dun?

Mr, P, R. Rau: With vour permission, Sir, I will answer this and the
next question together. 1 have ealled for the information and will lay »
reply on the table in due course.

QUALIFIGATIONS FOR APPOINTMENT AS CHIEF CLAIMS CLERK IN THE OFFICE
* oF THE DRPUTY CHIEF CONMERCIAL MANAGER, EAST INDIAN RATLWAY,
CAIOUTTA.

+1343. *Mr. E. H. M. Bower: Will Government be p]easg.d to state:

(v) what quaHfications are required for the post 6f Chief Claims
Clerk in the office of the Deputy Chief Commercial Manager,
East Indian Radway, Calcutta; -

{b) whether a candidate for this post is required to have practical
outdeor :experience in commection with claims work and, it
so, in what capacities; .

(o) whether office experience as a head of a claims-dealing section
only is considered essential qualification for the above post;
and

(d) what departmental examinations®is such an aspirant required
to pass to be considered, eligible for this post?

+ For answer to this question, see answer to question Xo. 1342, _
c2
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DEFINITION OF ‘‘ UPPER SUBORDINATES *’ ON STATE RAILWAYS.

1344. *Mr. E. H. M. Bower: (a) Will Government, be pleased to give a

definition of the term ‘‘upper subordinate’’ as used in respect to em-
ployees on State Railways?

(b) Is the position of an upper subordinate on o State Railway
dependent on his substantive salary?

(c) 1t the answer to part (b) be in the negative, will Government please
state the qualifications which entitle a subordinate to be termed as an
‘‘upper subordinate’’? :

Mr. P, R. Rau: (a), (b) and (). Pensionable subordinates in the
Engineering Department of State-managed Railways, viz., Sub-Engineers,
Supervisors and Overscers are designated “ Upper Subordinates’’. Passed
students of the Upper Subordinate class of the Thomason Engineering
College, Roorkee, were eligible for appoifitinent to the Upper Subordinate
Establishment on State-managed Railiwavs. TNecruitment to this Estab-
lishment was discontinued some time ago. I would add that the expres-
sion ‘‘Upper Subordinates’’ is also sometimes used, though not in a
definite sense, to refer to the .higher grades of the subordinate establish-
ments of railways.

Mr. E. H. M. Bower: Arising out cf this answer, do T take it that
the position of Upper Subordinates does not depend on the salary?

Mr. P. R. Rau: No: I have cxplained what is strictly meant by the
term ‘‘Upper Subordinates’: it mecans pensionable subordinates in the
Engineering Department of State-managed Railways. viz., Sub-Engineers,
Supervisors and Overseers.

Mr. E. H. M. Bower: If so, will Government please state if an Upper
Subordinate is really a subordinate who has no other subordinate supervi-
sing his work, but is one who works diractly under a gazetted officer?

Mr. P. R. Rau: I am not quite familiar with the exact position of
Upper Subordinates on Railways: and. if my Honourable friend wants s
definite reply to his question, I must ask him to put a definite question on
the paper.

APPOINTMENT OF NEW PROBATIONERS IN THE OFFIOIAL CADRE ON THE
GREAT INDIAN PENINSULA RAILWAY.

 1345. *Mr. E. H. M. Bower: (a) Will Government please state whether
it is a fact that two new probationers have been engaged in the official cadre

on the Great Indian Peninsula Railway and posted one at Bhusawal and the
other at Igatpuri?

(b) Will Government please give the reasons why these new appoint-
ments were made when there are so many subordinates who have been acting
in the official grade for many years? '

(c) Is it not a fact that tite Railway Board have given an assurance that
there would be no more recruitment in the official cadre from outside sources
as there were many Europeans, Anglo-Indians and Indians who are in the
acting grade and are qualified for promotion?

[}
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Mr. P. R, Rau: (a) and (b). No recruitment for the Superior ‘Service
for the Great Indian Peninsula Railway has been made during the current
financial year. An officer who joined the service in April this year was
recruited on the results of the examination held by the Public Service
Commission in November, 1981. The recruitment which had been arranged
for on a normal scale in the -previous years was restricted as soon ag it
became evident that a large number of posts would be brought under
reduction.

(¢) No; the only statement made was that the new Lower Gazetted
Service was intended essentially for specially selected subordinates with
no outside recruitment.

CREATION OF THE P0OST OF PERSONAL ASSISTANT TO THE POWER OFFICER AT
BHUSAWAL.

1346. *Mr. E. H. M. Bower:, (a) Is it a fact that the Great Indian
Peninsula Railwayv has recently created an extra post as Personal Assistant
to the Power Officer at Bhusawal?

(b) Is it a fact that there are already two Power Officers in this Divi-
sion? .

(¢) Do Government propose to retain this additional officer in this post?

(d) 1f the answer to part (c¢) be in the negative, will Government pleage
state for what period is his post to be kept filled?

Mr. P. R. Rau: I have called for the information and will lay a reply
on the table in due course.

AMALGAMATION OF THE TRANSPORTATION AND ('OMMERCIAL DEPARTMENTS
ON STATE RAILwaYs.

1347. *Mr. E. H. M. Bower: Have Government taken any steps for the
amalgamation of the Transportation and Commercial Departments on State
Railways and particularly on the Great Indian Peninsula Railway as sug-
gested by Lieut.-Col. Sir Henry Gidney last vear?

Mr. P. R. Rau: The -question has been investigated by an officer on
gpecial duty and his report is at present under the consideration of the
Railwuy Board.

RETRENCHMENT OF SENIOR ACCOUNTS INSPECTORS BY THE CHIEF ACCOUNTS
OFFICER, GREAT INDIAN PENINSULA RatLway.

1348. *Mr. E. H. M. Bower: Will Government please state who autho-
rised the Chief Accounts Officer of the Great Indian Peninsula Railway to®
effect retrenchment of three semior Accounts Inspectors on the communal

Ibasis?
Mr. P. R. Rau: I am informed that there was no retrenchment effected

on a communal basis.
]

NOX-APPLICATION OF THE RATLWAY BoArRD MEMORAXDUM No. 5565 oF 1929;
T0 THE GREAT INDIAN PENINSULA RATLwWeAY TNSPECTORS OF STATIONS
AND STORES.

L]
1349. *Mr. E. H. M. Bower: (a) Will Government please state why the
conditions and provisions contained in the Railway Board Memorandum
[
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No. 5565, dated New Delhi, the 81st July, 1929, are not applied to the Great
Indian Peninsula Railway Inspectors of Stations and Stores?

_ (b) Will Government please state what has happened to moneys sanc-
tioned under Budget estimates since 1929 on the said Memorandum? -

_ Mr. P. R. Rau: (a) I am not uware of any of these conditions or pro-
visions which are not applied to the Great Indian Peninsula Railway
Accounts Department.

" (b) T am sorry I have been unable {o understand this question.

AMOUNT SPENT ON THE CONSTRUCTION WORKS AT BHUSAWAL IN THE RUNNING
SHED.

1350. fl(r, E. H M. Bower: (a) Will Government please state whe-
ther it is a fact that the Great Tundian DPeninsula Railway has spent

n}e;a:ily Rs. 23 lakhs on some construction works at Bhusawal in the running
shed ?

(b) Is it a fact that the Railwav Board promised that no such expenses
would be incurred until better tigxes come?

Mr. P. o. Rau: (¢) An estimate amounting {o some Rs. 33 lakhs for
additions and alterations to the locomotive ruuning shed at Bhusawal was
sanctioned by the Railway Board in June, 1931.

(b) T have not been able to trace any such promise.

NON-ALLOTMEXT oF A SEAT TO INDIAN CHRISTIANS IN THE CENTRAL
PROVINCES IN THE COMMUNAL AWARD.

1351, *Mr. E. H. M. Bower: (a) Are the Government of India aware
of the fact that in the ‘‘Comm®nal Award’’ no seats whatever have been
allotted to the Indian Christian community in the Central Provinces?

(b) If the answer to part (a) be in the affirmative. will Government
state whether they are prepared immediatelv to represent this matter to
the authorities concerned?

The Homourable Sir Brojendra Mitter: (a) Yes.

(b) T would refer the Honourable Member to paragraph 4 of the Com-
munal Decision.

Dr. F. X. DeSousa: Arc Government aware that the Indian Christian
community n the Central Provinces numbers 40,000, but has not been
allotted even one seat, whereas Anglo-Indians, who hardly number 1,500
or 2,000, have been given two seats and Furopeans, who number even
less. have been given one seat? :

The Honourable Sir Brojendra Mitter: T have not the figures before me,
but T amn prepared to accept the figures from the Honourable Member.

Dr. F. X. DeSouza: Will Governmont be pleased to state why, in spite
of the numerical and culturalgimportance of my community, the ch}imn‘Of
this community for representution in the Legislutive Council and Legislative
Assembly and the Round Table Conference have been consistently ignored ?
Ts it because thev have hitherto completely abstained from taking part in
anti-Government agitation?
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. The Honourable Sir Brojendra Mitter: The Government of -India a&re
not responsible for the Communal Decision.

Mr. K Ahmed: Did the Government of India Despatch contain nﬁybhing
of their information on the subject to the Secretary of State or the Prime
Minister and was it laid before the Round Table Conference before the

Award was given?

The Honourable Sir Brojendra Mitter: So far as the Government of
India: are concerned, full materials were placed before His Majesty’'s
Government and the decision was taken by His' Majesty’s Government.
The Government of India are not in any way responsible for the decision.

Mr. K. Ahmed: The responsibility cannot be transferred to some other
Honourable Member at Home, unless the Government fully explain their
position: thai they clearly and detmitely set forth in their %espatches the
numerical position and claims raisegl by the Honourable Member representing
the Indian Christian commurity and that in what he wants to be satisfied
with if the Honourable the Law Member will be pleased to state?

The Honourable Sir Brojendra Mitter: \Vhat iz the question?
(Liancghter.) .

Mr. K. Ahmed: Did the Government of India and the Law Member
realize the situation that unless thev cleared up the difficulties created by
the Honourable Member himself stating already that the full material were
placed in this Despatch, but at the same time he has not explained at all
whether the numerieal position of the Indian Christian community was
stated therein and whether they took sufficient care to give particulars of
the numerical position of the Indian Christians in their Despatches 1o the
Secretary of State before the Award was given ignoring their claim ?

The Henourable Sir Brojendra Mitter: Sir, I am reslly unable to follow

the question?

Wy, X. Ahmed: If the Honourable the Law Member will kindly apply
his mind to this question, he will be able to follow it. Did the Govern-
ment of India pattieularly and specifically mention the numerica] position
csrﬂ bhe; Indinnr Christians in India in their Despatch to the Secretary of

tabe?

The Honourable Sir Brojendra Mitter: I can only repeat that full
information was placed before His Majesty’s Government, and His Majesty’s
Government have taken a decision for which the Government of India
talte no responsibility. *

Mr K. Ahmed: Sir, it is hopeless to continue any further?

Mr, Amar Nath Duté: Mayv I know whether the Government of India
made any recommendation about any province? I refer particularly to
Bengal. and whether it is & fact that the recommendation of the Govern-
ment of Bengal was not accepted by the Government of India who substi-
tuted their own recommendation for that of the Government of Bengal?

The Honourable Sir Brojendra Mitter: T do not accept any of the
assumptions,
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Mr. 8. G. Jog: Are the Government of India aware that there is a strong
feeling in the Central Provinces that the Indian Christian community have

not been allotted even a single seat in the Legislative Council of thas
Province ? .

The Honourable Sir Brojendra Mitter: I could not follow the last part
of the Honourable Member's question. Will he kindly repeat it?

Mr. 8. @. Jog: Are the Government of India aware of a strong feeling
among the Indian Christian community for their not having been allotted
a single seat in the Central Provinces Legislative Council ?

The Honourable Sir Brojendra Mitter: I gather there is a feeling
amongst certain Members of this House.

Mr. D. K. Lahiri Ohaudhury: Will this feeling be communicated to
His Majesty's Government ?

Mr. S. @ Jog: My question is not as regards the feeling of certain
Members in this House. My question iz, whether Government are aware

of anv such feeling among the Indian Christian community in the Central
Provinces ? .

The Honcurable Sir Brojendra Mitter: I am not aware of any such
feeling.

Mr. D. K. Lahirl Chaudhury: Will the Government of India be prepared
to communicate this matter to His Majestv's Government?

The Honourable Sir Brojendra Mitter: No  Sir: no useful purpose will
be served by communicating it to His Majestv's Government.

Mr. Lalchand Navalrai: All that we ecan infer is that the Government
of India do not know what takes place outside?

The Honourable Sir Brojendra Mitter: The (Government of India know
a great deal more than what the Honourable Member assumes.

Mr. Lalchand Navalrai: Then I want to know whether there.is anyv
such feeling outside the House or not. If the Government know about
public opinion outside, then the Honourable Member should be in a posi-
tion to say what is the public opinion on this point outside?

The Honourable Sir Brojendra Mitter: All I can say is this, that mere.
ascertainment of public opinion cn anv particular question will serve no
wceful purpose, because paragraph 4 of the Communal Decision bas clearly
laid down the condition upon which that decision may be altered,

-REPRESENTATION BY L.LRGAL ADVISERS OF RAILWAY EMPLOYEES IN
DEPARTMENTAL ENQUIRIES.

1352. *Mr, E. H. M. Bower: Will Government be pleased to state
whether, in all departmental enquiries (particularly on Railways), with
special reference to those enqdiries that are likely to result in the discharge
or dismissal of an emplovee, the gmployee is entitled to be represented
bv a legal adviser or an agent with power of attornev? If not, why not?
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Mr, P. B. Rau: Rules regarding departmental enquiries do not provide
for the representation by a legal adviser of the Government servant whose
<conduct is under investigation. Government consider thig unnecessary.

‘GOVERNMENT SERVANTS JOINING DULY REGISTERED LABOoUR UXIONS.

1353. *Mr, E. H M. Bower: (a) Will Government be pleased to inform
this House, whether all their servants (excluding the military), irrespective
of grade, are permitted to join any duly registered labour union?

) If not, why not? :

'The Honourable Mr. H. G. Haig: Whilec the rules at present in force
do not specificallv prohibit officers of any grade from joining any union,
registered or otherwise, Government recognition is confined to unions of
their servants which conform with the recognition rules,

Dr. Ziauddin Ahmad: What aré these recognition rules?

The Honourable Mr. H. G. Haig: Thev are rules laid down by the
Government of India. :

Dr. Ziauddin Ahmad: Arc they publishede anywhere?

The Honourable Mr. H. G. Haig: I do not think they have been
published.

Dr. Ziauddin Ahmad: Will the Honourable Member kindly arrange to
supplv a copy of those rules to the Members of the Assembly?

The Honourable Mr. H, G. Haig: If the Honourable Member will put
down a question, I will consider the matter.

Dr. Ziauddin Ahmad: Will he kindly take this question for notice?

ALLEGED IRREQULARITIES IN SOME FILES OF THE (OFFICE OF THE CONTROLLER
OF STORES.

1354. *Mr, Gaya Prasad Singh: («) Is it a fact that serious
irregularities in some files of the office of the Controller of Stores have
been discovered by the Audit Dceparlment: that sheets have been
removed from contract ledgers, and new ones inserted in their places to
cover up shady transactions; that sesled samples have been spirited
away from the sample room, and inferior samples substituted?

(b) Will Government kindly state ‘what are the facts, indicating the
extent of loss, if any, the persons implicated, and the steps taken in the
matter?

The Honourable Sir Frank Noyce: The irregularities referred to by the
Honourable Member were not discovered by the Audit Department, but by
the Stores Department itself Enquiries. are now in progress and the
matter i8R receiving myv personal attention.

Mr, Gaya Prasad Singh: T thank the Honourable Member for promising
to give his personal attention to this matter, but, in view of the seriousness
of the allegation, will he be pleased to communicgfe the result to this House
at a later stage?

The Honourable Sir Frank Noyce: T wAll consider that after the report
on the irregularities has been received.
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ALLEGATIONS AGAINST GARAWALI SOLDIERS AT MIDNAPUR.

1355. *Mr. Gayd Prasad Singh: Are Government aware that Mr.
Sudbamay Bannerjee, a pleuder of Midnapur (Bengal), was procecding
from the Criminal to the Civil Court on his cycle on ar about the 22nd
October, 1032, and when he saw o bateh of four or five soldiers of the
Garhwali Regiment coming from tho opposite direction, the pleader: at
once took himself to the left-hand side, but o snldler kicked the cycle down,
and the gentleman sustained bodily injuries? 1If so0, what action, depart-
mental or otherwisc, has been taken in the matter; and with what result?

Mr. G. B. ¥. Tottenham: A report has been called for and a reply will
be laid on the table when it is received.

TRANSFER OF WOMEN PRISONERS TO THE ANDAMANS,

1356. *Mr. Gaya Prasad Singh: (¢) Lz it a fact thut women prisoners
have been. or are about to be, sent to the Andamans? TIf so, how many.
who are they, and for what offence have thev been convieted !

(b) Are Government aware that the Jail Committee reported (Volume
1, para. 626). that ‘‘the deportation t{o the Andamans of all female
convicts, and the great majority of the male conviets should be put an
end to ns soon as possible ’?  Was not this recommendation accepted
by Government?

The Honourable Mr. H. G. Haig: 1 would refer the Honourable Member
to the replv which T gave to Rai Bahadur Sukhraj Roy's starred question
No. 1249 on the 16th November to which T have nothing to add.

APPRECIATION OF THE PAST WORK OF INDTANS IN TANGANYIKA.

1357. *Mr, Gaya Prasad Singh: («) Has the attention of the Govern-
ment been drawn to the Tanganyika Opinion of the 20th July, 1982, page
16, where appears a message fromm Kunwar Maharaj Singh, the new Agent
General of the Government of India in South Aftica?

(b) Have Government noted that in his opinion the past work of the
Indtans in Tanganyika deserves cvery recogmition and appreciation?

M¥. G. 8. Bajpat: (a) and (b). Yes, Sir.

UNIFICATION OF THRE TANGANYIKA POSTAL AND TELEGRAPR DEPARTMENT
WITH THAT OF KENYA AXD UGANDA.

- 1358. *Mr. Gaya Prasad 8ingh: (a) Hag the attention of the Govern-
ment been drawn to the Tanmganyika Opimion' of September 2nd7 1982,
page 3, under the heading ‘‘Is Postal Unification Settled? Whdt is the"
faet?’; pnge 6, undér the heading '‘Kéhya P. M: G.'s Arguments for'

Postal Union under Fire’” ; page 11, under the heading ‘‘Some Powerful-
Shells on Postal Unification’’?

(b) Has the attention of the Government been drawn to the memo-
randum of the Dar-es-Salaam Indian Association to the Secretary of State
for the Colonies against tRe postal unification as reproduced in the
Tanganyike Opinion of the 16th September, 1982, at page 3? Has this
question been settled? Tf so, in what way?
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Mr, G. S. Bajpai: (a) Yes.

(b) The reply to the first part is in the affirmative and to the second
part in the negative. Government are informed that there is no intention
of coming to final conclusions in the matter without affording full opportunity
for publie criticism.

Mr., Gaya Prasad Singh: Do I understand the Honourable Member
to say that the proposed unification has already been decided upon by
the Government?

Mr. G. 8. Bajpai: No, Sir; there iy no intention of coming to con-
clusions in the. matter without affording full opportunity for public
criticiam.

Mr. Gaya Prasad Singh: Are Government aware that this matter
war not referred to the LegislativeeCouncil of Tanganvika?

Mr. G. 8. Bajpai: That is perfectly true, but iy Honourable friend
would be able to infer from what 1 have said that the Legislative
Council will have an opportunity of consideripg the matter.

Mr. Gaya Prasad Singh: Arc the Government of India aware that
in the Legislative Council in Tanganyika the Honourable Mr. Jardine,
Chief Sccretary to the Government, virtually stated that it was a °
settled fact, and added that “‘if ever there was found to be any loss of
efficiency, the Government of Tanganyika will retreat from the arrange-
ment’. Does it not indicate that the settlement has already been
arrived at?

Mr, G. S. Bajpai: Will my Honourable friend kindly let me know the
date of the alleged statement?

Mr. Gaya Prasad Singh: I am. quoting from the Tanganyika Opinion,
dated the 7th of October, 1932. I will hard over the copy to the
Honourable Member if he wants it.

Mz, G. 8. Bajpai: My information is somewhat luter than that,' and
it amounts to this, that. no decision has yet been reached, and that "
hefore a final deeision .is resched; the Tangenyika Legislative Couneil™
will- have an.opportunity -of expressing its views upon'the matter.

Mr. Gaya Prasad Singh: Are Government aware that some Members
of the Tanganyika Legislative Council,” Major Wells and’ Mg. Wyndh?,m,.
also ‘suggested that the Post Master General for the unified services:’
should be recruited from England?

Mr, G. 8. Bajpai: That is quite possible, but T do not think that it
in any way detracts from the accuracy of the statement which I have
made.

INSECURITY OF LIVES AND PROPERTY OF INDIANS AT DAR-ES-SALAAM.

1350. *Mr, Gaya Prasad Singh: Have Govirnment noted in the
Tanganyika Opinion, weekly edition, 16th September, 1982, under 1‘;he
heading ‘A Call to the Police’’, that the lives and property of the Indian
gection of the non-native communities in Dar-es-Salaam are not secure

[ ]
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against the law-breakers? Do Government propose to make any repre-
sentations to the Government of Tanganyika on the subject so as to assist
-the Indian community in that territory?

Mr. @. 8. Bajpai: Government have seen the articles referred to by
the Honourable Member. They consider that the matter can most
suitably be dealt with by the Indian community in Tanganyika making
-direct representations to the Government of the territory.

FACILITIES FOR THE FEDUCATION OF INDIAN CHILDREN IN TANGANYIEA.

1360. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
-ment been drawn to the leading article in the Tanganyika Opinion,
weekly edition. at page 10 of the issue, dated the 30th September, 1982,
under the heading “‘Education and Literacy'’?

(b) Is it a fact that, out of a total of 6,598 Indian boys and girls of
school-going age. only 500 children weré provided for by the Government
of Tanganyika?

(c) Are Government prepared to take early steps to negotiate with the
Colonial Office in order that more facilities for the education of the Indian

children may be provided so0®as to be compatible with the needs of the
communitv ?

Mr. G. S. Bajpai: (¢ Yes. Sir.

(b) The statement appears to be incomplete because according to the
Tanganyika Blue-Book for 1931, the Government of the territory also
made grants-in-aid to private schools with. an enrolment of 1,351,

(¢) Government have received no representations on the subjeet from
the Indian community of Tangonyika and have no doubt that the matter

will be dealt with, if necessary. by the representatives of the community
in the local Legislative Counecil.

UNIFICATION OF THE TANGANYIEA POSTAL AND TEILRGRAPH DEPARTMENT
WITH THAT OF KENYA AND U@ANDA.

1361. *Mr. Gaya Prasad 8ingh: (a) Has the attention of the Govern-
ment been drawn tc the memorandum which the Dar-es-Salaam Indian
Association has addressed to the Permanent Mandates Commission of the
League of Nations opposing postal unification as reproduced in the
Tanganyika Opinion of the Tth October, 1982, at pages 8, 4, 6, 6, 7 and
8?

(b) Has the attention of the Government been drawn to the article in
the Tanganyika Opinion of 2lst Octcber, 1932, at page 11, under the
‘heading “‘Postal Unification en Accomplished Fact''?

(c) Have Government received any representation from the Dar-es-
Salaam Indian Association requesting Government to seek expert legal
opinion on the subject whether the Permanent Court of International
Justice should be moved? What action, if any, has been taken in the
.matter?

Mr. G. 8, Bajpai: (a) atd (b). Yes.

(c) The answer to the first past is in the affirmative. ) As regards the
second part, Government do not consider that the necessity for any such
action has arisen. '
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SPEECUES AT, AND ('ORRESPONDENCE RELATING TO, THE OTTAWA
CONFERENCE.

197. Mr. Bhuput 8ing: Will Government be pleased to place in the
Library of the House:.

(a) the full text of the speeches made by the different delegates,
official and non-official, that represented India at the Ottawa
Conference, on the different subjects that came up for dis-
cussion there; and

(b) the full details of the correspondence that passed between the
Home Government and the Government of India before and
after the Ottawa Conference relating to the subject matters
of that Conference? ,

The Honourable Sir Joseph Bhore: (a) Copies of the Report of the
Imperial Economic Conference, 1932, and Appendices to the Summary
of Proceedings containing the published speeches are already in the
Library of the Legislature. The Government of India have received no-
other publication containing speeches made at the Conference by
members of the Indian Delegation.

(b) As the correspondence is confidential, I regret that I am not
able to comply with the request of the Honourable Member.

POSTPONEMENT OF APPLICATION OF THE INDIAN RAILWAYS (AMENDMENT):
Acrt, 1930, To THE BENGAL AND NORTH WESTERN RAILWAY.

198. Pandit Satyendra Nath Sen: (z) Is it a fact that the application
of the Indian Railways (Amendment) Aect, (XIV) of 198(), to the Bengal.
and North Western Railway has been postponed by Government?

(b) If so, will Government be pleased to state: -

(i) when and for how long its application has been postponed;

(i#t) whether it was postponed at the request of the authorities of
that Railway or on their own accord;

(iti) whether its application was postponed on account of financial
stringency; and

(iv) whether this Railway Company has not declared a dividend of
15 per cent, for its financial vear ending the 30th September,
1981?

(¢c) Tf the reply to part (b) (ir) be in the ufmm.ltxvo, will Govemment
be. pleased to state:
(i) whether the application of the Act was not possible with such-
an enormous profit;
(i) what should be the average income of the Railways to cnable
the application of the Act to them; and

(i) whom. Gevernment propose to hold respensible for stating that
" there was financial stringency on .this Railway?

Mr. P. R. Rau: (a) and (b) (i) to (iif). I would refer the Honourable:
Member to the Railway Board's Communiqué of the 18th March, 1982,
a copy of which will be found in the Library of the House.

( 22756 ) N
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(b) (). Government understand that the Board of Directors of the
Bengal and North Western Railway Company, Limited, had recom-
mended, inclusive of interim Dividend, a Divicﬁand and bonus of 16 per
cent. for the year ended 30th .September, 1081.

_ (¢) (). Government consider that the question of meeting the addi-
tional expenditure that will be involved if the Act.is to be applied to
railways to which they have not yet been applied .should be comsidered
with reference to the financial position of all railways taken together
4and not .with reference to any ome particular line.

¢) '(11). Government are unable to express a definite opinion on this
" ‘point at present but the question of ggplying the Act to Company-
managed Railways will be considered when the financial position
improves.

() (iti). T am not aware to what staterment mv Honourable friend

‘COMPULSORY LEAVE FOR SIGNALLERS ON THE BENGAL AND NOBRTH WESTERN
RaiLway.

199. Pandit Satyendra Nath Sen: (a) ls it a fact that a number of
signallers on the Bengal and North Western Railway have been given
-compulsory leave as a measure of retrenchment?

(b) If so, will Government please state:

(1) how many and for how long:
(i) what has lod the Railway to effect retrenchiment: and
(iity whether thev are satisfied that the withdrawal has not put the
remaining staff to undue hardship ?

Mr. P. R. Rau: I have called for information and will lay a reply on
the table in due course.

MoRE HOLIDAYS TO DAILY-RATED WORKMEN OF GORAKHPUR AND
SAMASTIPUR WORKSHOPS.

200. Pandit Satyendra Nath Ben: (a) Is it a fact that on the Bengal
and North Western Railway daily-rated workmen of the Workshops at
Gorakhpur and Sumastipur are given .more holidays than they actually
require and more than the number of actual holidays, without payment
of wages? '

(b) Jf so, will Government be pleased to state the remson that justifies
the grant of so many holidays when actually there are no holidays?

e, 2. R. Rau: (a) and (b). The Agent reporte that to aveid
ndischarging surplus staff the system of short time working is being employed
which involves -the closing of the wonkskops at .beth Gorakhpur and
‘Samastipur for a certain number of days, snot exeeeding two per month
. exclusive of gazetted holidays. The workmen do not receivc wages for
the davs the shops are so olosed.

‘New Leave RULES FOR SUBORDINATE STAFF ON THE BENGAL AXD NORTH
o« WesTERN 'RAmwAY. )

201,/ Pandit Satysndza 0¥ath 8en: (a) Is it a fact that on the Bengal

.and North Western Railway® seales of leave, so far granted to the

wubordinate staff, have been reduced with effect from the 1st April, 1982?



- . UNSTARBRR QUERDIONS -AND .ANSWERS L aRT7

4b) -If 80, what gse-the new.sasles and what are the reasonsighat justify
,bhe mireduction of -the mew. leawe mules?

Mr. P. R Rau: I have called for information and will lay a reply on
‘the table in due course.

ProPOSED RETRENCHMENT OF WORKMEN ON THE BENGAL AND NORTH
WESTERN RATLWAY.

202. Bapdit Satyendra-Wath Sen: (a) ls it a factithat on the Bengal
and North Western Railway there 18 a proposal to reduce the pumber cf
the workmen?

(b) If so, how many men are expected to be involved and what would
e the .appronmate saving to the Railway by mu,hng sueh - retranchment ?

Mr. P. R. Rau: (a) The Agent reports that there is no proposal to
reduce the number of workmen provided that there is.no further decline
in trufic,

(b) Does not arise.

PROVISION OF CHAIRS TO THE CLEBICALSTAFF ON THE BENGAL AND NORTH
WESTERN RAILWAY.

203. Pandit Satyendra Nath Sen: (a) Is it a fact that the clerks in
the audit office and at stations on the Bengal and North Western Railway
are not provided with chairs for their scate, but that they are provided
with stools?

(b) If so, will Government be pleased t: state:

(1) why they are not provided with chairs;

(#) whether they propose to draw the attention of the Agent,
Bengal and North Western Railway, to the necessity of
providing ¢hairs to those who do ielerical duties; and

(iii) which wsre the other -Railways which have .provided stools to
their clerical staff?

Mr P, .. Bau: Government have no information, but I will bring the
Honoursble Member’s questien to the notice of the Agent, Bengal and
North Western Railway.

* +JNTEMIDATION . OF Eumrnns SBERKING REDRESS OF GIRIRVANCES THROUGH
THE BENGAL AND NORTH WERSTERN ‘RAILWAYMEN'S ASSOCIATION.

204 Pandit Satyendra Nath 8Sen: (a) Are Government aware that on

the Bengal .and- North Wastern Raillway some petty officials bave made

@ a point to .intimidate those employees of the Railway who work for the

Bengal and ‘NorthWestern Bailwaymen's Association and who seek redress
-.-of -their .grievances through #?

(b) Are Government aware of the fo].lowix:g facts

() that one Chhedi, a fitter of the Locomotive and Qarrlage Work-
shops, Gorakhpur, while on duty, sustained injury to one of
his eyes resulting in its total fz}llure,
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(7)) that after his injury healed after a treatment for $wo months
and five days, he was given by the Principal Medical Officer
a fit certificate and he was allowed to resume his work about
the 26th January, 1930; ' o

(11) that he worked till the 19th August, 1980, or for about seven
months;

(fv) that his case for compensation, under the Workmen’s Com-
pensation Act, was represented to the Agent of the Railway
by the Bengal and North Western Railwaymen’s Association;

(v) that the Agent did not reply to the representation made to
him

(vi) that the case wag ultimately referred to the Workmen’s Com-
pensation Commissioner resulting in the payment of the
Compensation on the 19th August, 1981;

(vti) that the very day he got the compensation he was removed
from his employment;

(viii) that representatiohs for the reconsideration of his case to the
Railway authorities made by him and, on s behalf, by the
Bengal and North Western Railwaymen’s Association proved
to be of no use; and

(iz) that failing to receive a reply from the Agent, the Association
again approached the Workmen’s Compensation Commissioner
and the Agent wrote to the Commissioner to the effect that
the loss of one eve of the man concerned rendered him no
longer fit for further service?

(c) If the answer to part (b) (i) and (ir} be in the affirmative, will
Government kindly say what led the Principal Medical Officer to grant
him a fit certificate and why the man was allowed to work for seven
months, if he was no longer fit for further service?

(d) Are Government aware of the following facts:

(7)) that one Alijan, a fitter of the running shed, Samastipur,
sustained injury to his left eye while on duty on the 6th
August, 1931, resulting in its total failure;

(if) that when his injury healed after a course of treatment for
one month and scventeen days. he was given a fit certificate
by the railway doctor and was allowed to resume his work
and he worked as a fitter till-the 6th November, 1981, or for
a month and a half; and .

(##) that in the- meantime his case for compensation, ~under the
Workmen’s . Compensation Act, was represented by the
Bengal and North Western Railwaymen’s Association to the
Agent of the Railway on the 20th October, 1981, and -the
man was rergoved from his employment on the 4th November,
1981, or within n week of the representation?

. M. P. B. BRau: I have called for certain information and will lay s
reply on the table in due sourse.
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PURCHASE OF THE BENGAL AND NOBRTE WESTERX AND ROHILEUND AND
KuoMaoN Rammways.

206. Pandit Satyendra Nath 8e : Will Government be pleased to
state :,
(a) what they have been pleased to do in the matter of the future
administration of the Bengal and North Western and Rohil-
kund and Kumaun Railways, and

(b) when these two. Railways are tc be the properties of the State?

Mr. P. R. Rau: (a) and (b). I would refer the Honourable Member
to the Railway Department Notification No, 6370-F., dated 16th May,
1982, published at pages 645 to 651 of Part T of the Gazette of India,
dated 21st May, 1932,

GRIEVANCES OF THE PUBLIO AGAWNST THE BENGAL AND NORTH WESTERN
RarLway. S
206. Pandit Satyendra Nath Sen: (a) Has the attention of Government
been drawn to the letter of Rai Sahib Madhusudan Das, an Honorary
Assistant Collector of Gorakhpur, appearing under vthe heading ‘‘B. and
N. W. Railway TFuture”, in the column ‘‘Letters to the Editor’’, page
14, of the Hindustan Times of June 6, 1931, and in a number of other
papers enumerating a large number of grievances of the public against the
Bengal and North Western Railway?

(b) If so, what action were Government pleased to take to ensure the
redress of these grievances?
(c) If the reply to part (@) be in the negative, what steps do Govern-
ment propose to teke to get a copy of the paper for necessary action?
(d) Will Government please state: .
() why so many deficiencies were allowed to exist so long;
(1) what action is taken or is to be taken against the Railway
Administration for allowing them to exist so long; and
(iti) what action they took in the past for the removal of these
grievances ?

Mr. P. R. Rau: (2) Government have seen the letter referred to, snd
have from time to time seen complaints published in other newspapers
regarding certain matters on the Bengal and North Western Railway
Administration.

(b) A copy of the letter has been sent to the Agent, Bengal and North
Western Railway, for such action us he considers necessary. °

(c) Does not arise. ) |

(d) () and (ii). A report on the Bengal and North Western Railway
is submitted annually by the Government Inspector of Railways, and the
reports for recent years have not indicated that there are serious deficiencies
in the Administration. S

(d) (ii)). "In 1922, as a result of complaintg regarding the Bengal and
North Western Railway, an enquiry into the working of this railway was
made by a Government Inspector of Railways at the request of the
Administration.  The result of that enquiry showed that the Railway

» D
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Administration were studying the convenience of the public and were
willing to meet all reasonable demands. In 1928, the Agent of the Bengal
and North Western Railway, together with the Agents of other Class I
Railways, was asked to look into certain specific grievances of the
travelling public and, since then, certain steps have been taken to
improve conditions,

CAXvASSING BY CLERKS FOR RETENTION OF COMPANY ADMINISTRATION OF
THE BENGAL AND NORTH WESTERN RATLWAY.

207. Pandit Satyendra Nath Sen: (a) Has the attention of Government
been drawn to the letter of Mr. Ram Pershad Bhalotia, published in the
Aj of Benares, dated the 1st August, 1981, under the heading ‘‘B. and
N. W. Railway’’?

(b) If so, will Government be pleased to state whether the Railway
clerks canvassed public opinion in  favour of the retention of the
administration of this Railway by its present Company?

(¢) Will Government please state:

(i) whether such canvassing was done with the sanction of the
Government ; and

(i) if such propaganda was not done with the approval of the
Government, what action has been taken by them against it?

Mr. P. R. Rau: (a) No.
(b) Government arc not aware that there was any such canvassing.
(¢) Does not arise.

RECOGKITION OF RATLWAYMEN'S UNIONS BY RAILWAY ADMINISTRATIONS.

208. Pandit Satyendra Nath Sen: (a) Will Government be pleased to
state whether the Railway Bosrd have notified their orders, if they have
passed any, to the Railway Administrations, in regard to the recognition
of the Railwaymen’s Unions in accordance with the recommendations of
the Royal Commission on Labour?

(b) It so, will Government please say:

(1) which of the Railway Administrations have carried® out the
orders of the Railway Board in this respect; and

(if) why the other Railway Administrations have not carried them
out?

. Mr. P. R. Rau: (a) and (b). The recommendations in question are
still under consideration and orders have not yet issued.

FAOILITIES BY RAILWAY ADMINISTRATIONS TO UNIONS FOR ACOOMMODATION
o¥ THEIR OFFICES.

209. Pandit Satyendra Wath Ben: (a) Is it a fact that the Railway
Board issued orders to the Railway Administrations to the effect that
accommodation should be given for the use of the offices of the unions
of their employees? If 8, with what result? -

(b) Has any of the Administtations not carried out the orders in this
respect? It not, why not?
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Mr. P R. Rau: (a) and (b). No orders of the nature referred to by
the Honourable Member were issued to Railway Administrations though
they were informed that the Railway Board had decided to leave it to the
disceretion of each Railway Administration to deal with individual
applications from its recognised Union for the grant of railway quarters
or building sites on railway land.

The other parts of the question do not, therefore, arise.

COMMUNAL COMPOSITION OF THE QFFICE OF THE AOCOUNTANT GENERAL,
UNITED PROVINCES.

210. Khan Bahadur Haji Wajlhuddin: Wil] Government kindly state
whether the communal eomposition of the office of the Accountant General,
United Provinces, so far as the Muslims are concerned, is as follows:

Total number of the poste. Posts Lield by Mussalmans.
5 Asgsistant Accounts Officers . . . Nit.
45 Subordinate Service Accountants . . Nsl.
400 Clerks . . . . . . .o 32 Permanent and 11
Temporary.
11 Typists . e e e e Nil.
15 Record Clerke . . . . o 1 34

The Honourable Sir George Schuster: With your permission, Sir, I
will deal with questions Nos. 210 to 218 together.

Enquiry is being made and complete replies will be laid on the table
in due course.

CONFIRMATION OF MusLiM CLERKS IN THE OFFICE OF THE ACCOUNTANT
GENERAL, UNITED PROVINCES.

1211. Khan Bahadur Haji Wajlhuddin: (a) Are Government aware that
the number of the temporary clerks of the Muslim community was 84 in the
experimental offices of Audit and Accounts in the United Provinces and that
this number has now come down to 11 as a result of retrenchment in those
offices? °

(b) Are Government aware that the Auditor General has recently decided
to remove the embargo on the confirmation of the temporary clerks in the
office of the Accountant General, United Provinces, and that 58 such clerks
will now be confirmed?

(c) Are Government aware that out of the 11 temporary Muslim clerks,
only nine can be confirmed at present and that the number of such clerks
belonging to the other minority communities is only five?

(d) Will Government kindly state what steps they propose to take in
order to give 1/3rd share of these' confirmations to the minority com-
munities? Do they intend to re-appoint the discharged Muslim olerks
and confirm them? If not, do they propose to reserve the balance of the
1/8rd posts to be substantively filled by the discharged Muslim clerks in
future? Is it a fact that the total number of the clerks of this predomi-
nant minority community is very small?,

+ For answer to tl;i: question, ses answer to question No, 210.
L) » D2
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PROPOSED - REMOVAL OF T*wo MuUsLiM TEMPORARY CLERKS 1% THE UNIerDp
‘PROVINOEBS AOCCOUNTS OFFICE.

1212. Xhan Bahadur Hajl Wajlhuddin: Are Government aware that
the Auditor General has decided to remove two Muhammadan temporary
clerks now serving as machinists in the United Provinces Accounts office,
and to take two senior Muhammadan discharged clerks in their places®
Are they aware that these two senior clerks will be treated as fresh recruits
and it would not be possible to confirm them at present with the result
that the Muslim community will lose two places in confirmations? How
do Guovernment propose to remedy the situation?

SAFEGUARDING OF MUSLIM INTERESTS IN THE OFFICE OF THE ACCOUNTANT
GENERAL, UNITED PROVINCES.

+218. Khan Bahadur Haji Wajthuddin: Are Government aware that the
Auditor General had decided in 1929 to stop the recruitment of the majority
community in the experimental offices in the United Provinces? Are they
also aware that these orders were not followed in the subsequent appoint-
meng of temporary clerks in, those offices and that the number of the
Muslim clerks could not be raised appreciablv? Are Government aware
that whatever Muslim clerks were recruited between 1926 and 1981 have
now been discharged as a result of retrenchment and the door to their future
recruitment has been barred by the abolition of permanent vacant posts
due to the relaxation of processes of audit and accounts and the deocision
of the Accountani General to keep six vacant posts unfilled for the
probable future reversions of the majority community clerks, now on
deputation? If so, are Government prepared to take proper action to
rafeguard the interests of the Muslim community in the office of the
Accountant General, United Provinces.

STATEMENTS LAID ON THE TABLE.

The Honourable Mr. H. G. Halg (Home Member): Sir, T layv on the table
the information promised in replv to starred queation No. 1048
12 NooX. ggked by Mr. K. C. Neogv on the 28th September, 1982

ASSOCIATION oF FEMALE CiviL DISOBEDIENOE PRISONERS IN JAIL WITB
PROSTITUTES, ETC.

*1048. () The usual practice is as far as poasible to keep female civil disobedience
prisnners separate’ from other female priconers, and in the majority -of the previnces
there have been no complaints such as are referred to. Tn two provinces.only complaints
:have heen made. It raust he understood that it is not always possible, owing to lack
of jail accommodation, to provide for separation of C clasg female civil disohedience
prisoners from other female prisonérs. Co ’ S o

(b) A copy of the .Co[xﬁmi%ee's report, was received. by the le‘/erm'nenc of 1IB:om,ba.y.

The suggestion that it was the policy of Government to force female political prisoners

into association with undesirable characters is entirely- without foundation.
+For ansiwer to this question. see mnswer to qhéstion No} 210.

‘. »
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Mr. G. R. ¥. Tottenham (Army Secretary): Sir, I lay on the table:

(i) the information promised in reply to starred question No. 834
asked by Sirdar Sohan Singh on the 26th September, 1982; and

(ii) the information promised in reply to starred question No, 1020
asked by Mr. K. C. Neogy on the 28th September, 1932.

‘APPOINTMENT OF A MEMBER oF THE LAHORE (CANTONMENT BOARD AS THE
Execumive OFFICER.

*834. (a), (b) and (¢). An officer of the Cantonments Department had already been
-appointed by Government as Executive Officer of the Lahore Cantonment Board when
the resolution was moved at the meeting of the Board on the 30th April, 1832. The
mover of the resolution was apprised of the fact by the President, and the officer
agpointed was present at the meeting of the Board. As the mover declined to withdraw
the resolution, it was necessary for thé official members to oppose it.

SITE FOR STATIONING OF A BATTALION oF BRrITism TrRoops AT Dacca.

*1020. (a) Yes.

(b) Deputations from the Bar Association and the Hindu Sabha suggested alternative
sites to the District Magistrate, who however found them to be unsuitable. A wire
fence and a screen have been put up 8o that the camp will in no way interfere with
the resort of men or women to the temple; and the local civil authorities are satisfied
that the site sclected; is the only suitable site available.

Mr. P. R. Rau (Financial Commissioner, Railways): Sir, I lay on
the table:
() the information promised in reply to unstarred question No. 65
asked by Mr. N. M. Joshi on the 27th September, 19382;
(ii7 the information promised in reply to parts (iz) and (z) of
starred question No. 789, asked by Kbhan Bahadur Haji
Wejihuddin on the 26th September, 1932;

(iit) the information promised in reply to unstarred question No. 124
asked by Sir. Zulfiqar Ali Khan on the 27th September, 1932;

(iv) the information promised in reply to starred question No. 787
asked by Khan Bahadur Haji Wajihuddin on the 26th
September, 1982; .

(v) the information promised in reply to starred question No. 552
asked by Mr. Muhammad Anwar-ul-Azim on the 21st
September, 1982;

(vi) the information promised in reply to starred question No. 804

" asked by Mr. Goswami M. R. Pufi on the 16th September,
1982; and .

(vii) the information promised in reply to unstarred question No. 73

asked by Mr. N. M. Joshi on the.2'7th September, 1932.
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COMMBRCIAL DEPARTMENT OF THE GREAT INDIAN PENINBULA RAILWAY.

65. (a) Yes.

(b) Qualified officers of the Commercial Department are transferable to the Trans-
portation Department and vice verea, but generally such transfers are avoided. Subordi-
nate staff are not ordinarily transferred from one department to another.

(c) and (d). The question has been investigated by au officer on special duty whose
report is under the Railway Board's consideration. If it is decided to make any

change in the existing organisation, the legitimate interests of the officers affected will
receive proper consideration.

AMOUNT RECOVERED FROM PASSENGERS BY TRAVELLING TicKET EXAMINKRS.

*789. (a), (ix) and (x). Information in regard to the numbher of cases dealt with by
the travelling ticket examiners on journals and the amount recovered by the staff and
of the number of cases made over for prosecution is not available for periods anterior
to Dec%tgzber, 1831. The following figures relpte to the period from December, 1831, to
May, 1032 : .

Cash realised. Made over for prosecution. Total.
- : T -__>l - g ~ l
.z:s'e:.f Amount. I\o!. O. Amount. No. °‘ { Amount.
. |
Rs. a. p. Rs. a. p. Rs. o. p.
164,424 2,03710 1 3 20,841 42,584 0 3 175,265 | 2,46,404 1 6

Information is not now available in regard to the amount recovered through the
Court or the amount written off.

RETENTION OF THE PoST OF OFFICE SUPERINTENDENT OF CONSTRUCTION,
NorTH WESTERN RAILWAY.

124. (a) The clerical strength of the several Branches of the Headqt'nrtms Office

;;ries 2fé‘lmn 51 to 219 clerks. In Divisional offices the total numbers vary also from
to . !

(b) A year ago 60 men were employed in this Branch.
(c) Yes.

(d) Yes.

(e) There are 21 clerks employed at present.

(f) and (g). The Agent reports that the post of Office Superintendent, Construction,
has been converted to BSuperintendent, Construction, Works Branch. The question
of the abolition of the post or of reduction of its scale of pay in order that the pay

may correspond to the duties now attached to it is being taken up by the Railway
Board with the Agent. i '

Pay or TELFKGRAPH INSBPECTORS OF THE AMALGAMATED EAsT INDIAN AND:
OupH AXD RoHILEEAND RAILWAYS.

*787. (a) The seale of pay of Tel'egn h Inspectors under the East Indian Railway
Company was Rs, 250—10—350 and on the late.0. and R. Railway Rs. 210—10—300.
The scale of pay after amalg‘mlmtion is Rs. 210—10—300 per mensem.
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(b) It is not a fact that after amalgamation the pay of the East Indian Railway
1nspector was raised. The jurisdiction of the Inspector was curtailed due to the
Jubbulpore and Delhi-Umballa-Kalka sections being taken away from the East Indian

Railway.

(¢) The total number of Telegraph Inspectors on the East Indian Railway now is
three. The jurisdiction of each extends over two divisions. The length of a division
varies between 852 to 1,013 miles.

(d) The telegraph check office is in direct charie of a Telegraph Buperintendent who
works under the administrative control of the Chief Operating Superintendent on the

North Western and East Indian Railways, the Chief Transportation Superintendent
on the Great Indian Peninsula Railway and the Traffic Manager on the Eastern Bengal

and Burma Railways.

RETRENCHMENT IN THE A8SAM BENGAL RAILway.

*552. Bince 1930, the Assam Benga’l Railway have retrenched 27 clerks and 241
menials of whom 7 clerks and 90 menials were Moslems. 25 clerks and 146 menials
have been reappointed of whom 6 clerks and 53 menials are Moslems.

CrEW STAFF OF THE GREAT INDIAN PENINSULA RaArLway.

*304. (i) The total number of Crew Staff on the Great Indian Peninsula Railway
is ar shown below : )

Senior Scale Officer .. .. . .. 1
Subordinate Staff .e . .. .. 238
Menials .e .o .e .. .. 82

Total . 271

(i) The total expenditure towards the maintenance of the above staff during the
year 193L32 was Rs. 1,88,167.

(i) The total income of the Great Indian Peninsuls Railway in 1031.32 was 1168
crores.

MoxTHLY CoST oF THE TICKET CHECKING STAFF, ETC., ON THE GRiAT
InDIAN PENINSULA Ramway.

73. (a) The total monthly cost including pay and allowances of the staff referred
to is Rs. 36,063. !
(8) The cost in 1031-32 was Rs. 1,88,167 per annum. The mileage is 428.

(¢) The administration reports that the approximate financial gain to the railway
from the introduction of the Crew S{ltem to April, 1932, was Rs. 5,55,162. This does
not include any additional earnings from through traffic and foreign traffic, that is te
say from a station short of the crew area to a station beyond the crew area and vice
versa in through traffic, and from a station on the crew area to a station on a foreign
xailway and .vice versa in foreign traffic, as such figures are not available. -

(2) On certain sections of the Eastern Bengal Railway.
.



RESOLUTION RE TRADE AGREEMENT SIGNED AT OTTAWA.

The Honourable Sir Joseph Bhore (Member for Commer il-
ways): On behalf of the Committee apl()ointed by this Housegio 9;:(]1101'1:& 311
the Trade Agreement entered into between the British and Indian Delega-
tions at Ottaws, I would ask the permission of this House for an cxtension
of the time lm.d down for the presentation of its report. .I would point
out ﬂl?t, despite everv effort an the part of the Committee, it has been
found impossible to complete that report by today, and, therefore, with
vour permission, I would move that the time for the presentation of the
report be extended until Monday, the 28th instant.

The motion was adopted.

THE CRIMINAL LAW AMENDMENT BILL.

Mr. Pregident (The Honourable 8ir Ibrahim Rahimtoola): Further
consideration of the Ordinance Bill and the amendments moved thereon.

.

Mr, Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): When I was speaking on the last occasion T made a few observa-
tions on the way in which some of the Ordinances promulgatad by the
Governor General from time to time were being misused, and I qhoted
a few illustrations at random in support of my contention. It is not my
purpose on the present occasion to dilate anv further on the point. I will,
with your permission, offer just a few comments on some of the provisions
of the Bill which we are now considering.

I was referring on the last occasion to the provisions embodied in clause
4 of the Bill. Tt relates to what has been termed as the boycott of public
servants. I endeavoured to point out that the clause, as drafted, was very
comprehensive and was liable to abuse in many ways. I should like to
skip over some of the intervening provisions of the Bill, and to make just
a passing reference to clause 7. Clause 7 runs as follows:

‘“Whoever with intent to cause any person to abstain from doing or to do any act
which such person has a right to do or to abstain from doing, obstructs or uses
violence to or intimidates such person or any member of his family or person in his
employ, or loiters at or near a place where such person or member or employed person
resides or works or carries on business or happens to be, or persistently follows him
from place to place, or interferes with any property, owned or used by him or deprives
him of or hinders him in the use thereof . . .”

That is sub-clause (1) of clause 7. Now, I quite agree that there must be
a provision to deal with intimidation or forcible interference with the right
of any individual to pursue a rightful course, but I fail to understand why
a mere loitering at or near a place where a person carries on business should
be deemed to be objectionable. This was the clause which we wanted
to delete in the Select Committee, and over which a storm of controversy
‘was raised, which led to our walk out. I am not referring to that episode
now, but I will only point 8ut that, situated as we are, when we have no
power to determine our fiscal palicy, it should be quite open to us to
persuade’ persons by penceful means in the propagation of Swadeshi or the
advocacy of temperance. Now, this clause, as it .stands, is a standing

‘(2286 )
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menace to the liberty of persons who are interested in the promotion of
indigenous industries or in the cause of temperance. I will just recall I
am not going to refer in detail, but I will make a passing reference, how
laws had been promulgated, orders were passed from time to time by the
East India Company and their successors throttling the nascent industries
of this country. I am reading from a letter from the Court of Directors
to Lord Clive, dated May, 1756. It is stated as follows :

““We think the vast fortunes acquired in the inland trade have been obtained by a
scene of most tyrannic and oppressive conduct that ever was known in any age or

country.”’

Mr. President (The Honourable Sir Ibrahim Rahimtoola): Is it the
H.onoumble Member’s contention that, if the Bill is paessed, such things
will happen now?

- Mr, Gaya Prasad 8ingh: My contention is this, that it does not lie
in the mouth of a Government whose predecessors enacted laws of such
nature to come and object to peaceful persuagionby Indians who are
honestly trying to improve the industries of their country. If the Govern-
ment of India give us the power to regulaté our own tariff duties and our
own tariff laws, there will be no need for peaceful persuasion, if the
Assembly has got the power to enact a law imposing prohibitive duties on
the import of Lancashire goods. But we have seen that what is termed
the Ottawa agreement puts obstacles in our way of whatever little freedom
we had or whatever little opportunity we had for improving the nascent
industries of this country. In imposing their trade on this country, they
had to resort to methods which T can only describe as tyrannical, cppressive
and disgraceful. In that view of the matter, T fecl that I am justified, if
vou do not rule me out of order, in making a passing reference to the
methods which they themselves and their successors have imposed upon
this country in order to improve the industrv and commerce of Fngland
with this country.  That is my contention. T will only ‘refer to 2
short paragraph from a hook which is called ‘‘Consideration on Tndian
Affairs” by Bolts, and 1 will close this part of my observation :

‘“ inconceivable oppressions and hardships have been practised towards the poor

manufacturers and workmen of the country who are, in fact, monopolised by the
Various and innumerable are the methods of

Company as 8o many slaves . . .
oppressing the poor weavers . . . such as by fines, imprisonments, floggings, forcing
honds from them, etc., by which the number of weavers in the country has been

gradually decreased . . . every kind of oppression to manufacturers of all denominations
thronghout the whole country has daily increased in so much so' that weavers for
daring to sell their goods, and dalals and paikars for having contributed to, and
connived at, such sales have, by Company’s agents, been frequently seized and

imprisoned . . . .”

Mr. President (The Honourable Sir Tbrahim Rahimtoola): Order, order.
The Honourable Member is going on reading about something which
happened 150 years ago. It is difficult to see what relevance it has to the
present Bill. TIf it is the contention of the Honourable Member that if
this Bill is passed, it will bring about all those evils he .is reading about,

then he would be relevant. .

Mr. Gaya Prasad Singh: What I wag submitting is this. Under clause

7. peacetful picketing, I would myself use the expression peaceful persuasion,

is going to be penalised, and my contention is that the Government of
[
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India or their forefathers, the East India Company, went out of their way
in imposing tyvrannical laws with the express purpose of throttling the
industry of this country and forcing down the commerce of thewr country
upon the inhabitants of India. But I shall bow to your ruling and I will
not make anv reference to the past history of India which is disgraceful
to the Fast India Company and their successors. I would draw a veil over
that part of the history, hecause it is unsavoury reading.

Mr, Pregident (The Honourable Sir Ibrahim Rahimteoln): The Honour.
able Member doee not scem to have understood the point that the Chair
has made. If his contention is that penalizing peaceful picketing will be
prejudicial to Indian irdustrics and that the development of Indian
industries will be adversely affected thereby he can relevantly argue that
point, but it is not in order to read abput things which happened in the
time of the East India Companv. His Majestv has taken over the
administration of India.  There were no legislatures in those days.
Central and Provincial Legislatures have been constituted and Govern-
ment have come before the Assembly for the passage of this Bill. Every
Honourable Member is entitled to oriticise the measure and vote against
it. The Chair wishes to point out that he can relevantlv argue that this
penalizing peaceful picketing is prejudicial to the economie, industrial and
other interests of India and therefore he wishes to oppose the Bill.

Mr. Gaya Prasad Singh: | was 1merely trying to give a historical
retrospect of the way in which the commerce of a foreign nation has been
imposed upon this country and, it was with that view, that 1 started with
that remark.

Mr, President (The Honourable Sir lbruhim Rahimtoola): The House
is discussing this Bill, not the history of British rule in India. Will you
please go on? .

Mr. Gaya Prasad Singh: My submission is this, that peaceful persuasion
or peaceful picketing 18 a method recognised throughout the whele world
and it should not ne raade penal and it was with that view that I was
quoting from the past history of India.

Mr. President (The Honourable Sir Ibrahim Rahimtoola): Surely the
Honourable Member need not go on repeating it. He can clearly see tbat
4here is no connection between what happened 150 years ago and present
day conditions. The Honourable Member is perfectly entitled to speak,
as strongly as he likes, on the question of peaceful picketing. It is mo use
arguing the matter further. Will you please deal with this aspect of the
question now.

Mr. Gaya Prasad Singh: Now, Sir, T was submitting that peaceful
persuasion has been recognjsed as a legitimate means for improving the
industry of a countrv and I strongly object to the clause which prevents
penceful picketing, the sentence Beginning with *‘whoever loiters or does
any similar act”’, and so an. Now, the axplanation which is attached to-
the clause is merely an attempt to throw dust in the eyes of the Members
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of this Legislature and of the public outside. What the cxplanation says
is that encouragement of indigenous industries or advocacy of temperance,
without the commission of any of the acts prohibited by this section, is not
an offence under this section. Nobody contended that anything which
does not come within the clause of any penal provision can be construed
into an offence, and, therefore, it was absolutelv superfluous on the part
of the framers of this clause to have embodied this explanation which is
at once meaningless, absurd and does not advance the cause. I now come
to clause 11 which gives the authorities the power of declaring an associa-
tion to be an unlawful association. With regard to that, the last time
I was speaking T gave a few instances to show that this arbitrary power,
which was given under the provisions of the Ordinance to the authorities,
has been grossly abused, and, therefore, there is no justification for coming
forward to ask for the conferment of similar powers in this Bill, and T
quoted the names of certain associations in Bombay. where apparentlv
legitimate bodies or associations have been declared to be unlawful. T will
now come to clause 16 which seeks to impose restrictions upon the Press.
1 will in this connection refer to the way in which the Press Ordinance has
been misused in the past. T wili not multiply instances. but T will refer
to only one which happened in Madrase A notification was issued in

Februarv last which says:

“The attention of the Government has bheen drawn on several instances to the
publication in newspapers of the portraits of well-known leaders connected with the
civil disobedience movement. The publication of such pictures tends. to encourage the
movement and is likely. therefore, to fall under clause (f) of sub-section (I) of section
4 of the Tndian Press Emergency Powers Act of 1931 as amended by the Emergency
Powers Ordinance of 1932. The Government wish it to he clearly understood that in
future thev will be constrained to consider the necessity of demanding security under
that Act in respect of the printing and publication of such photographs.’”’

In a word, it means that the reproduction in a newspaper of the portraits
of such eminent personages, national heroes if I may call them, like
Mahatiu (randhi, Pandit Motilal Nehru, Pandit Madan Mohan Malaviya
and others will be deemed an infringement of the provisions of this section
and the newspaper will be penalised in consequence. I contend that the
power sought to be taken under sub-section (f) of this clause and other
sub-sestions is unwarranted and it has been abused in the past and there
is no justification for this House to confer a similar power upon the local
exceutive authorities.

Sir, this Bill, even us it has emerged out of the Select Committee, 1s
open to so many abuses that I am not prepared to give my support to it.
On the last day, Sir, T referred to that aspect of the question which seeks
to put down the civil disobedience movement. I have heard numereus
speeches in this House on the virtues of co-operation. I am one of those
who myself believe in the virtue of co-operation, but the co-operation must
be an honourable and equal terms. There cannot be a co-operation between
a slave and a free man. It must not be like the co-operation between
what may be called the football and the booted leg. The more the football
comes at the feet, the more vigorouslv it is kicked off. Look at the condi-
tion of those gentlemen who are called Mpderates and Liberals. What
has been the reply given by the Government to the demands put forward
bv them? Tet me for n moment put %side the case of the Indian National
Congress. Have Government honestly tried to give effect to the suggestions
made from time to time by what is known a8 the moderate school of polities.
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with its creed of co-operation? These people have been utilised by Govern.
ment to suit their own purpose und thrown away after their purpose has
been served, like a squeezed lemon.

Sir, I am opposed to the very inception of this Bill. The provisions
of this Bill have been subjected to very scathing criticism frcm distinguished
Members on this side of the House like my Honourable friend, Sir Abdur
Rahim and many others, aud 1t is not, therefore, necessary to enter into
greater details with regard to the Bill. Sir, with these few words I oppose
the motion made by my Honourable friend, the Home Member. (Cheers.)

Mr. Arthur Moore (Bengal: European): Sir, I do not wish to say very
much about this Bill, because my friend, Sir Leslie Hudson, hag made it
clear that we have no hesitation in supporting it. We have no hesitation,
but, at the same time, we have in genergl no enthusiasm for measures of
this kind. I regard this Bill as the inevitable consequence of civil
d:sobedience. My friend, Sir Abdur Rahim, and some other speakers have
based their objections largely on the argument that its provisions were
liable to abuse. Sir, I freelv grant that any measure of this kind, which
confers such wide powers on thé executive, could be abused. But I doubt
if there is a single soul in thie Assembly who really in his heart of hearts
velieves that what is called the ordinarv law is capable of dealing with a
revolutionary movement such as the civil disobedience movement was and
is; and I have no doubt at all that in any country in the world—in Great
Britain or Ireland or France or Germany or Italy or the United States,—
any movement attempting to paralyse the Administration would be met, as
m fact it has always had to be met, by resort to measures of this kind.
A Government has no choice: either it has got to abandon its duty of
defending itself and the State and the pcople, and to permit a revolution
and a descent, when you are facing a movement of this kind, into chaos,
or it hag got to resort to measures of this character.

The ‘onlv argument of substance I have seen brought against this Bill
is that, in the form of an Ordinance, it has already been so successful that
there is no longer any need for it. That is the argument used by the
dissentient members of the Select Committee, who quote with approval
His Excellency’s statement in September that the mass of the people is
no longer concerned with civil disobediecnce. My friend, Diwan Bahadur
Rangachariar, took the same line. He admitted that there was some
justification for the provisions of this Bill, but he went on to congratulate
the Government on the success of their measures so far and he pleaded
that the state of the countrv was now not so grave, and, like Mr. B, Das
inva recent speech, he urged that there was a general spirit of co-operation
now abroad. He pointed to the recent utterances of Mr. Rajagopalachariar,
the President of the Congress. Now, Mr. President, it seems to me that
this argument used by the dissentient members of the Select Committee
and by my friend, the Diwan Bahadur, is a complete justification of the
Government’s action. T too believe, there is a better atmosphere, but
would we be justified now, when things are improving, in taking the risk of
plunging back inta the abyss from- which we are escaping? Let us re-
member that we have not bedn asked to pass this legislation for all time.
Some Members suggested that the Council of State would be a difficulty.
We must remember that what we are asked to do is to pass this measure
for the transitional period, and, that it will automatically lapsé at the end

[}
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of three years, unless the Government of the day, which will be, we hope
and believe, a Government after the next reforms have been inaugurated,
take the initistive of asking for a prolongation of the measure. That is &
situation which we hope will not arise, and, it is only in order to secure an
increasing measure of that tranquillity which we see returning, that we are
asked to pass this Bill. Sir, the Diwan Bahadur let fall one pessimistic
sentence. He said that the spirit of the country was being killed. Well,
I have often heard exactly the opposite argument used on those benches.
For my own part I do not for a moment believe that the true national
spirit of the country is being killed. On the contrary, I believe that now
that the tyranny of the Congress is no longer exerted, a constructive
spirit of nationalism is being displayed, and I note with the greatest
pleasure that & more constructive spirit of nationalism is being displayed
by some of the Congress leaders themselves,

8ir Abdulla-al-Mémiin Suhrayardy (Burdwan and Presidency Divisions :
Muhammadan Rural): Sir, the long and numerous speeches in opposition
to the motion moved by the Honourable the Home Member have afforded
me some justification for intervening in the debate at this stage. By the
froth and foam and sound and fury of their speeches, some of the Honour-
able Members have attempted to cloud the real issue before the House
which appears to have receded into the background.

There are three issues before the House: the original motion of the
Honourable the Home Member and the two amendments to that motion.
Listening to the speeches one would imagine that the House was at the
stage of the third reading of the Bill, and that the question before the
House was that the Bill, as amended, be passed. One is apt to forget
that the simple question before the House is that the report of the Select
Committee le taken into consideration.

Now, as regards the amendments, there is one amendment to the effect
that the Bill be sent back to the Select Committee. I should have
welcomed the amendment, were I to take it as an indication of the dawn
of wisdom and of the realisation of the folly of the walk-out. But there
is no indication of regret or of penitence from those gentlemen who have
been actually responsible for the walk-out and I do not know what useful
purpose would be served by the recommittal of the Bill to the same Select
Commiittce. The amendment may be a gesture on the part of the Mover
of the amendment of confidence in the Chairman of that Committee and
in the character and composition of its -members.

Mr. Goswami M. R. Puri (Central Provinces: Landholders): I rise on a
point of explanation, Sir. When I moved my amendment, it was not myv
contention in the least to indicate any expressions of no confidence indhe
Chairman of that Select Committes. That was not my view while T moved
my amendment. My view in moving the amendment was to find out a
via media and to come to a compromise and nothing else.

Sir Abdulla-al-Médmiin Suhrawardy: Sir, I am glad of the explanation
given by my Honourable friend. I never suggested that that was not his
intention. He has full confidence in the OChaitmén of the Select Com-
mittee; so have I. He has full confidence i# the character and composition
of the Committee; so have I.. He qnly wanted the Bill to be %ent back
to the self-same’ Select Committee and he had indicated in his speech,
if I remember rightly, that his object was that some opportunity might

’
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be afforded to the members who had walked out to adjust their differences
with the Chairman or with other members of the Committee. But, as I
said, there is no expression of regret or penitence or any sign of recon-
ciliation or of an extension of the olive branch on the part of the gentlemen
who walked out. Therefore, the simple result of the recommittal of this
Bill to the Committee would probably be to afford those gentlemen
another opportunity for a walk-out and we are not prepared to waste the
time of the House and put a premium on walks-in and walks-out.

Then, there is the other amendment of my Honourable friend, Mr.
Sadiq Hasan. It required the courage—I had almost said the hardihood—
of Mr. Sadiq Hasan to bring in an amendment for the circulation of the
Bill for eliciting public opinion thereon after ‘‘the overwhelming defeat’''—
T am quoting almost his words—inflicted on him when his motion for
circulation was rejected in the Simnla Session. Now, his object is, he says,
to elicit public opinion. I had listened corefully to the depressing speech
of Diwan Bahadur Rangachariar and I had taken the trouble of taking
down almost his very words. He said in his speech that there was intense
political depression almost unprecedented in the country. People were
afraid to give expression to theip frank views. If that is the condition of
the country, whatever be the causes, what useful purpose will be served
by asking to circulate the Bill for eliciting public opinion thereon? I
would also like to read to the House the opinion of a well-known gentleman,
‘“the Indian Contributor’’ to the Statesman, who, while ecriticising the
wisdom of the Government of Bengal, in imposing a collective fine of
Rs. 80,000 on the Hindu inhabitants of Chittagong, remarked :

‘““As Indians, many of us are in a position to assure the Government that people
in general have nothing but abhorrence for the terrorist crimes, and they would do

anything to help the Government to end terrorism if they could do so without
endangering the lives of themselves and their dear ones.

The history of the terrorist movement for the last twenty-five vears shows that
desperate young men, who are out to kill people, have no regard for the life of any
one. Past experience shows that they do not hesitate to kill any one who either
stands in their way or tries in the slightest degree to baffle their intentions. They
have killed scores of their countrymen, official and non-official . . . ."”

Mr, Gaya Prasad Singh: I rise to a point of order, Sir. What has
this Bill got to do with'the terrorist crime? .

Mr. President (The Honourable Sir Ibrahim Rahimtoola): This Bill is
intended not onlv to deal with the civil disobedience movement, but has

reference to terrorism also.

"*Diwan Bahadur Harbllas Sarda (Ajmer-Merwara: General): Sir, if T
remember aright, the Honourable the Home Member distinctly stated in
the Simla Session that this Bill had nothing to do with the terrorist
movement and that it was aimed entirely and rolely against the civil
disobedience movement.

The Honourable Mr. H, G. Halg (Home Member): May I explain the
position, Sir. I said in the Simla Bession that the Bill was aimed at the
civil disobedience movement. I also did say that certain provisions relating
to the control of the Press would hdve a most important eflect in curbing

the terrorist movement.
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Mr. President (The Honourable Sir Ibrahim Rahimtoola): My impres-
sion is Honourable Mover said in Simla that he was dealing with three
things—communist tendencies, terrorism and civil disobedience movement.

The Honourable Mr. H. @. Haig: I was giving a description of the
country and the dangers that we have to contend with. The main inten-
tion of the Bill is to deal with the civil disobedience movement, but it
will also have an effect in restraining communism and terrorism.

8ir Abdulla-al-Mdimiin Suhrawardy: May I, Sir, with your permission,
refresh the memory of my Honourable friend as well as of the Honourable
the Home Member? So far as I remember, and you have also remarked
to that effect, the Honourable the Home Member had said that the Bill,
though mainly designed to combat the civil disobedience movement, also
aimed at the triple menace or the triple threat of communism, terrorism
and the civil disobedience movement. He went further and also said that
though, on the surface of it, the civil disobedience movement might not
have anything to do with terrorism and communism, yet behind the
scenes there were points of contact. Fortunately I have got a copy of
his speech before me and I will do well tp give the exact words of his
speech :

“We have in India a triple threat to peaceful progress—civil disobedience,
communism and terrorism; and though the main provisions of this Bill are directed
Against the first of thesé, I hope the House will not forget,’”

—as they seem to have forgotten now,—

‘‘that the provisions relating to the Press will exercise a strong controlling
influence over the movements of communism and terrorism. Discontented elements
will always tend to coalesce. Though, on the surface, these three are very different
movements behind the scenes there are certain contacts.’’

The Honourable Mr. H. G. Halg: I submit that exactly bears out what
I said just now.

Mr. President (The Honourable Sir Ibrahim Rahimtoola): That was

my impression also.

Sir Abdulla-al-Mémiin Suhrawardy: The relevancy of thig quotation,
which I was making from this newspaper, lies in the fact that it will
clearly show to the House that people are apt to give expression to views
publicly which widely differ from their views expressed privately. People
may express themselves privately against terrorism and against civil dis-
obedience, but when ‘‘public opinion’’ is sought, they give expression to
a wholly different opinion. When expression of ‘‘public opinion’’ is sought
by means of a dilatory motion in the House or otherwise, then people are
afraid of expressing their opinion publicly. With your permission, I will
proceed with the quotation:

“It is & fact that they have absolutely no hesitation to take their own lives whenever
they consider it necessary. It should, therefore, be agreed that they are a class of
most desperate and determined men who have become .accustomed to look upon
human lives as mere toys. No wonder that they have succeeded in creating a sense of
terror all over the country. It is this sense of terror, and not sympathy, as is
sapposed, which is responsible for preventing people coming forward openly to help

the authorities in their efforts to end terrorism and so far there is nothing to enable
the people in general to overcome this sense of terror.” !
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'Phe writer concludes with the slgmﬂcant words : .

Ca.ll the people cownds, if you m]l but it is a grave injustice to bund them as
sympathisers of terrorists.”

People, according to my Honourable friend, Diwan Bahadur
Rangachariar, are afraid of giving expression to. their frenk views and people
are afraid of giving expression -to their views, according to the Indisn
Contributor of the Statesman (November 18, 1982). What useful purpose
then will be served by askmg the Bill,to be eirculated for eliciting public
opinion thereon. Now, iSir, I need ndt labour that point, because 1 have
listened to the fierv speech of my Honourable friend, Mr. Ranga Iver,
whercin he exhorted this House ‘‘to bury this Bill on the floor of the
House . I have also listened to the gentle and persuasive speech of the
Diwan Bahadur in which he, in his own gentle way, hag asked us to
reject the Bill  So, I do not think there will be any support for the dilatory
motion of those two gentlemen who have tabled the amendments.

There is a third motion, the original motion before the House, for taking
the report of the Select Committee into consideration. Now, what was the
justification of those Honourable Members, who had opposed at Simla the
motion for referring the Bill to a Select Committee. for serving on the
Select Committec? Ag I had remarked once before, the zentlemen on the
Opposition Benches. though appearing never to consent, had consented to
serve on the Select Committee and amongst them was my Honourable
friend. Mr. Gaya Prasad Smrrh who could never be accused of being, to
quote his favourite phrase. ‘‘a henchman of Government'’. Perhaps he
might be the henchman of the Congresz or something else, but never the
henchman of Government. We also had the honoured name of my esteemed
friend, Mr. §. C. Mitra. We know how much he has suffered for his con-
viction and his belief. Who could accuse him of any ulterior motive or
any ignoble motive in consenting to serve on the Select Cowmmittee? I
need not enumerate the names of other dlstmgumhed gentlemen belonging
to the Opposition who had consented to serve on the Select Committee.
So far as I can understand. their object in serving on the Committee was
to get an opportunity of softening the rigours of the various provisions of
the Bill. If that was their justification. and, as a matter of fact. no
reasonable Member of the House will deny that the provisions of ‘the Bill
have. as they have emerged from the Select Committee; been considerably
modified. . . . .

Mr, D. K. Lahiri Chaudhury (Bengal: Landholders): Then, why did
they walk out of the Select Committee? '

Sir Abdulla-al-Mimiin Suhrawardy: My Howurable friend, Mr. Mltra.
has not spoken yet and if he cares to do 80, he will speak out his reasons.
But I have before me his Minute of Dissent in which he has said why he
walked out.

" Sir Muhammad Yakub (Rohilkund and- Kumgon Dmsxons' Muhnm-
madan Rural): .Because he @as in bad compahy.

Mr. Amar Nath Duit (Burdwa.n Dm\aion Noq‘Muhanmadan Rural):
He was your pupil.
¢
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Sir Abdulla-al-Mémiin Suhrawardy: But he is now the master of the
Jeader of Mr. Dutt and many other leaders of the Opposition. I have had
the honour of being his master and 1 necd not at all be ashamed of having
%Iad the honour of being the teacher or master of a man like Mr. S. C.
Mitra.

Mr. B. X Purl (West Punjab: Non-Muhammadan): Then, you seem
to have taught him something quite different.

Mr. K, Ahmed (Rajshahi Division: Muhammadan Rural): What did
you teach him?

Biy Abdulia-al-Mémiin Swbrawardy: 1 taught him the value of
conciliation and co-operation and respect for law and order and also
‘‘Rule of Law’’ and Dicey on the Laws and Customs of the Constitution
which Honourable Members on the Opposition Benches are so fond of
flaunting before the House. .

My, Amar Nath Dutt: Were you not s Swarajist when you were a
Member of the Bengal Legislative Council ?

Mr. President (The Honourable 8ir #brahim Rahimtoola): These
frequent interruptions by those Honourable Members who hold views
difterent fromn the Honoursble Member who is addressing the House
must be deprecated. The Honourable Member should be allowed to proceed
with his remarks in his own way.

8ir Abdulla-al-Mimiin Suhrawardy: I was a Member of the Bengal
Legislative Council in 1910 and it is & well-known fact that since then I
had been a Member of that Council long before the birth of the Swara}
Party, and. later, 1 joined the Swaraj Party when the late lumented
Mr. C. R, Das was its leader and it was the tyranny of the Congress, its
interference with one’s liberty of action in private affairs und personal
matfers that led me to sever my connection with it. It was not through
any ulterior or ignoble motives that I joined or left the Swaraj Party.
My .Honourable friend, Mr. Mitra, will bear me out and tell you what
immense sacrifices T made when I joined the Swaraj Party. It was on
nccount of petty tyrannies—I do not wish to enter into details, because
the names of gentlemen, whom all of you are now applauding and holding
up as the greatest embodiment of non-violence, will have to be dragged
in—it was because of the aggressive violence of gentlemen who preach non-
violence which made me ‘decide to have nothing to do with saints.
(Applause.)

Mr. President (The Honoursble Sir Ibrahim Rahimtoola): Will thee
Honourable Member proceed with his observations on the Bill?

Sir Abdulla-al-Mimiin Suhrawardy: My reply has also some relevancy
to the tyranny of the Congress and the pseudo-sympathisers of the
Congress.

T was saying, Sir, that the reason why my Honourable friend, Mr.
Mitra, agreed to serve on the Select Committee was apparently that
he thought that it offered him an opportunit-_v' to soften the rigours and
harshness of the various provisions of the Bill. The opportunity which he
sought for himself, would he deny that opportunity to the Members of the

). ‘ F.
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House? Why should he now at this stage—he and his friends—ask us to
reject the Bill? The simple motion before the House is that the report of the
Select Committee be taken into consideration. I am reading from their
Minute of Dissent, wherein they themselves say: ‘‘rather than try and
convince an unwllllng majority, we will prefer to urge our views before the
Assembly”’. In another place they say:,

‘‘As we propose to move our amendments to the Bill in detail on the floor of the
House, we do not feel inclined to discuss the clauses."

So they thecinselves have been looking forward to the opportumity
of coming to the House where probably they are not so evenly balanced
as they were in the Select Committee. They complained also of the
composxtxon of the Seleot (‘ommlttee and they say that the two pnrtlea
in the Select Committee were ‘“evenly balanced, seven against seven’
Were I to criticise the composition of the Select Committee, I would
say that out of the seven, against the seven of the Opposition, the
Honouruble the Home Member being in charge of the Bill had to be
there, the Law Member had to be there as, without him, you could not
discuss an important measurt like this; the FEuropean Group had one
representative; the United India Party had one representative. Leaving
them out, who were the representatives of the large number of unattached
Members? Even the Mussalmang from Bengal, from Chittagong,
Midnapore and other districts of Bengal, had no opportunity of being on
the Select Committee. But I am not going to criticise the composition
of the Select Committee. If they were evenly balanced in the Select
Committee, herc they have on the floor of the House an opportunity to put
forward their amendments which they themselves were looking forward to
doing. Why then say, reject the motion for taking the report of the
Scleet Committee into consideration? Sir, I think I have said enough
in support of the motion of the Honourable the Home Member. I will
now take up ome or two points and make a few general observations,
because & good deal has been said about the various clauses of the Bill
by various gentlemen. First of all, I find in the Note of Dissent written
by these five members that they begin by saying:

‘““The chief aim of the (Fovernment, as it seems from the Objects and“Reasons of
the Bill. is to crush the Civil Disobedience movement in all its forms in the country
We do not see eve to eye with the Government'’;

—and then they proceed to quote from His Excellency’s speech dated
5th September, 1932—

®  ““The no-rent campaign in the United Provinces has died away, and the Red Bhirt
movement in the North-West Frontier Province was npxdly brought under contrdls

nver the greater part of India the mass of popuhmon is no longer concerned with
Civil Disobedience movement."

Thev quote this with approval and thev Rgo on to say that the ecivil
dirobediance movement i on the wane in spite of the statement made
by a certain Member, ‘“‘completely clad in foreign clothes,” that it was
at its zenith. But never mind what he had said. These gentlemen sav
that the civil disobedience fnovement is on the wane, the civil disobedience
movement is declining: why then, have this piece of legislation? I should
like to inquire how.has the civil disobedience movement been controlled and
whv is it on the decline? Has the great Mahatma lost faith in what he
considers to be an article 8f faith, or is it due to the powers which the
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executive obtained by means of Ordinances to control the movement?
This piece of legislation is described as a gross piece of legislative
impertinence by those very gentlemen who themselves had invited the
Honourable the Home Member to introduce this piece of legislation.
Unless their invitation was a gross piece of hypocrisy, I do not know how
this has become a gross piece of legislative impertinence. Anyway, if the
movement s controlled by the provisions of the Ordinances, then thcre
is justification for this piece of legislation being brought into the House
for consideration.

Now, there is a good deal of discussion about peaceful persuasion dealt
with in clause 7. And, in the Note of Dissent, our friends say that they
waat an explanation w the clause worded as follows:

“Peaceful persuasion or inducement which does not or is not calculated to involve
any obstruction, violence, intimidation, annoyance or alarm to any person does not
come within the purview of this sectian.’’

What peaceful persuasion is and what peaceful picketing i8, no one has
attempted to explain, My friend, Mr. Gaya Prasad Singh, carried away
by the exuberance of his enthusiasm for peaceful picketing, or otherwise,
gave instance after instance of the abuse of the provisions of the
Ordinances. But, may I be permitted to give a few instances of the abuse
or the right use of peaceful picketing? He has also exclaimed, in moments
of enthusiasm, have we not the right to close our shops? I will also ask,
has not my ffend, Pandit Sen, the right to close his temples? I also
remind the House. . . . . . ‘

Mr. B. R, Puri: A shop is private property, while a temple is not.

Sir Abdulla-al-Mémiin Suhrawardy: Temples are also private
properties. My friend, Pandit Sen, was not long ago in a state
of great excitement and asked for Government protection against foreible
temple entrv and expressed his resentment against satyagraha. What is
satyagraha? Ardour for the truth. Satyagraha has been performed by
those gentlemen who profess to be peaceful picketers; and, yet. against
satyagraka my friend, Pandit Sen, protested not long ago.

Pandit Satyendra Nath Sen (Presidency Division: Non-Muhammadan
Rural): Because it is against the established usages of the country.

‘8ir 'Abdulla-al-Mamiin Suhrawardy: Of course there are forms of
peaceful picketing which perhaps I myself might welcome. There was aff
ocoagion not very long ago when I wag the recipient of gentle attention
from a number of peaceful picketers. One fine morning I found my bedroom
besieged by & bevy of fair picketers in Simla whose simvle request was,
first of all, to esk for nermission to enter my room, and their second request
was that T should not go to the Assembly. I was willing, and. with the
greatest pleasure, T acceded to their request, because as an indolent and
lazy Member of this House who never cared fo attend a meeting of the
‘Assembly, any pretext would have done for me; and algn because T ;x:qukl
have liked to prolong that mild form of peaceful persuasion or political
flirtation. But I never realised the grave danger which I was running,
because, later on, I. discovered that it was ‘1 grave danger to domestic

e2
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peace and concord and I Lad to write long letters to explain how it was
thay my bedrcom was besieged and how [ was threatened by & number
of fuir ladies. That kind of peaceful persuasion 1 do not certainly object
to, but even that is fraught with grave dangers. Bug I will give two
ipstunces for the benefiy of those gentlemen who only seek peace and
harmony in picketing and who are so obsessed With the Congress and their
uewly-developed sense of patriotism that they do not see Chittagong,
Caleutta, Eenares, Cawnpore or even Midnapore where one of the Leaders
of the Opposition saw the light of day, but which, from his bad eminence
a8 Leader df the Independent Party, he disdains to see. Take the case
of Benares. Bome Congress volunteers' go to a poor Muslim
. shopkeeper, who lives on his day’s earnings by honest trade,
and tell him to close his shop in obedienge to a Congress fiat. The
pour man cannot afford it. He pleads dn vain, The picketers were not
violent when they made the first request. It may be conceded that they
implored with folded hands and on bended knees. Directly the poor man
pleads his unwillingness. on the ground that he must earn to feed his
wife and children; the Congress volunteers leave him. The next thing
which happens is that the poor shopkeeper engaged in his business is visited
by some strangers and stabbed to death. A riot follows and several lives
are lost. This is an instance of ‘‘peaceful picketing’’ by Congress. Take
another case. What happened in Calcutta? The Congregs declared a
hurtal. Some picketers boarded u running truin cur and asked the driver
not to drive. The driver said, he had to carry out his orders. What was
the result? The ‘‘peaceful picketers’ set fire to the tram car and there
was a riot in which there wag much blocdshed and many innoeent persons
were the victims. Picketing, which has such potentialities, ought to be
st.pped in the mterest of the State. Now, there are gentlemen who, with
tears in their eyes, sav that indigenous industries will be ruined. That is
stated in the Minute of Dissent also. ‘‘Peaceful propaganda to promote
Swadeshi movements is an offence.”” Who has ever prevented that
revered and respected leader of the Swadeshi movement, Sir P. C. Rav?
Nobody has put a stop to his chemical activities. Nobody has ever
questioned him as to whether those activities were directed to the discovery
of high explosives, and nobody has prevented him from touring all over
India, going through the length and breadth of the land preaching
Swadeshi—not even the Government of Bengal. So there are instances
of real peaceful preaching of Swadeshi unmolested and instances of ‘‘peace-
ful picketing,”” which, in the dictionary of the Congress, may mean
something, but in ordinary parlance means molestation and is a euphemism
for violence. ILet there be no confusion of ideas; let us not confound
patriotisiu with peaceful picketing and interference with the liberty of
individuais—with licence to destroy the very foundations of liberty. I
find in the snme Minute of Dissent that there should be no law depriving
the Press of ils liberty or punishing the parents for the sins of their
children. As-regards the Press, it should be borne in mind that experience
has taught us that the protracted method of prosecution for, say, sedition is
not effective to contro? the iHegnl activities of the Congress. What
happens when a prosecution is launched? After a long trial which, under
the ordinary procedure. can be indefinitely protracted, and after appeal
and revisicn. the offender ,is sent to jail. Who is he? Not the real
offender, but the “‘jail edfor’’. Who does mot know that most of the

12
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Congress papers have ‘‘jail editors’’ who are dummies and men of straw
who are compensated and whose families are maintained, during
imprisonment, with Congress funds? The only effective way to deal with
the irresponsible press is to go for the press and not for a fictitious perscn
who poses as a patriot or a hero afterwards.

A good deal has been said about punishing parents for the sins of
their children. This is also an instance of confusion of ideas. It is not
the case of punishing parente for the sins of their children. If may be
punishing parents for the sins of being parents of children whose care and
‘proper education they neglect; and this is not a doctrine unknown to law.
Such Honourable Members, as have studied and understood the basic
principles of the relation of master and servant, of guardian and ward, of
parent and child, to them it will not be a matter of surprise if parents
are held responsible, under certain conditions, for the sins of their children.
We all know and, I am sure, the gentlemen who have signed the Note
of Dissent very well know how,a master is held responsible for the tort
of his servants. This is not a doctrine of vicarious punishment............
(Interruption.) T do not say it is a case of tort: I say it is an illustra-
tion of what vou may call, if you like, the doctrine of ‘‘vicarious
punishment’” . . . . . , .

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): An appro-
priate illustration, I believe.

Sir Abdulla-al-Mimtiin Suhrawardy: T will give a more appropriate
illustration for your benefit. A more appropriate illustration is the absurd
piece of legislation under which vou punish n father for the marriage of
his son and the Act vou have passed with the help of those very gentlemen
at whom yvou always fling a shot or two whenever the occasion arises—
the officials and the Europeans. Were I to introduce a Bill for the repeal
of that absurd piece of legislation which makes a criminal offence of
a lawful act, which is lawful even under the civil law, and empowers
vou to send the parent or the guardian to jail and subject him to fine.
(Interruption.) I am using the impersonal ‘“‘vou’’ and the Chair is not
so sensitive as the gentleman on my left. Now, if I introduce a Bill for
the repeal of that Act, I should like the official Members and the Europeans
and the much-abused Nominated Members to stand aside and let us see
who represents the public opinion of the countrv—let us see whether the
Act will be worth an hour’s purchase without the help of these gentlemen.

‘Diwan Bahadur Harbilas Sarda: How is all this relevant?

Sir Abdulla-al-Mémiin Suhrawardy: I mean the Sarda Act, which dd®s
mnot represent popular opinion—it was passed in defiance of popular opinion
.and it was passed with the help of Europeans and officials who do not
understand the spirit of the country at all, nor opinion, public or private,
and the Sarda Act is an interference with the religious liberties of Hindus
.and Muslims . . ...,

Diwan Bahadur Harbilas Sarda: When the Child Marriage Restraint
Act was passed, it was passed by a majority, if I remember aright, of
87 to 14, so that even if you eliminate the entire official bleck, still it
had a very large majority of elected Membirs in its favour.
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Mr. President (The Honourable Sir Ibrahim Rahimtoola): I should like
to draw the attention of Honourable Members to the fact that the House
disoussed the principle of this Bill in Simla for five days. That prineiple
hag remained unaltered and this is the third day of the present discussion.
The Chuir should like to appcal to Honourable Members to be as brief as
possible in order that public business may be expedited.

8ir Abdulla-al-Mimiin Suhrawardy: I will try to be as brief as possible.
I would have finished my speech long ago but for the interruptions,
relevant and irrelevant, of my friends who cannot bear to hear unpalat-
able truths. In the concluding portion of their Minute of Dissent they
8y :

““The civil disobedience movement is only a means to an end. The object is to
attain Self-Government. We feel that as soon as the popular demands are conceded,
the movement will cease automatically.” .
History is repeating itself. In 1908 or thereabouts was started the
Swadeshi movement, a movement whose real object was the reversal of
the Dutition of Bengal which had resulted in creating a province in
which the Muslims were in ae« majority. Tt is significant that in that
atmosphere of unrest and turmoil and agitation, was born the Bengal
terrorist movement. A sirfilar c¢ry was heard then—'‘Reverse the Partition
and evervthing will subside and there will be no terrorism in the land'’.
Lord Hardinge’s Government listened to this advice of his friends and
brought about that act of greatest administrative folly, the annulnient of
the Partition of Bengal and the creation of this Capital of Delhi, which
has resulted new in the Government being in this parlous position
financially and otherwise. But you have not put a stop to terrorism.
Terrorism might have gone underground; terrorism might have been
dead or dormant, but terrorism is not killed. Like the civil disobedience
movement of today it might have been scotched; it might have been
dormant, but it is not dead. Today I hear the cry ‘“Release the
Mahatma’’. My friend, Mr. Ranga Iyer, roars: ‘‘Relcase the Mahatma’'.
My friend, Mr. B. Das, ‘n his gentle way, lisps: ‘‘Releagse the ‘Mahattan’,
and if you release the ‘Mahattan’ everything will beccme quiet’”.  But
unless we accept the assumption that the Mahatma himself is regponsible
for all the trouble, for all the turmoil and all the agitation, that all the
agitators are his emissaries who, at his bidding, will lay down their arms
and declare a truce or peace, I cannot understand how the mere fact of
the release of the Mahatma or even the grant of Dominion Status will
bring about a change. Everv movement has its history, its course of
birth and growth and decline and cannot vanish automatically at any
che’s bidding . . . . . '

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): On a point of order, Sir. The Honourable gentleman
said that I used the argument for the release of Mahatma. Much as I
am for the release of Mahatma, I did not use the word ‘‘release-the
Mahatma’’., '

; L4 = .
8ir'Abdulla-al-Mémiin Suhrawaidy: I may have confounded the Honour-
able Member with some one else. The long interval of four days may
be responsible for my unusua} Tapse of' memory. : : ‘
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Mr. O. 8. Ranga Iyer: You are throughout confused. (Laughter.)

Sir Abdulla-al-Mimiin Suhrawardy: After the explanation of my
Honourable friend, I apologise to him and withdraw what I have attri-
buted to him. He may not huve roared, but somebody else like him
rosred ‘‘Release the Mahatma’’. That has been the burden of the song, but
certainly Mr. Das, in his gentle way, said ‘‘Release the ‘Mahattan’, and
there will be quiet and peace in the land'’.

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): I say the same thing. |,

Sir Abdulla-al-Mémiin Suhrawardy: My friend, Mr. Mitra, says that
he will say the same thing. I know there are gentlemen who, in defiance
of Congress opinion, are adorning the Opposition Benches. Their heart
is breaking for the Congress and the Congress leaders, and they are
shedding crocodile tears—(An *° Honourable Member: ‘‘Not crocodile
tears’’),—but they are sitting tight on their seats despite the Congress
opinion or public opinion. Their own opinion becomes ‘‘public opinion’’
when it suits their convenience. Either the Congress represents publie
opinion or it does not. If it does not, #hen you have justification for
being herc. But if it does, I cannot understand how vou are here. 1
think T should now, in deference to the wishes of the Chair, conclude
my speech and say that I support the motion, which is a very reasonable
motion, made by the Honourable the Home Member that the Report of
the Select Committee be taken into consideration. This does not mean
that when the Bill reaches the third stage, I will support its passage. I
reserve my judgment till then.

Mr. 8. O. Mitra: Sir, I rise . . .

Mr, President (The Honourable Sir Tbrahim Rahimtoola): How long
are vou likelv to take?

Mr. 8. C. Mitra: T will take about half an hour.

. Mr. President (The Honourable Sir Tbrahim Rahimtoola): Then you
will please begin after the lunch' interval,

The Assembly then adjourned for Lunch till Twenty Five Minutes Past
Two of the Clock.

The Assembly re-assembled after Lunch at Twenty Five Minutes Past
Two of the Clock, Mr. President (The Honourable Sir Ibrahim Rahimtoola)
in the Chair,

Mr. 8. 0. Mitra: T am opposed to the main motion that the Select
Committee’s report be taken into consideration. Sir, we have been taken
to task why we agreed to be members of thq Select Committee. When
I had an opportunity to make my views known, I made it clear sto the
House that I was opposed to all the principles that were involved in this
Bill. Tf, even after this, the House, with its eyes widen open, in. its
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wisdom, selected me as one of the members of the Select Committee,
all I can say is that I am not to blame. As regards the principles to
which it is said we are committed after reference of the Bill to 8elect
Committee, 1 am in very great difficulty. 1 do not know even now what
aro the real principles underlving this hyvdra-headed piece of legislation.
There are provisions in this Bill dealing with public servants as if they
were depressed classes. There 1 find the principle of the bureaucracy.
Then there are provisions in this Bill for annexation of immoveable
propertv, and there one can find the principles of Imperialism. There
are provisions for confiscating private property; that may be attributed
to commercial principles. Then there are other provisions for suppressing
the Press and bullving the public and there, we find, despotic principles.
Lastly, there are provisions for punishing the father for the sins of his
son there 1 find the Christian principle of viearious suffering. 8o, if I
amn gsked even now what are the princjples to which the House stands
committed, T am in great doubt. As regards the practice in the House
of Commons, I would like to refer the House to a few passages in that
well known hook. Mav’s Parliamentary Practice. 1 refer to page 412
where it is said:

L4

‘‘A committee can negat‘ve every clause of which the Bill committed to them is
composed, and can substitute for those clauses new clauses, if relevant to the Bill, as
read a second time, and otherwise in order.”

80, I find that according to the Parliamentarv Practice every clause of
the Bill may be negatived and mayv be substituted. Then, there is
another passage where it is said thmt even the Preamble itself may be
altered. It is at page 485:

“The irregularity of the conversion by amendments of a Bill into a new Bill,
by the committee to whom the Bill was referred, has been considered; tho:ﬂm a Select
Committee, after consultation with the Speaker, have negatived all the uses, and
the Preamble of a Bill; and made thereon a special report to the House. If the

Select Committee should fail to report the Bill, the committee may be revived, and the
Bill recommitted to it.”’

80, even according to the Parliamentary procedure, not only can a clause
be negatived, but even the Preamble may be changed, and it is not
irregular. Therefore, I submi, the contention that our going to the
Select Committee was wrong neither in law nof in practice.

Sir, remarks have been made about the troubles in the Select
Committee. If we have said anything in our report, 1 should like to
make it perfectly clear that nothing was meant towards the Chairmen
personally.  If it proves anything, it merely proves the obstinacy of the
Sovernment not to yield on any vital point, and we know that India’s
public men, when they are on the official side, bave to do many &hng;
sometimes against their own best wishes. I must here congratulate
Leader of the House on the very noble attitude that he took in not
referring to anything that happened in the Select Committee, and I should
like to follow his footsteps and not to enter into those petty squabbles.
What we had to say we have put before the public and the House. T
would like to mention that Government were net bebind hand in putbing
forward their case in the press, for, I find, that before our report was
published, there was a paragraph explaining the ‘Government’s position i
the .press. I would like to refer to only ome passage imn the misute of
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«issent. In our report we mnde it clear that ‘‘we did not see eye to eye
with Government” and then we narrated what view the Government took
ubout the civil disobedience movement, and we quoted His Excellency’s
words. We merely argued on the assumption that the movement has
heen crushed—it does not mean necessarily that we said that that great
national movement has been crushed. That disposes of what fell from
my Honourable friend, Sir Abdulla Suhrawardy.

As I have said, I am not in favour of the main motion, I should also
say that T am not much in fuvour of the amendments either. As regards
recomnmitting the Bill to the same Select Committee, I think it will be
futile. If any improvement can be made in this Bill. it can be done by
this House. So I do not sgree with that amendment. As regards the
other amendment of my ‘Honourable friend. Shaikh Sadiq Hasan, for
airculation of the Bill, all T can say is, if it is meant as a dilatory motion,
T shiall vote for it, because, T am for postponing the evil day for as
many days as possible.  But, if he thought that by lapse of some time,
bet‘er sense would dawn upon Government, T am oafraid he ig hopelessly
mistaken. The Governinent is like a machinerv. The ideas they have
they will carry out; thev will not care what changes are going on daily
round asbout them. 8o T do not think we will derive anv benefit by
circulating this Bill. *

1 should like to make my position clear why 1 am against any such
piece of legislation, 1 cannot accept the bondi fides of the Government
that this piec: of legislation is not really meant for erushing the national
spirit in this country. That is the trouble. Had 1 been convinced that the
real purpose of the Government was onlv to tide over the present difficulty,
I would have agreed even to a far more drastic piece of legislation—if
that were poesible, because, I think this is the worst piece of legislation
and it cannot be made worse—I would have agreed to that, but presently
I shall show why 1 cannot believe in the bond fides of this Government,
My own idea is that the Government know what the future constitution is
going to be for India. They know that it will not satisfy the popular
ideal of self-government. not to speak of Dominion Status. They are
anticipating further troubles in future and thev are asking for powers to
crush any national revival in future. It will be clear to all and sundry
that Governinent do not mean to bestow on India anything like Responsible
Government in near future by their attitude of enforcing such legislation,
Otherwise what was the need for placing this cmergency legislation
permanently on the Statute-book. After a great Ceal of pressure, they
nave agreed to limit its life for three years, but their intention to have
this legislation permanently on the Stetute-book shows that the intention
is not to tide over these difficult times alone but to fight against
the spirit of nationalism in this unfortunate land. In this connectiorf;
I like to say a few words about what my teacher, Sir Abdulla Suhrawardy,
said about the release of Mahatma Gandhi. Nobody said that by the
velease of Mahatma Gandhi everything will be settled. It was pressed
from this side that a spirit of reconciliation is the only remedy to fight
against this disorder and agitation in this coumtry. The question was
raised on the floor of this House as to why Mahatma Gandhi was not
released and the Government’s reply was that though he was permitted o
deal with questions of untouchability, he could‘’not be allcwed to des)] with
other political matters. During question time in the Heuse, it is diffieul
to make this peint clear. So I like to press this view on the Government.:
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Untouchability is not in itself political. ~When the question of
untouchability raises the question of temple entry, it is religious. When it
deals with inter-dining and inter-marriage, it is social; but when it raises
the question whether the Depressed Classes should vote in a separate
electorate or joint electorate and what should be the number of seats
reserved for them and similar matters, it is political. My study of the
thing is that Government thought that as Mahatma (iandhi failed to effect
any reconciliation between the caste Hindus and the Depressed Classes in
London, he would fail on this occasion also. They did not like Mahatma
Gandhi to die in a British prison. 8o they allowed him a chance, but
when the bigger question of Hindus and Muslims came. his release was
refused, beceuse Government were disillusioned last time about the great
influence Mahatmaji had in this country. So, this time, though T
admit that the Hindu-Muslim question is largelv politieai, like the case
of voting of the Depressed Classes in a separate or joint electorate, but in
connection with this bigger question, the release of Mahatmaji would have
been of great help to our people and yet his release was refused. That
is an illustration to show how the mind of the Government is working.
though the Government mayx say that it is not their intention.

Mr, K. Ahmed: Tt is an inference only.

Mr. 8. C. Mitra: Yes. It is uu inference and I shall be very glad
to hear that my inference is wrong, 1 would like to unpress upon
Government that this spirit of nationaiisin,—this hunger for liberty, this
idea of every nation to have full freedom in its own native country,—
cannot be and will never be checked by uny piece of legislation. That
is the main point that | have been urging ull along. 1 had been a
Congress man for a long time, even before the non-co-operation movement
was launched in 1920. 1 have been s member of the all-India Congress
executive. 1 lhuve seen, year after year, we upproached Government in
a constitutional way with our petitions and appeals. Then, in 1920, when
the whole country adopted non-co-operation, Government were very much
nervous, because they did not know this phase of the movement. Gradually
they got accustomed to it and they put ull their pressure, and what is
the result? Now the people have lost faith in constitutional agitation
and non-co-operution has given place to the civil disobedience movement.
Really the spirit is not crushed. Indians will not tolerate being dominated
bv anybody. I have said it many a time that the people of India are
not anxious to turn the Britishers, bag and baggage, out of India. They
will be glad to have their full' co-operation to develop their industries and
avail themselves of the great organising power of the English race. They
#ppreciate all this, but if in their own land they are treated as slaves
and inferior people. how can vou expect them to put up with your treatment.
T am very much afraid that the ruccess of these drastic measures may
drive this open movement underground. This non-violent movement will
lose its non-violent character. The other day a friend was telling us that
the British Government had sent infantry battalions to crush the spirit
of the Bengali race. We were humorously saying that they would do
well if they send the Sappems and Miners in future, because the whole
moverent might go underground. 8o we want to impress upon (overn-
ment that there must be an effdrt on -the ‘part of the Government o
conciliste this spirit of revolt in the younger generation. " These drastic
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measures will not help. If you can crush it by a measure like this,
you do crush it, by all means, but it is absolutely certain that nowhere
in the history of the world the spirit of a nation which has developed
itself into an organic state could be kept under restraint for a long time.
That is why I say, even if you crush the civil disobedience movement,
you will be really adding to the strength of the anarchist or the terrorist
movement. 1 can boldly assert that no man in his senseg will support
terrorist movements. @ We all demand freedom of thought, freedom of
association and freedom of action and do not think life -is worth living 1f
our opinion is forced at the point of the bayonet or the risk of a bomb.
That is neither here nor there. It is really clouding the issue.

Sir, what we say is thut these repressive measures that are meant
against the civil disobedience movement will not avail—because that
wovewent is & very legitimate movement—when an unarmed nation finds
that woll its reasonable appeals have failed and when it finds, year after
year, that the nation is being crushed under economic pressure to the
verge of sturvation, when, for example, boys having received the highest
education huve not any avenues open for carning sufficient pittance to
keep body und soul together, while they scc before their very eyes every
other nation progressing. Sir, how can Govgrnment, by drastic legislation
alone, expect to keep u nation under subjection? That is the one idea
that ull along actuuted me to say that thcse are not the measures that
will help the Government, and that what should be done is to take recourse
to real reconciliative measures : and, in that connection, Mahatma Gandhi’s
release was urged.  Of course, simply by releasing Mahatma Gandhi
nothing ean be attained.  If, for example, Mahatma Gandhi today
unconditionally aceepts Government’'s termg and tries his best to stop
civil disobedience, what will be the effect? He will simply lose his
influence with the people.  Neither the Government nor the people will
@ain, but he will become impotent. Sir, every great leader maintains his
position, because he can anticipate and rightly interpret the feelings that
are working in the nation’s mind. That is the outstanding element in
a great leader: and if Mahatma Gandhi accepts Government’'s terms
unconditionally, he may issue his ukase, but, Sir, it may be taken for
granted that Mahatma Gandhi or even a greater man than he, will fail
in the objective. What we urge is that let Mahatma Gandhi be released
unconditionally as part of the wider principle of reconciliation. It is known
to Government that he has accepted the principle of non-violence and
bv means of persuasion and non-violent pressure he hopes to effect »
change in the angle of vision of this Government. Tf that is possible,
if Mahatma (Gandhi is given a chance of proceeding im his own ways, then
that spirit of reconociliation will help in bringing in peace and order in
the country and, not the mere fact of the release of Mahatma Gandhi®
Sir. T am opposed to this drastic legislation, because T know it cannot
affect the real issue. The true polioy of reconciliation with full responsible-
Government will put an end to civil disnbedience movement, and not

these drastic laws.

Sir Hari Sinsh Gowr (Central Proviness Hindi Divisions : Non-Muham-
madan): Sir, I think we have debated the general question for
three days and it is time that we oame to closer grips with the Honourable
the occupants’ of the Treasury Benches. . On the last occasion, when this
Bill was committed to a Select Comimittee, and. on the previous océasion,
before ‘the Bill was ihtroduced, we explained ouf position to the Government
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in regard to the Ordinance Bill. Our position wus clear und uneguivocal,
and, ‘if Honourable Members will recall the words 1 used on the previous
occusion, they will at once understund the reason why this side of the
House is not at ope with the Honourable the Home Member. Sir, in the
month of February when the Ordinance Resolution was under consideration,
I then pointed out to the then Home Member that there were several
clauses in the Ordinance which vould not stand the scrutiny of a judicial
trial. I pointed out that, under the Government of India Act, this
Legislature was not a sovereigh body and that it was a body exercising
its power by delegated authority from I'arliament and that its powers
were controlled and circumscribed by the provisions of section 85 of the
Act. 1 then drew the attemntion of the Government to the proviso which
laid down in clear unmistakable terms that the Government of India or
the Indian Legislature had no power to c¢nact any law which would in
any way affect in any degree the allegiance of any person to the Crown
of the United Kingdom, aud I then explained as to what thig phrase
meant. 1 cited in that connection a passage from a well-known book,
Taswell-Langmeand’s, ‘‘English Constitutional History'’, page 95, and to
the later cdition of that book.I wish to recall the memory of Honourable
Members today. At page 88. Sir, the authors summarise what are the
conditions or implications of allegiance. They say:

“Three greal political documents, in the nature of fundamental pacts between the
Crown and the nation. stand out as prominent landmarks in English corstitutiona!
history,—The Magna Charta, the Petition of Rights and the Bill of Rights, constitute,
in the words of Lord Chatham, the Bible of ‘the Bible of the English constitution’.
In each of these documemts, whether it ~be of the thirteenth or of the
seventeenth century. is ohservable the common characteristic of professing to introduce
nothing new. Each professes to assert rights and liberties which were already old,
and sought to redress grievances which were for the most part themselves innovations
upon the ancient liberties of the people.” ’
Honourable Members, who have studied the history of the English
constitution imbedded in the English history, will find that, as far back
as 1250, after the battle of Runnymede, when the Magna Charta was
signed by King John, two clauses were acceded to and these are clauses
20 and 39; and clause 20 of the Magna Charta iays down that there ghall
be no amercement withdut trial.  In other words, there shell be mo
forfeiture of property without a judicial trial; and the second, with which
Members must he more familiar, is the well-known Habeas Corpus
jurisdiction. In 1628, the Petition of Rights was granted and, in clauses
‘8 and 4 of it, it was clearly enacted *hat there shall be no seizure of
property without trial. In 1689, in the reign of William and Mary, a Bill
of Rights was passed in which it was emphatieally laid down that fines
*nd forfeiture before convietion were illegal and against the common law
of England.  All these clauses were brought under considerséion and
.embodied in the Acts of Settlement of 1701 in which it was once more
emphasised that the laws of England are the birth-right of.the people
binding on the king, so that vou see the history of the English common
law rights, which are the birth-rights of every British subject wherever
he may be domieiled, nnd if we really wish to examine this question, we
must examine the question, from thig basis of oconstitutional law.
Honourable Members will find that in this Bill, as in the Ordinance that
preceded it, provision has been mede for the forfeiture of property without
‘recourse to justioe. anrnon has been made for viearious punishment,
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provision hus been made giving the exccutive the right to umend and
resoind Acts of this Legislature und last, but not least, a serious encroach-
ment has been made upon the enactment passed by this House after
full, fair and, may I add, prolonged consideration only so late as the 9tk
October, 1931, lmown as the Press Emergency Act. If, therefore, Sir, the
further consideration of the report of the Select Committee is to be
acceded to, I must ask this House to apply the test which we laid down
and apply the comion sense ruies to which every Member of the Govern-
ment snd every Member on this side of the House must bow, Is there
snything in the Government of India Act which can authorise the Indian
Legislature to forfeit property of a subjeci of the Crown without trial
and without giving him any right of redress in a Court of law? If I was
to ask the Honourable Members of this House to take my word for it—
Honourable Members on the Treasury Benches might demur, but they
cannot object to the statement of law cmbodied in a well-known treatise
written by Professor Dicey in his baok on the Law of Constitution. Let
us see what he says about it. And if. according to the test of that book,
we find that there are provisions in this Bill which are ultra vires of the
Indian Legislature, then I venture to nsk the Home Member if he has
consulted the Law Officers f the Crown on the legality of those provisions
to which his attention was drawn as far bacR as February last. Tn Dicey's
Law of Constitution, pages 228 and 229. we have the following words:

“The best proof of the very limited legal effect of such so-called suspension is
supplied by the fact that before a /{abeas Corpus Suspension Act runs out its effect is.
almost invariably, supplemented by legislation of a totally different character, namely.
an Act of Indemnity.”

On page 229 he hays:

‘‘Suppose, again, that an arrest should Le made by orders of the Ministry under-
ciroumstances which involve the un'awful breaking into a private dwelling-house, the
destruction of private property, or the like. In each of these instances, and in many
others which might eas’ly be imagined, the Secretary of State who orders the arrest
and the officials who carry out his commands have broken the law.”

When he says ‘‘broken the law’’, he does not refer to the Statutory law
only, but to the very foundations of the Finglish constitution upon which
depends the allegiance of the subject to the Crown. Those are the
fundamental principles which cannot be altered even by the British
Parliament. Then he goes on:

"They’may have acted under the hona fide belief that their gonduct was justified
by the necessity of providing for the maintemance of order. But this will not of
itself, whether the Habeaz Corpuz Act be suspended or not, free the persons carrying
out the arrests from criminal and civil liability for the wrong they have committed.
The suspension, indeed, of the Habeax Corpus Act may prevent the person arrested
from taking at the moment any proceedings against a Secretary of Btate or the officers
who have acted under his orders. For the sufferer is of course imprisoned on the
charge of high treason or suspicion of treason, and therefore will not, while the
suspension lasts, be able to get himself discharged from prison. The moment, howevét,
that the Buspension Act expires he can, of course, apply for a writ of habeas corpus.
and ensure that, either by means of being put on his trial or otherwise, his arb!tmry
imprisonment shall be brought to an end. In the cases we have supposed the prisoner
has been’ guilty of no 'legal offence. ' The offenders are in reality the Secretary of State
and his subordinates The result is that on the expiration of the Suspension Act they
are liable to aétions or indictments for their illegal conduct, and can derive no defence
whatever from the mere fact that, at the time when the unlawful arrest took place, the
Habeas Corpus Act was partially at any rate, not in foree.” '

The position, therefore, is as follows. Thre® fundamental rights. which
- gre the -condition of cvery oath of allegiance and are the birth-
A right of every British subject. have been ‘safe-guarded to us by

\
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the Government of India Act, und that Act has laid down that nothing
in the Act shall entitle the Indian Legislature to legislate in respect of
anything which in any degree affects these rights upon winch depends the
oath of -allegiance. Now, Sir, in Engiand, in cases of grave national
emergencies, what the Ministry do is to suspend for the time being the
operation of the Habeas Corpus Act, but eclways follow, when the emergency
hag ceased, by the enactment of another measure known as the Act of
Indemnity.  But what arc we here going to do? Let Honourable
Members look at their Bill and they will see as to what provision is bein,
made here in this enactment. Honourable Members’' attention is inviteg
to clause 17-F which lays down that every act, howmuchsoever illegal,
howmuchsoever egregious and unjustified, wiil give no cause of action
to the civil or criminal Court barring only cases in which the act has not
been done in full faith or intended to be sc done under that eub-section
of the Bill under reference. Now, Sir, ynder English law, it hag been laid
down that howmuchsoever bond fide may be the act of the servant of
the Crown, the doctrine of respondeat supcrior would not apply towards
acts which are inherently illegal. And here 1 submit that in section 17-F,
under clause 18 of the Bill, the Honourable the Home Member wants to
enact the law which gives these very servants a complete indemnity in
advance of the acts which thev are about t, commit howmuchsoever illegal
those acts might be. The Honourable Member will realise that in England
such acts will be regarded as not onlyv illegal, but as loosening the very
fabric of the English constitution. As far back as 1801, it was seftled in
Parliament that an act of indemnitv had to be passed after the acts had
been done and when Parliament was In possession of all those acts. it was
for the Parliament to decide whether they shall condone or not condone
the acts of their servants. 1, thercfore, submit that this basic principle
of common law to which T drew the attention of the occupants of the
Treasury Renches in sufficient time has not vet been examined, so far as
T am aware by any legal experts, or, indeed, by the Select Committee.

Reading through the proceedings of the Sclect Committee, I find no
reference, not even a passing reference, to this fundamental question whlgh
affects the verv foundation of the Legislative Assembly’s jurisdiction in
matters of this legislation. Therefore, I submit, it is perfectly just and
right that we should pass in review our own power and transgress nothing
that we are forbidden to do by the limited jurisdiction conferred upon us
by the Government of India Act. It is not merely a question of propriety,
it is a question of jurisdiction and legality.

Another point to which I would draw the attention of the House is,
how many provisions there are in this Bill which empower the executive to
confiscate property without recourse to a Court of justice. Clauses after
clauses ocour in the Bill and let me give Honourable Members one reference,

Section 17-B lays down:

“The District Magistrate, Commissioner of Police or officer taking possestion of a
notified place shall also take possession of all moveable property foul'l'd therein, and
shall make a list thereof in the presence of two respectable witnesses.

Then the clause goes on:
‘“If, in the opinion of thee District Magistrate, or, in & Presidency-town, the
isai lice, icles ified in the list are or may be msed for the
Commisgioner of Police, any srti speci! o yto e e ofvicns

ses of the nnlawful assoc’ation, he may proceed, N
I‘::i"x;{er contafned in this section. o order such articles to be forfeited to His

‘Majesty.” ’
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_ Now, I wish to ask, in all humility, what authority do the Government
have to confiscate a man’s property by an executive action without giving
him the opportunity and his right to question the act in a Court of law.
The Select Committee have udopted a short sub-clause, (?), of which I am
not unaware, namely, that the matter may be referred to ‘‘the decision of
the District Judge whose decision on that point shall be final’’, mark the
word, ‘‘final”. In thia connection, I have already troubled the House
by recalling to it the provisions of section 107 of the Government of India
Act which lays down that the High Court shall have powers of superin-
tendence over all Courts subordinate thereto and yet here, by one fiat of
the Indian Legislature, you are making an order passed by a subordinate
Court finsl in the sense that it shall not be open to appeal or revision by
the High Court.  Sir. I will only trouble the House by giving a few
instances of the ultra virea character of the several provisions of this Bill
which the Honourable the Home Member, and indeed the Honourable the
occupants of the Treasury Benehes should seriously think over before
proceeding further with the motion -that they have in hand. I am not,
and T shall never be a party to a mere dilatorv motion. I have always
assisted the Government against the wishes and much against the advice
of mv Honourable friends who surround mq when T am morally convinced
that the Government are right. But this is one of those occasions when
Government should take counsel with themselves and see whether they
are not transeressing the plain provisions of the English constitution under.
Iving the enactment of section 65 of the Government of India Act.

Passing on to another aspect. of the Bill, we find that this Bill gives the .
Tocal Governments power to amend or annul some »f the salutary provi-
sions contained in the Criminal Procedure Code by making bailable offences
non-bailable and by suspending the operation of several provisions of the
Criminal Procedure Code. Now, S8ir, T ask this House one quest»iop.‘ I
ask the occupants of the Benches on both sides. whether they are sitting
on the Treasurv Benches or on the Opposition Benches, one question, we
are sitting here as legislators of the country, we have the power of legis-
lating for this land. Are we prepared to abdicate our functions and
surrender our rights in favour of the executive in the Provinces? (Hear,
hear.)

Some Honourable Members  No, no.

Sir Hari Sinch Qour: | ask Honourable Members another question.
The Local Governments will make an offence non-bailable which you have
made bailable. The Local (Governments will suspend scveral provisiops
of the Criminal Procedure Code which you have passed. -Will you be a
party to giving them indemnity against the abuse-of the provisions. :h'
abuse of the power which you are transferring to t‘hg cxecu.twe? Sir, this
is not a mere question of abstract law, it is a question which must cront;
qualms of conscience even in the occupants of the Trcasury.'Benches.“
am sure. Sir. that if T could divide up the personality of the Honoura l:lc
the Hore Member and make Mr. Haig separate from the Hm\.ourn-th:
the Home Member. which T might be temated to do .b,\' enfor]f;ng m iy
provisions. of clause 7. by, asking him tq do his duty, and if vou wln per bt
me, Sir. in anticination. to enforce the provisions ot t}mt]- ' cr:‘used )
demanding that all the loiterers in the T'ron‘ury Bencheg shall' not moles
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hitn, what would be his answer. (Lauvghter.) I am sure that herc
‘P@lr. ng differs fm the Home Member. Bir, we are asked once mote
in this House to tighten up the rigours of the Press luw and bring it back
to t.he position in which it stood betore this House, after u month of serioug
consideration, enucted the measure in anticipation and to provide agninst
the very movement of whish the. Honoumble Member complains. 1 wish
1o ask the Honourable the Home Member, has this Press emergency law
been brought into force and hus it been found wanting so as to entitle him
‘tc have recourse to the very provisions which we rejected and which he
now demunds we should re-embody in the Ordinance Bill? 1f Honourable
Members will turn to the debate on the Press Bill, and T invite the atten.
tion of Honourable Members to a few passages in that debate printed on
‘page ‘300, dated 11th September. 1931. this ir what Sir James Crerar, the
predecessor in office of the Honourable the Home Member, said in its
support : ' .

*Public opinion has Leen deeply and justly shocked by the unhappy prevalence and
the m?gm"extd:siou of terrorist crime. Public opinion is insistent in its demand for
& ‘remeaqy.

It is jn response to that dppeal made by the Honourable the Home
Member that this House recast the drastic provisions of the old Ordinances
and, by their cousidered judgment, cnncted the provisions of Act XXIII
of 19381. But, before the ink on the paper on which that Bill was printed
was dry. the Honourable thie Home Member comes back and says: “*Oh!
. give us back the power that we possessed under the Ordinance. Never
mind the Act that vou passed in Octcber, 1981°". Sir, should this House
stultifv itself? TIs there any Member of this House who would not ask
the question: ‘‘We have given you a power only u few months ago. We
spent days and days of anxious thought as to how to remedy the evil of
which you complained and we have given you statutory authority within
the limita we considered fair and just; and vou promised in accepting that
measure to try and use it for the purpose for which it was intended. But
wou did nothing of the kind; vou have broken the compact by not using
the Press law which we cnacted and now you come once more and say
that you do not want that, vou want something more drastic’. Sir, those
of us. who have little children. know that if vou give n child a jujube to
eat and he sees another on the table, he savs: ‘‘No, mummy, T do not
want this. T want that”’; and when vou give him that. he savs: “No.
mummy, T do not like this, T want that””. Ts that vour attitude? We
gave vou one. and now vou come up without tryving it. and say: ‘“‘No.
no. we do mot want that’.  (Laughter) And, supposing. out of our
afection. for you, we do give you the other, T am not sure that vou would
not come up the next day and ssv: ‘“No. we do not wan.t this, we want
that”*. Where is it all gofng to end? Yon would be lnnding vourself into
2 mass of contradictions in which not vour sagacity or judgment. but even
the sanity of vour judgment would be in question. 8ir. T am certain that
Honourable Members will reflect before thev commit themselves to this
irrevocable step of giving the Government larper nowers when the Prees
Act is before them on the Statute-book and not given effect to or tried.

or if tried, has not in any ddpree been found wanting.

N . - . - . . q- . d
f these were the objections, Sir. in my hut.nbh:, iudamept they wonl
be ;!sup:::lﬂe.' But, when }turn to the dctails of the Bill, what do ¥
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find? The Honourable the Home Member, in accepting the motion for
reterence to BSelect Comrmttee, suid that he was quile preputed W go W
the delect Commuttee, but he cautiuned the House wat ne would uov ugtee
to the Bil bewng reduced to a pale shudow. Mentauy, L amn abisia, cre
was & reservation that when the Bill came buek, it nught be not a pule
shadow, but a grim spectre, and this 18 what Honouruule idewbers sco
betore thewr eyes. (Cheers from the Opposition Benches.) You see veiure
you, Sir, all the provisions of the Ordinance re-enucted in no wuy diuuced
out of deference to the consideration that we showed, out of deicrence o
the criticisms that we have been making since Februury of this yeac. And,
therefore, we feel justified in asking a queston, if we ure to precipitate the
further progress of this Bill and enact it into law, are we quite sure that
we have resolved all the doubts that arise in our minds regarding the
legality, propriety and wisdom and expediency of giving such wide legisla-
tive powers to the executive? Sir, the other day my friend, Sir Leslie
Hudson, in a maiden speech, on °which I congratulate him, spoke with
brutal frankness that the Congress had declared war upon Government
and Government were bound to respond. These are the bows and arrows
of Government flung at the Congress for which the Honourable Member
wants that you and I should supply the poisenous tips. Sir, I can forgive
my friend, Sir Leslie Hudson, but I cannot forgive my friend, Mr. Arthur
Moore, who is not a stranger to this House, who is conducting a widely
read newspaper and who this morning solemnly got up and said that
Government must govern or get out. Are we the Government? We are
not the Government.

Mr. Arthur Moore: May 1 point out that I did not say this, 8ir?
An Honourable Member: It was Mr. Ghuznavi who said that.

8ir Hari Singh Gour: I make very little distinction between Mr.
Ghuznavi and Mr. Moore. They are two leaves from the same book.
(Applause.) My Honourable friend in an impassioned speech said that
he would support this Bill tholgh he was not enthusiastic about it; but
has my friend for one moment thought as to what his words implied?
Government have their duty. As administrators, their duty is plain and
simple, namely, to make short work of all laws. They are in the position
of a policeman who hag got no time to turn to his breast-pocket and read
t.he. instructions; but we are here as legislators and it is our duty .now
to issue commands and whatever might have been the illegalities of the
executive government in the past, they are responsible, not we; becausé
it is they who have promulgated Ordinances and given effect to thewn
over the head of the Legislature. But now when occasion arises, when
the Legislature has to issue to the country at large its mandate and to
all public servants, executive, police, judicial and others, the fiat from
the Central Legislature, telling them what to do and what not to do,
the occasion 15 a solemn one; the responsibility is great and your power
on this occasion must be wisely exercised. IJo mot run away with the
feeling that the- executive will use these powers more wisely in the
future than they have done in the past# only in the future they will use
these powers not because they have fash.oned them, but they shall use
them in your name and under your authorit}, When a lathi charge is



1312 LAOISLATIVE ASeEMaLY. [31sT NoveMBER 1932

[Bir Hari Singh Gour. ]
made, the puliceman will say: “‘Here is an Act of the Indian Legisiature,
puseed by the will and with the concurrence ot a budy in which the
elected Mumbers were in a majority and 1 am ecarrying out my luthi
charge in the name of that body’’. The position is difterent to what 1t
was when the Ordinances were on the Statute-book and you did not sharve
the responeibility of enacting themn. QOur position on the present occasion
™ grave wnd solemn and 1 wish bo warn the Government that whatever
may be the temptation for the promulgation of Ordinances, we shall not
be hurrfed into a hasty piece of legisiation of the legality of whieh wc
are not certain, of the impropriety of which we are certain; and 1, there-
fore, ask this House to give time to consider. When my Honourable
friend, Mr. Sadiq Hasan, moved his motion for circulation, some Houour-
able Members got up and said, "*What do vou want this circulation for?"’
It really mukes one sad to think that there are Members in this Hous:
who oan tulk in that spirit of levity. * Knotty questions of constitutional
law, questions which must have baffled the Government, questions as to
bow far the indian Legislature cum abrogute the fundamental rights upon
whieh is bazed every oath of allegiance, and the power of the Indian
Liegislature— these are the quistions which we should like the High Courts
to consiger and give their opinions upon. Can the lonourable the Homc
Member deny that that is an avenue of approach which is not reasonable?
We should turther like the Honourable the Home Mcmber to consuit
Governments, like the Jovernments of Ajmer Merwara, Baluchistan and
Coorg ana the Sonthal Parganas ns to whether they want any Press Act,
because, I find from the operutive clause of this Bili that the whole of
this Act, except sections 4 and 7, are to apply to the whole of British
India. I should like to know whether the whole of this Aet, barrng
these two sections, are necessary in all these tracts where the civil
disobedience movement is not cven heard of. FXurther, I should bLke
to know whether the lLoocal Governments in all the Provinees have con-
structed those finc castles in the air to which my Honourable friend, the
Homre Member, referred in his opening speech, which are to rest upon
the imagihary foundation of this 131, not yet enmeted mto law. T have
seen from the newspaper reports that in Bengal and the United Provinces,
i the Punjab and the Frontier Provimee, they have reared up a super-
structure on the imaginary foundation of this Bill; but I have not heanl
whether all the I’rovinces have done the same und, if they have not, 1
presume that they do not consider the necemsity for this Bill. We should
then be enacting for places and pertons whe are wholly unaffected by
the- provisione of this Bill and I eanfiot understand why this large and all
embracing meamure is to apply even to trcts wholly unaffected by the
eivil disobedience movement. These are the genera]l considerations which
naturally meke me pausc before I can give my vote in favour of the
futther progress of this Bill; and when my frnend, Mr. Sadiq Husan,
wants the circulation of this Bill, he is not asking for anvthing impossible.
You will have a chance between now and January or February when we
next meet to have the expert opinions of the High Courts. the opinions
of the T.ceal Qoverniments to be affeeted und not to be affected and there
would be time then to $nake further progress with this Bill. In the
meantime I find that the atmosphere is highly uneéongenial to the further
progress of this Bill. I see in the country arouhd mo eries of peace from
everywhere, unity conferenges, and such like are the order of the day;
und 1 was only yesterflay mfng 8 oable went from England to the affedt
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that the Secretary of State had been assured that the eivil dianbedience
movement was dead apd the power of the Congress efushed. If that is
tho case, I usk you, is it not time to ery hajt to your repressive policy?
Give the country a little breathing time and it may be that the difficulties
which you apprehend and from which you say you are suffering will
solve thernselves by the short lapse of time. There is, therefore, cvery-
thing to be gained and nothing to he inst by acceding to the motion of
my Honourable friend for ecireulation. It is not a dilatory wmetion. If
it were a dilatory motion, I would have woted agninst it, but I have besn
thinking within myself and, T am sure, there are many behind me who
have been doing the same—and takirig counsel with me as o whut I
consider te bLe the right course to follow on this ocension, and with the
waight of my responsibility- to advise them. I-fecl that I sheuld he guilty
of gross dereliction of my duty as a Member of this House, as & Fepre-
sentative of the public, if I did not tell Hopourable Members on the
ather side of the House as to what T think of thig Bill, and in what
respect does this Bill require furtlwer improvement before it can be
enaoted into law. It does not matter whether it goes to the Salect
Commitlee or not. T am not in favour of a Select Committee, because
the Selcet Committes may or may not censider the various intricate
provisions of the Bill, bu¢ the Honourable the Home Member upder-
stands wha! we want, and, if he has got am answer, he will give it, but
if he hes not cot an answer, he will rive us an arcument, and we shall
ses what t¢ do with the argument without an adequate answer.

Sir, T do not wish to detain this House, but, passing in eritieal review,
I shall only refer to a few clauses which. T submit, require drastic changes.
In the first place. T should like thic Bill to be only applied to provinces
where there has been  the eivil disobedicnce movement and where t‘h_e
recrudescence of the civil disobedience movement is cither imminent or is
probable.  Tn the second place,—T may be alone, T do not care.—but 1
sha)l be canstrained to vote arainst any provisiop in this Act which giyes
the exccutive the right of taking away a man’s property without giving
him the right to obtain redress in a Court of law

Then, Sir. in this Bill—our Labour Member is not present: he is abu_mf.
performing other publie duties.—there is clause 8. the provisions of which
would prevent any coneerted action hv tha Trade Unions, thouch the Trade
Unions have been recoonised as lawful Orcanisations and Associations by
the Government. They mav have gricvanees of their own wnconnaeted with
the civil disobedience movement, and vou will still, under the provigions
of this Act. prevent them from, ventilating their grievances in the only way
in which they have the power to ventilate their grievances. .

Then, Sir, there ara drastic penalties ngainst picketimng, and the justi-
fication against pieketing is that picketing is o part of the civil disobedience
campuiga.  Sir, long before the civil disobedience movement stnrt_;ed. we
reformers, and vou, Sir, and a great manyv others, were interested in tem-
perance and i Swadeshi, and if theve are a large number of people,—and
the Homouruble the T.aw Memher rightly pointed out that Congrcss was
not' the people of Imdia,—there arc g very large’ number of people wlto are
interestod in this necessary measure of sqcial reform. They want thdt the
people should use indigenous articles, they want that peaple should be
persunded to refrain from drinking: Are they singular? In  that great
trape-Atlanio ropublic, the Usied Siates of Adsvics, pavple, fosk o o

' r
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ﬂeah and blood of your blood, have they not started and started with
lucoeaa s raging and tearing campaign that America should go dry?

Hr. Arthur Moore: No, wet.

Sir Hari Singh GQour: And did they not use all measures within their
power to bring sobriety to the nation?

An Honourable Member: To the detriment of Europe.

8ir Harl Sinch @Gour: Sir, T venture to submit that outside that class
of civil disobedience workers whose chject is politienl. there is a mueh
larger class of non-political social reformers who are anxious and have heen
anxious to establish temperance and Swadesrhism in this country. Have
you made any provision to safeguard their richta? You have done nothing
of the kind. ~I. therefore, submit that the provision< of this clause reeard-
ing .picketine are too wide. It may be that the Honourable the Home
Member would rav that if wd allow a narrow door for the escane of social
reformers. it will be a door throngh which all these civil disobedience
people will escape. But, if that is the defect of the law, it is no reason
whv vou should not make adeauate provicion aecainst it. T am not here
redraftine the clanse. T am onlv telling Honourahle Members that it they
renllv want that the mischief of civil disohedience as such should be
restricted, thev should immedirtelv restrict the Bill bv the use of suitable
language to the mischief directed againgt. T1. therefore. submit that there
are not only one or two ecasual defecte in this Bill which can be solved by
amendments here, hut the whole thine is pierced throurh and throuch
with defects of A mare or less serious charncter which cannot he disnosed
of on the floor of thic House. T do not. therefore, Sir, ask mv friende on
thin side tn ascist the Government in the further prooress of thic Rill.
Before T it dovn, T would ask everv Honovrahle Membher ta carefully
ponder and consider the serions responcibility that reats on his shoulder on
this occasion -how he uses his vote. (Loud Applause.)

!
.

Sénnl Honourable Members: Sir, the question be now put.

" Mr. President, (The Honourshle Sir Thrahim Rahimtoola): The question
19 that the question be now put.

*  The mntion was adopted.

'fho ﬁonbﬂra‘lﬂe Mr. ®. G. Ralo: Mond Cheera)  8ir, it i« nearlv two
monthe now since this House dehnted the princinles of this Bill at con-
mdnrnhlo lenoth for five days in Simia.  Since then the Selact Committee
has examined the provisiona of the Bill exhanetively for abont n fortnicht;
and now we have reached the end of the third dav’s debate an this motion
T’ eonfess’ thnt T am surnrised ‘that the Government shanld be accused of
aﬂonhno a pmoednre of hrkte, Tndeed the mevtfnble delays in the various
stpves of ¢ongidering this Bill have given rise, in the course of the debate,
maturally enough. to a certain amount of repetition of aremments and con-
Haerations’ tHat; bnve be ’deanoed before in Simla. That heing 8o, I
hope cBh- “you -will _exouse 'mp if- I too revert -$o oome of the. general

hl
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considerations and remind the Hoyse of the main position of Government
in regard to this Bill.

»..In. the first place, the Bill, as I said this morning, is directed against
civil disobedience, and let me for a moment remind the House of what
civil disobedience means. It is a movement designed to paralyse and
qoerce the Government. and it is a movement which, in the course of its
activities, endeavours to intimidate and coerce those individuals who do
not agree with the Congress. Now, Sir, we have heard many estimates of
the vitality of this movement. My Honourable friend, Diwan Babadur
Rangachariar, whom I am sorry not to see here this afternoon, suggested
that the movement was moribund, if not completely dead. This morning’s
telegrams bring us a curiously different estimate. The members of the
India Leagque Delegation, in their brief visit to this country, have made a
number of discoveries which appear to have escaped the notice of those of
us who merely live here. (Laughter.) And among their discoveries is
this, that ‘‘the whole of Indin is Concress minded. and Mr. Gandhi holds
in his hands the lives of all Englishmen and Englishwomen in India, and
he has been richtly described as the best policeman the British have in
India’’. That is to =ay, the leader of the civil disobedience, a movement
ditected to destrov the law, is the best policeman at present that we have
in India! Well. Sir, T do not wish to lav too much stress on the views
of the India Delegation. They are, after all. comparative novices in
Congress propaganda. No doubt, with added experience they will realise
that a propacandist statement ought to have some plausibility if it is going
to carry conviction.

. 8ir, the civil disohedience movemen®, in the judgment of the Govern-
ment.. is eradually dvine down, but it is still alive,—there must be no
mistake ahont that. Tt will not, in mv judement, end so long as the
leaders feel that there is anv prospect f gainine their objects, and nothing
is 8o likelv to convince the leaders that thev' cannot gain their obiects as the
passine of this Bill and the Bills which are before the local Lecislative
Councils, for those Bills provide the powers against which the ecivil
disobedience movement cannot prevail.

As T said before, in Simla, we are anproaching a difficult period of
transition. At a time like thiz we do not want the State to be inoculated
with germs which will lead to the disanlution of all our hones, for the worst
fenture. in mv oninion. of the civil disobedience movement, is the method
of direct nction which it follows. There could be no more disastrous legacy
that we conld pass on, the present Government could pass onm, to its
successors than the triumnh of direct action. Direct action is the greatest
enemv of democrary. The principle of democracv is that the country ‘is
governed bv arcument, by reacon, by voting, and not bv coercion. Tt is
not eoverned by walking out or bv lving down, or by methods of obstruetion,
whether active or passive, and, if those methods gain thg prestige of ruccess
just as this country is embarkine on this enormous experiment in democracy,
I can only rec disaster ahead of us.

" Well, Sir. we have had discussion as to the period for which these
powers should be enacted. Our view is that the powers must be tq,kep for
a period sufficient not onlv to see the gnd of the present civil dlspbedlence
movement, but to see that there is no chance, particularly at a time when
power. is beine transferred to other hands, 1 a revival. I am well _awaro
that gertain. Honourable Members contend tRat ance the new constitution
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has come in there can be no prospect of these methods being employed.
But this is not a weapon that can merelv be used against the present
Government; in fact, it is not a weapon that is only being used against
the present Government. The Coengress is tyvrannising over its own fellow
countrymen, and if the Coneress were successful in its objeet, it would
establish under the new constitution a tyranny of a type that we have seen
elsewhere in other countries where a small group of men pet power for
themselves and dominate by coercion the great mass of their fellow citizens,

As T have said before. and T sav it again, we are not, in the measures
that we are taking against civil disobedience, attacking the spirit of
nationalism. We are attackinz the methods that the Congress mistakenly
adopts. Tt has been snoeested in the course of this debate that our
motives cannot be trusted, that we sav ane thine and mean another, that
we have no intention of handing over power to the people of this country,
but’ that having secured the passage of thig Bill we shall entrench ourselves
in our present position

Well, 8ir, instead of weavin:;r the weba of ruspicion, let us look at the
facts. At the present moment, the Third Round Tabla Conference is
gitting in London and let us look at the past historv of that Conference.
Tt does not start with a clean slate. The First Cfonference and the Second
Conference came to very far-reaching fundamental decisions of principle
as to the nature of the new constitntion  We cannot foresee precisely the
farm in which those principles will be clothed when His Majesty's Gov-
ernment come to put forward in Parlinment their pronosals next vear, but,
at anv rate, we have a clear idea of the gencral object and intention of
His Majesty's Government and that is that real power should be handed
over to the people of this covntry. Aegain, if we really intended to use
these powers to resist reform. why should we agree to a time limit of three
years? What use is it to us to maintain our present position for three
years and then do exactly what in fact we are proposing to do now. If
anything of that sort had been in our minds, surelv we would have insisted
on the permanence of this measure, and we would have justified the
description of oursclves just given bv my Honourable friend, Mr.« Mitra—
a machine, a relentless machine which never deviates from its course.
The Honourable the Leader of the Independent Partv raised another diffi-
culty.. He said—-Suppose Congress come in and repeal this measure, Well,
Sir, in the first place, T am not onwe of those who belicve that the Congress
in. the new conditions are likelv to sweep the country. They may secure
the power in certain parts of the eountry; in others, I believe, they will
certainly not. But suppose the Congres. does come in. I am perfectly
prepared to take my chance of that. We cannot guide the Governments
of the future. We can only give them a fair start and leave them to solve
their own difficulties in their own way. Again, I think, it wag my
Honourable friend, Sir Abdur Rahim, who suggested that non-Congress
men, those Honourahle Membcrs who sit on the opposite side of the House
and who' econdemn this measure, if they come into power, the first thing
they will do is to repeal i». Well, Sir, it is surelv a commoaplace of
cxperiehce that those who speak very scathingly and drastically in opposi-
tion very often chamge their minds when they come inte pesiticas of
responsibility.  (Some Hongurable Mcmbers: ‘‘and vice versa also.’’)

Henourable Members opposife very often know our difficulties, but I de
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not expect them to acknowledge them. But when they sit in these geats.
they will have to face them themselves and they will ind that responsiiity
woulds opinions in unexpected ways.

Mr. Lalchand Kavalrai: Do not pass the Bill and we will recogmise
the responsibility,

The Homourable Mr. H. G. Haig: We had an appeal from my
Honourable friend, Diwan Bahadur Rangachamar. He, as a
good lLiberal, sees clearly how we are all in the wrong, the
Uongress and the Government alike, and he was inspired by a feeung of
kiuuty tolerunce which, 1 feit at times, he was disposed to extend eveu to
the Uoverniment a8 well as to the Congress, and, with his mellow outlook
on life, he belwsved in killing this civil disobed:ence by kindness. 'Lhere
ure diseases in the body poliic as in the buman body which do not yiewd
to treatment without a litue pain and 1 cannot believe that, shr.nking trom
@ little paun, a little mnconvemence and a htvle diticuliy, the House will
ask us to leave our task half done. We have got to eradicate this belief
in direct action. What 1s the spirit we uje Dgnung aganst{ It is not,
@8 1 said, the nationalist spirit, but we are fighting against a spirit which
i well expressed, L thunk, by a passage which L suw a few ddys ago in
the Bomway Gongress bBulleun, suwcly an  authoritative expomeut of
Gongress ideas. 1t was dated the 7th November of this year and this is
what it says:

4 P.X.

“The Congress adopts every possible method of persuasion in trying to oonvert
people te its cenvictions. Faihng that, it is driven to resort to direct action and is
slways ready tv face the consequences that resuit irom direct action.”

In other words, the Congress starts off Ly trying to persuade others, but
if they are so stupid or so obstinate as not to agree with the Congress,
then they will be made to. That is the spirit that we bave got to
eradicate. (Applause.) ‘lhat is the spirit which leads, as they themselves
say, to direct action, to boycotting, to picketing and to ail the activities
at which this Bill is aimed. A democratic constitution cannot exist if
that spirit is widespread. 1 do not propose, Sir, to say more than one
word about the Seiect Committee, but L cunnot relrain from extending
my respectful commiseration to my Honourable friend, Mr. Puri, who wes
frank enough to aequaint us with his disappomntinent when he walked out
of the Committee and found that he wus 1ollowed by three members only,
instead of six. 1t is u painful matter, Sir, for a leader when he finds that
his followers do not follow him, .

Now, there are & number of points which have been raised in the
vourse of this debate which, I think, can best be answered when we come
to the amendments. But there are one or two which I must endeavour
to deal with brietly here. ln the first place, there seems to be some little
misunderstanding as to the relution between the Bill before the House
snd the local legislation which is being promoted in various Legislative
Councils. The position is that the main and, universal activities of the
oivil disobedience movement are being dealt with by the Bill before this
House; and, if that Bill is passed, thére will be many areas in India
wherg no futther supplementary legislation wils be required. But there are
gthet provinges where -oivil disobedience ha shown more formidable
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manifestations, where supplementury legislation is required, and that
supplewnentary legisiution 1s now procecuing and proceeulug successfully
In one local Legisiutive Councu after another. 'I'he position 18 that if thus
House does not pass this legislation, then the foundation, on whicli the

mcasures taken in various local Legislative Councils - are based, will
disuppear. ‘ dd

Then, Sir, my Honourable friend, the Leader of the Nationalist Party,
has made a great compluing as to our treatment of the Emergency Press
Act which was passed, I think, in 1931. He said that baving got that
Act, we threw it away and did not use it, and immediately produced an
Ordinance in its place. Well, Sir, I must remind the House that that
Act wus confined to activities in promotion of the terrorist movement.
It did not profess tc control the press to.any greater extent than that; and
when the civil disobedience movement was revived and a totally different sct
of conditions was set up, naturally much greater control was required over
the press; but we have not discarded the provisiong that this House, as
my Honourable friend reminded us, decided to give us. On the contrary,
if he will look at the provisions of this Bill, he will see that they are based
on an amendment of that very Act, an extension of that Act. We are
not repealing the powers granted by that ‘Act, we are supplementing them.
Therefore, we are still treasuring the jujube that the House has so kindly
offered us.

My Honourable friend, Mr. Ranga lyer, drew attention to a certain
case in Bombay where the security of the Free Press Journal had been
forfeited and I promised to look up the papers. I find that though the
article dealt with a movement, 1 think it was for temple entry, any how a
dispute between Sunatanists and Untouchables, the action taken by the
Bembay Government had nothing to do with that particular dispute,
but they took that action in view of a very definite attack which was
made in the article on the character and the impartiality of the Govern-
ment.

My Honourable friend, Mr. Hoon, suggested that the Government
were in & dilemma in connection with the arrests of civil disobedience
followers. He snid that the Congress leaders were anxious to get as
many of their followers into jail as possible. That, Sir, is a matter of
which we are perfectly well aware. We can quite well see that the policy
of the Congress is to fill the jails. He then suggested that the object of
the Government was precisely the same, and that any officer who had
effected a large number of arrests received special commendation from the
Guvernment. Sir, the Government realise that the best index of their
success in wearing down the civil disobedience movement is the reduction
in the number of arrests and the reduction in the number of persons
imprisoned in jail. I have some figures here before me which are from
that point of view extremely encouraging. Every month, I think, since
February, when the number of convictions was very large—over 17,000—
evervemonth since then the number of convictions has been steadily
decreasing, until in October it had fallen to under 2000. In the same
way, since the end of April, the number of persons in jail has been steadily
decreasing every month. If was at ite maximum at the end of April,
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when there were over 32,000 persons in jail, and, at the end of Ostober,
that number had been reduced to 18,000. Therefore, 8ir, I am not
alarmed by the dilemma suggested by Mr. Hoon.

I listened with the greatest interest to my Honourable friend, Mr. Gaya
Prasad Bingh, as he read out a series of extracts dealing with orders passed
under section 4 of the Ordinance—a section whieh is not in any way
reproduced in this Bill. I could not help wondering as he proceeded
whether he had not got his brief mixed up. I thought possibly he had got
hold of a brief intended for some Honourable Member in a local Legislative
Council where it was proposed that these provisions should be reproduced,
and I shall look with interest to see whether in some local Legislative
Council some Honourable Member beging to read out Mr. Gaya Prasad
Singh's brief and gives us a list, which I have long been waiting for, of
abuses of the boycotting section. 8ir, we are always told of extraordinary
cases which might arise under the boycotting section. Ingenious and
imaginative hypotheses are advanced as to what might conceivably happen.
But we do not get either from Mr. Gaya Prasad Singh or anybody else
examples of actual abuses of that boycotting section. I shall study the
proceedings of Legislative Councils in the provinces with great interest in
order to see Mr. Gaya Prasad Singh’s réal brief.

Well, Sir, I do not think it necessary to discuss at any length the
amendments before the House. Shaikh Sadiq Hasan has proposed that
the Bill should be circulated for the purpose of eliciting opinion. I think,
in support of his proposal, he said that if this motion were carried—the
motion for circulation—we could be sure that the whole matter would be
discussed threadbare.

Well, Sir, I am inclined to think that even now it is wearing a little
thin. It is perhaps an awkward thing for me to express a preference as
between the views of the Honourable the Leader of the Nationalist Party
and the Honourable the Deputy Leader of the Nationalist Party, but if T
may venture to express a preference I would say that it is better, as
Mr. Ranga Iyer suggested, to face these issues definitely without delay or
evasion. I would ask the House to vote for the motion which I have placed
before it in the interests of the peaceful development of the country and
the liberty of action of individuals in the political and economie sphere.
(Applause.)

Mr. President (The Honourable Sir Ibrahim Rahimtoola): The question
is: .

“That the Bill, as reported by the Belect Committes, be re-committed to the ame
Select Committee with instructions to report on or before the 34th November, 1832."

Mr. Goswami M. R. Purl: T beg to withdraw my amendment.
The amenc_i-li;ent was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Ibrahim Rahimtoola): The question
now is: L N ] )

“That the Bill, as reported by the Belect Committee, be circulated for the purpose
of eliciting opinion thereon.” '

v
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giestion is:

The Assembly divided:
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AYBS—40.

Abdul Matin Chaudhury, Mr.
Abdur Rslum Sir.
Aggarwal, Jagan Nath. ;
Bagla, Lala Rameshwnr Prasad. [
Bhuput Sing, Mr, |
Chandi Mal Gola, Bhagst. i
Dutt, Mr, Amar Nath. !
Gour, Sir Hari Singh.
Gunjal, Mr. N. R.
Hari Raj Swarup, Lala. |
Isra, Chaudhri. |
Jadhm, Mr B V. ‘
Mr.
L(aﬁun Ch&udhurv, Mr. D. K. ‘
Lalchand Navalrai, Mr. |
!
|
i
|
1

Liladhar Chandhury, Seth.
Maswood Ahmad, Mr. M.
Misra, Mr. B. N.
Mltra Mr. 8. C.

Pandian, Mr. Rajaram.
Parma Nand, B ai.

Phookun, Mr. T. R.

Puri, Mr. B. R.

Pun, Mr. Qoswamj M. R.
Rangu lyer, Mr, C. 8§,

Rastogi, Mr. Badri Lal.

Reddi, Mr. P. G.

Reddi, Mr. T. N. Ramakrishna,
Roy, Rai Bahadur Sukhraj.
Sadiq Hasan, Shaikh.

Sarda, Dlwnn Babadur Harbilas.
Sen, Mr.

Ben, Pand\t Satyendra Nath,
Singh, Kumar Gupteshwar Prasad
Singh, Mr. Gaya Prasad.
Sitaramaraju, Mr. B.

Thampan, JMr. . P

Uppi Sahel, Bahadur, Mr.

Murtuza Saheb  Bahador, Manlvi | Ziauddin Ahmad, Dr.

Sayyid.

NOES—63.

Abdoola Haroon, Seth Haji. o Meek, Dr. D B.

Abdul Hye. Khan Bahadur Abul Metcalfe, Mr. H. A. F.

Hasnat Muhammad. Mitter, The Honourable Sir
Acott, Mr. A. 8. V. ) Brojendra.
Ahmad Nawaz Khan Major Nawab. ' Moore, Mr. Arthur.
Ahmed, Mr. K. ‘ Morgan, Mr. G.
Allah Baksh Khan Tiwana. Khan ! Muazzam  Sehib  Beshadur, Mr.

Muhammad.

Bahadur Malik.
Amir Hussain, Khan Bahadur Saiyid
Anklesaria, Mr. I\ N.
Anwar-ul-Azim, - Muhammad.
Bajpai, Mr. G. S
Bhore, The Honourable Sir Josepb.
Bower, Mr. E H M.
Dalal, Dr. R. D.
DeSouza Dr. F. X.
Dudhoria, Mr. Nabakumar Sing.
Dunn, Mr. C. W.
Dutt, Mr. G. B. !
Fazal Haq Piracha, Bhaikh. !
Fox, Mr. H. B.
Graham, Sir Lancelot.
Greenfield, Mr. H. C.
Gwynne, Mr. C. W.
Haig, The Honourable Mr.
Hezlett, Mr. J.
Hossack, Mr. W. B.
Hudson, er Leslie.
Téhwarsingji, Nawah Naharsingji.
Tsmail Ah Khan Kunwar Hajee.
James, Mr. F. E.
Jawahar Bingh, 8Sardar Bahadar
Sardar !
Lal Chand Hony. Captain Rao Baha. |
dur Chaudhri. |
Mackenzie, Mr. R. T. H.
Macqueen, Mr. P.

The motion was negatived.
Mr, President (The

H. G

Honourable*
{

Mukherjee, Rai Bahadur 8. C.
Naydu, Rao Bahadur B. V. 8ri Hari
Ra

0.
Nihal Singh. Sardar.
Noyce, The Honourable Sir Frank.

Parsons, Sir Alan.

Rafiuddin Ahmad, Khan Babadur
Manbvi.

Rajah, Rao Bahadnr M. C.

Rajan Baksh Shah, Khan Bahadur
Makhdum Sysd.

Rau, Nr. P. R.

Ryan, Mr. T.

Sarma, Mr. R. B.

Schuster, The
George.
Scott, Mr. J. Ramsay.

SBher  Muhammad Khan "Gelhar,
Captain,

Singh, Mr. Pradyumna Prashad.

Smith, Mr. R.

Borley, Mr. H T.

Suhrawardy, Sir Abdulla-al-Mémiin.
Talib Mehdi Khan, Nawab Major
Malik. ‘ : :

Tottenham, Mr G. R. F.
Wnphuddm Khan Bahadur Haji.
Wilayatullah, Khan Behadur H M
Yakub, S8ir Muhammad.

Zulfigar Ali Khan, 8ir.

Honourable  Bir

Sir Tbrahimr TRahimfoola): The

“That the Bill to supplement the Eriminal .me,. as reported by the Belect Committee.

bhe taken into consideration.’’
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The Assembly divided:

AYES—63.

Abdoola Haroon, Seth Haji.
Abdul Hye, n Bahadur
" Hasnat Muhammad.
Acott, Mr. A. 8. V.
Ahmad Nawaz Khan, Major Nawab.
Mhmed, Mr. K.

Khan

Allah Bnknh Khan

Bahadur Malik,

Amir Hussain, Khan Bahadur Saiyid.

Anklesaria, Mr. N. N.

Anwar-ul- Azun, Mr, Muhammad.

Bajpai, Mr. G. 8.

Phore, The Honourable Sir Joseph.

Bower, Mr. E. H M,

Dalal, Dr. R. D.

DeSouza, Dr. F. X.

Dudhoria, Mr. Nabakumar Sing. .

Dunn, Mr. C. W. |

Dutt, Mr. G. 8. i

Fazal Haq lechn Bhaikh.

Fox, Mr. H. B ,

Graham Bir Lancelot :

Greenﬁeld Mr. H. C.

Gwy'nne, Mr C. W ]
The Honourable Mr. H. G. !

Hez ett Mr J. i

|

|

Abul

Tiwana,

Houack, Mr. W. B.
Hudson, Bir Leslie.
Ishwarsingji, Nawab Nabarsingji.

Sardar

Captain

Tamail Ali Khan, Kunwar Hajee.
Jawahar Singh,
Sardar.
Rao
Bahadur Chaudhri. !
Mackenzie, Mr. R. T. H. |

James, Mr. F. E.

Bahadur
Lal Chand, Hony,
Macqueen, Mr. P.

NOES—38.

Abdu] Matin Chaudhury, Mr.
Abdur Rabhim, Bir.

Aggarwal, Mr. Jagan Nath.
Bagla, Lala Rameshwar Prasad.
Bhuput Sing, Mr.

Chandi Mal Gola, Bhagat.
Dutt, Mr. Amar "Nath.
Gour, Sir Hari Singh.
Gunjal, Mr. N. R.

Hari Raj Swarup, Lala.

Isra, Chaudhri.

Jadhav, Mr. B. V.

Jog, Mr. 8. G.

Lahiri Chaudhury, Mr. D. K.
Lalchand Navalrai, Mr.
Liladhar Ch&udhnry, Seth.
Maswood Ahmad, Mr. M.
Misra, Mr. B. N.

Mitra, Mr. 8. C.

Murtuza Saheb Bahadur,

Bayyid.
The motion was adopted.

Maulvi
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Meek, Dr. D. B.

Metcalfe, Mr. H. A. F.

Mitter, The Honourable
Brojendra.,

Moore, Mr. Arthur.

Morgan, Mr. G.

Muazzam  Sahib Babadur,
Muhammad.

Mukherjee, Rai Bahadur 8. C.

Nsli(:ou, Rao Bahadur B. V. 8ri Hart

Nibal Singh, Sardar.
Noyce, The Honourable Sir Frank.
Parsons, Sir Alan.

Sir

Mo,

Rafiuddin Ahmad, Khan Bahadur
Maaulvi.

Rajah, Rao Bahadur M. C.

Rajan Bakhsh S8hah, Khan Bahadur
Makhdum Syed.

Rau, Mr. P. R.

Ryan, Mr, T,

Sarma, Mr. R. 8.

Bchuster The Honourable Sir

Scott, %ﬂr J. Ramsay,

Sher Muhammad Khan Gakhar,
Captain.

Singh, Mr Pradyumna Prashad.
Smith, R.
Sorley, Mr H T

Subhrawardy, Sir Abdulla-al-M4dmiin.
Tnil}bl_aiehdi Khan, Nawab Major
alik.

Tottenham, Mr. G. R. F.
Wajihuddin, Khan Bahadur Haji.
Wilayatullah, Khan Bahadur H,
Yakub, Sir Muhammad.

Zulfigar Ali Khan, Sir.

M.

Pandian, Mr.
Parma Nand, i

Phookun, Mr. T. R

Puri, Mr. B. R.

Puri, Mr. Goswami M. R.

Ranga Iyer, Mr. C. 8.

Rastogi, Mr. Badri Lal

Reddi, Mr. P. G.

Reddi, Mr. T. N. Ramakrishna.
Sadiq Hasan, Shaikh.

Sarda, Diwan Bahadur Harbilas.
Sen, Mr. 8. C.

Sen, Pandit Satyendra Nath.
Singh, Komar Gupteshwar Prasad
Singh, Mr. Gaya Prasad.
Sitaramaraju, Mr. B.
Thampan, Mr. K. P.
Uppi Sakeb Bahadur, Mr.

Zjauddin Ahmad, Dr.

B. Rajaram.

The Assembly then adjourned till eleven of the Clock on Tuesday, the

29nd November, 1982.



*APPENDIX.

Pranslation of a speech delivered in Marathi by Mr. N. R, Gunjal, M.L.A.,
on the 15th November, 1932

Mr. N, R. Gunjal (Bombay Central Division: Non-Muhammadan
Rural): Sir, I support the motion for circulation of the Bill moved by my
friend, Shaikh Sadiq Hasan, It seems to me that Government have, after
B great exertion, brought forward this Bill with the object of harassing the
people and their leadgprs. '

Bo far, only the educated classes have ventilated their views on the
Bill through the Press; but, since it has not been published in all the
vernaculars of the land, the general masses are unable to form an adequate
opinion on this wicked measure.. It is, therefore, necessary to circulate the
Bill for the purpose of eliciting public opinion thereon.

The late Honourable Mr. Gokhale had remarked that it was incumbent
on Government to publish in all the vernaculars of the land any legislation
that was likely to undermine the interests of the people; and that if
Government ignored that duty, the representatives of the people at least,
ought to be alive to it. The House should, therefore, pass Shaikh Sahib’s
amendment. Opposition of this amendment by Government would, to
use the expression of the late Honourable Mr. Gokhale, be only indicative
of their dishonesty of purpose. ‘

While speaking on the Bill, the Honourable Mr. Haig has unnecessarily
made strictures on the Congress and other national institutions. The
Round Table Conference is still working, and it ill-becomes Government to
get this anti-national measure passed post-haste at this juncture.

I hope the House will support the amendment moved by my Honourable
friend, Shaikh Sadiq Hasan.

*Vide page 2111 of L. A. Debates, dated the 15th November, 1032.
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